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LOK SABHA

Friday, August 17, 1962 /Sravana 26,
1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Location of Power Houses and Coal
Washeries

*354. Shri  Surendranath Dwivedy:
W1l the Minister of Mines and Fuael
be pleased to state: =

(a) whether any fresh review is
bemyg undertaken in regard to  the
location of thermal power houses and
coal washeries in order to avoid extra
burden on the Railways;, and

(by il so, the changes suggested and
whether there will be delay in setting
up some of these units on accoun* of
these factors?

The Minister of Mines and  Fuel
(Shrij K. D. Malaviya): (a) and (b).
The Standing Committee on Utilisa-
tion of Washery By-products for ther-
mal power generation, sel up by Gov-
ernment, is examining the question of
linking the power generation pro-
gramme with setting up of washeries,
so that middlings could be fully utilis-
ed. The Committee is expected to
finalise its interim recommendations
800N,

Shri Surendranath Dwiv-dy: Where

was the need for such a committee
when the Planning Commission had

already endorsed this policy of having
1480 (Ai) LSD.—IL

2146

thermal power stations near the coal-
fields?

Shri K. D. Malaviya: Yes, Sir It
was only latterly that the Planning
Commission took this view that the
better course would be to have these
thermal power stations on the coal
mines in order to utilise the middlings
4’50, byt in order to get into those
details and estimate all the implica-
tions, this committee is now sitting in
my own M'~istry, and I hope they will
o 2"'e to ge. ready with their recom-
menda.ions soon. gso that the other
Ministries might be consulted for
further action. )

Shri Surendanath Dwivedy: Is il a
fact that ithe Power Ministry is resisti-
ing such a proposal? 1n the Second
Five Year Pian there was a proposal
for setting up us many as four central
coul washeries, but ag yet only one
central coal washery has been sct up.
It was expected that in the eariier
period of the Third Plan it would be
completed. So, may I know the pro-
gress made, and whelher it is zgcing
lo be delayed on account of  this
action?

Shri K. D. Malaviya: If the washery
programme is delayed, it will not ke
delayed on account of this; there are
other problems also involved in this--
for instance, the dosire of the State
Governments to have power stations in
their own regions, and to link it up
with the coal mines in such a way that
the advantage goes to the States them-
selves. So, we have to consult the
State Governments alsp and keep them
satisfied, while keeping the pwer
stations near™the coalmines But as I
said, the question of disposal of mid-
dlings is very important and my vper-
sonal view and that of my Ministry
has been very strongly in favour of
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having these power stations exactly
on the coal mines, so that a new rat-
ional of power stations can be created
with a view to relieving the transport
system of the country also.

Shri Daji: The Minister has said that
this Ministry is very strongly in favour
of this but he has yet to consider the
views of the State Governments. Do [
understand, therefore, that the Gov-
ernment of India has not taken an
irrevocable and firm decision that the
power stations will be only located at
the site of the coal mines?

Shri K, D, Malaviya: No, Sir. I am
afraid such an irrevocable and firm
decision has not yet been taken, al-
though the viewg are veering round
to this all round that it will be pur-
poseful and economic and expeditious
always to have these power stations on
the coal mines or as near them as
possible with a view to utilise the
middlings, and also with a view to
giving relief to the transport system
in the country,

Mo M= a1 : it Jrir way
At * 7r O gw da9H oF FAE fa=re
FT @ T 1 T w0 ofr faeT e
W@ & 5w wwe & uF ¥ afus feaw
FTeETt vofaa g w1 #4T orw It
s fafra @t amedt & 4@ o of farame
frar s fF g orar 9w sy
AT @A ¥ Ay wew 2w H, agt
o TH AT F wreary oqfaa g ?

&l ®o o wrewtm : FHA fm
9 e s @ g frefama &
gfzsreaTs &1 ¥ | A e A
Fomar §wR fow & aarfad ssdy 6t
SATAY &, A ST T ATAT &, IAFT TEANTH
qraz wZ2aq ¥ fam frar smar & 1 e
Tt ag & f5 rer ef s Sy ar §
gl 9T GTA-ENT AME qid, qfw
IEFT ot TEEIE g1 |

qeq 93w & fou ot ow ag Ay &
FreATd § |
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Shri Vidya Charan Shokla: Is it a
fact that the Planning Commission
have given a firm advice to the wvar-
ious Ministries of the Government of
India that the power stations should,
as far as possible, be located only at
the pit-heads? T want to know whe-
ther the Ministry of Irrigation and
Power have accepted this advice and
whether Government has any know-
ledge of this.

Shri K. D. Malaviya: In between the
Irrigation and Power Ministry and 1he
Planning Commission and the Ministry
of Mincs and Fuel and also the State
Government, where the coa] mines
exist and the power plants have got
td be fixed, further consultations are
necessary. The indications are at
least from our Ministry and from the
Planning Commission, that such a
scheme will be very purposeful and
necessary.

Shri Bhagwat Jha Azad; Where, for
various reasons, the location has been
fixed a litlle away from the pit-heads,
what do Government propose, as an
alternative, to relieve the burden on
railways in the matter of carrying
coal? Do they want to have pipe-lines
or such other things as the hon. Minis-
ter suggested somewhere?

Shrj K. D. Malaviya: That is also
one of the recommendations of our
Ministry that with a view to giving
further relief to the railway system,
we should transport coal within 30 to
50 miles of the mines either by a pipe-
line system or by road or l'v river
navigation if it is a feasible proposi-
tion.

Prohibition

et =,

*357. Rameshwar Tantia:
Shri P. R. Chakravertl:

Shri Bibhuti Mishra:
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Shri Vidya Charan Shukla;
Shri Hari Vishnu Kamath:
Shri Yashpal Singh:
Shri Ram Sevak Yadav:
| Shri Prakash Vir Shastri:
Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Queostion No 1211 on the
31st May, 1962 and state:

(a) whether information about the
cost of enforcement of prohibition has
been received from the State Govern-
ments; and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) Yes.

(b) The information is given in the
statement placed on the table of the
House

STATEMENT

Cost of

enforce-

S. No. State ment of

No. prohibi-
tion per

anoum
Rs. In lakhs

1. Mysore . 31-89
2. Uttar Pradesh . 4°00
3. West Bengal . 7500
4. Madhya Pradesh 40°'00
5. Bihar 1*00
6. Kerala . i 3 " 4800

Shri Basumatari;: What is the ratio
of the expenditure to be borne by ilie
State Governments and the Central
Government in this prohibition
scheme?

Shri Datar: This is a new matter.
What the State Governments desire
is to have, in addition to half the loss,
the actual costs of enforcement of thc
prohibition scheme.

Shri B. K. Das: May I know whe-
ther the States, whose names are given
in the list, have calculated their loss
of revenue because of prohibition?

SRAVANA 26, 1884 (SAKA)
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‘Shri Datar: They have pointed out
that what the Central Government has
offered is not adequate; and, therefore,
something more should be given. A
number of States have asked for full
compensation in respect of the loss.

- st 7o w0 fg@dY ¢ ) iz qA-

A Y St F o gew )X T @,
v ¥ fomr 8, fF 9ac g3 & A
FUT TWAWI G A1 & 9 5
FAL AT W FET O WY FTE, FEl 9T
Yo FTE WYX FFEY 3¢ AT { @A gAT
§ ST SE g fF Io) wqw §F 9w
T TOAT @9 #F Y a7 97 {6
g foeit # @ ifefamr & AR
arffFat & aaa £ gFA q@dt a1 G
g?

Shri Datar: The hon. Member has
not understood the position. The State
Governments wish to introduce the
prohibition through a phased pro-
gramme during the Third Five Year
Plen, We offered them half the loss
in excise revenue. These States have
pointed out that they can carry on this
work provided, if possible, the full
enforcement charges are also borne by
the Central Government.

Shri Vidya Charan Shukla: Has the
Government brought this matter to the
notice of the Planning Commission and
have they requested the Planning
Commission to lay down a definite
policy by which  prohibition is
enforced throughout the country by a
phased programme?

Shri Datar: That will be considered
by the Central Prohibition Committcee
in coordination with the States and the
Planning Commission.

Shri Rameshwar Tantla: Will it be
total prohibition or prohibition by
stages?

Shri Datar: It will be total prohibi-
tion at the end of the Third Five Year
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Plan, to be brought by phaseg during
the Five Year Plan period itself.

= e fag @ F4T FCETL H T
3 i e Y @0 T T AT TG
& sz st T Ay S § @ A Aw
qae St Y, 7 W= oaw o R
o FE 1 TCE P FT A TUT T
wrf TFerw ¥, o+ fufefen
iz @ & 1 wfeo-.

weast WEYe : WTEY, WiET |

ot aea fag T = & fam
AHETT FWTTTE & |

st it ¢ Aifefasm & qrg-aTe
¥ TEA T AT B U@ FIA TCITAE
faems w7 ZmiE 97 W §g @9 FT
w7

Shri Datar: Educative pmpaganﬂ;-
also.

ol Wt asA ;oA , 59 faaew
¥ wew gt g fr oww ¥ afas afx
FET T FHT 1 ISHT 29, Sfey
UF §1 A FT FHET /G TG 9L HF]
faar s w1 2 f7 wo wfimm awer
FEIT AT FEA KO0 | AT 7T IeAC
S FWIE & ATAT T A@ §U 99
uegfa d w3 W fama @er
feay fFmemr g 7

Shri Datar: So far as UP. is con-
cerned, prohibition is actually in force
in about 11 districts and in three or
four pilgrim ccntres. We have re-
quested them to draw up a  phased
programme so that there will be total
prohibition in all the districts of the
U.P. State. In reaction to this pro-
posal the State Government has stated
that the full loss should be borne by
the Union Government; in additicn
they want these costs also. '
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Production of Fertilizers

[ Shri P.-'l-i. Deo:

J Shri Narendra Singh
*356.7 Mahida:

| Shri Mansinh P. Patel:

‘Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) what is the target fixed for the
production of fertilizers by the end
of 1962 and by the end of the Third
Five Year Plan;

(by whether both the targets arc
going to be reached;

(¢) whether all the foreign exchange
required for the fulfilment of this tar-
get has been arranged; and

(d) if so, from which countries?

The Minister of Steel ang Heavy
Industries (Shri C. Subramaniam):
(a) to (d). A statement is laid on the
Table of the House.

STATEMENT
(a) Nitrogenous
fertilizers
(tong of N)
Target for 1962-R3. 200,000
Targit for 1965-66. 800,000

(b) Government are certainly tak-
ing all possible steps to try and
achieve the targels.

(c) Foreign exchange required for
all the fertilizer projects in the public
sector, except one, has been arranged.
The private sector licensees are nogo-
tiating with foreign parties for finan-
cia] collaboration and in most of the
cases, the negotiations are expected to
be satisfactorily concluded within the
next six months.

(d) The foreign exchange require-
ments of public sector projects are
being met from credits offered Dby
UK, Japan, USA., West Germany
and Switzerland The requirement: of
the private sector projects are likely
to be met from USA., Canada and
Holland.

Shri P. K. Deo; From the statement
and from various literature on the
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subject we find that there has been a
shortfall in the indigenous production
of nitrogencus fertilisers to a  large
extent. The actual production is
140,000 tons. In view of our past
performance is there any likelihood of
achieving the target of 8 lakh tons by
the end of the Third Plan?

Shri C. Subramaniam: There s
every likelihood of reaching that tar-
get and steps are being taken for that
purpose,

Shri Narendra Singh Mahida: What
steps are being taken for preventing
the entry into the market of harmful
fertilisers?

Shri C. Subramaniam: Recently we
had some reports about aulteration of
fertilisers: the State Governments
are taking the necessary steps to
prevent this.

Shri Mansinh P. Patel: May 1
know whether the targeted production
would meet the demand of the coun-
try? 1f not, what is the nature of the
phased programme?

Shri C. Subramaniam: We have pro-
grammed  for the manufacture of
£00,000 tons nitrogenous fertilisers and
400.000 tons of phosphatic fertilisers
and it i= hoped that this would mect
the demund. We are hoping that all
these would be absorbed because some
doubts have been expressed in some
quarters whether we would have
sufficient demand. But 1 am confident
that the whole of it would be
absorbed

~"= K. N. Pande: What is the pro.
duction target for the Gorakhpur fer-

s fuctory duov'ng the Third Plan
and will it be i oved, because it has
not bheen st:rted so fi?

Shri C. Subramaniam: Gorakhpur
fortary i to produce 80,000 tons of
nitrogenous fertiliser. Steps are being
taken to implemént it as quickly as
possible; is is hoped that it will go
into production in 1965,

Shrimati Savitri Nigam: A number
of cases had been reported that be-
cause of adulterated fertilisers crops
have been destroyed. Have the Gov-
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ernment taken any action for testing
fertilisers at the stage it reaches the
co-operative societies?

Shri C. Subramaniam: This is a
matter which the State Governments
have to take up. When these cases
came to our notice we have also asked
them and4®] am sure steps are being
taken.

Shri Hem Barua: May I know if it
is a fact that the performance of the
existing factories is not at all satis-
factory? There is delay so far as new
factories are concerned, in their com-
ing up: at Sindri production went down
during the last three years and in
Nangal the installation of the design-
ed capacity was delayed.

Mr. Speaker: He is giving informa-
tion rather than asking a question.

Shri Hem Barua: My question is:
what steps have the Government taken
to see that these irregularities or diffi-
culties are removed?

Shri C. Subramaniam: In  Sindri
production went down. Steps are
now being taken to step up production
by effecting certain repairs there. As
the hon. Member knows, Sindri has
functioned for quite a long time now;
it has become old to a certain extent,
With regard to the other plants, I
hope they will come up.

Shri M. N. Swamy: May | know
whether we will be gelf-sufficient in
fertilisers by the end of the third
Plan?

Shri C. Subramaniam: It is our hope
that with the production of eight lakh
tons of introgenous fertilisers and four
lakh tons of phosphatic fertilisers w.
would be self-sufficient at that time,
but that does not mean that there will
not be increasing demands later on.

Cooperative Soclety of Small Miune-
owners in Goa

*357. Shri Bishanchander Seth: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that Goa
Administration has requested Union
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Government for forming a co-operative
society of small mine-owners;

(b) if so, the reactions of Govern-
ment thereof; and

(c) the nature of assistance likely to
be given in this regard?

The Parliamentary Secretary to the
Minister of Mines and Fuel (8hri
Thimmaiah): (a) No such proposal
hag yet been received from the Goa
Administration.

(b) and (c). If and when any such
specific proposal is received from the
Goa Administration, Government will
consider it on its merits and in the
light of Government's broad approach
towards co-operative organisations.
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Search for 0il in Jaisalmer
4
[ Shri S. C, Samanta:
| Shri Subodh Hansda:
*358./ Shri B. K. Das:
! Shri M. L. Dwivedi:
|_ Shri Raghunath Singh:
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Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the French Petroleum
Institute has started search of oil in
Jaisalmer area;

(b) how many wells have been sunk;
and

(c) whether any result has been cb-
tained so far?

The Minister of Mines and Fuel
(Bhri K. D. Malaviya): (a) (o (c¢).
Geological .mapping and gravity
magnetic surveys have already been
carried out by the Oil and Natural
Gas Commission in the Jaisalmer re-
gion. The French Petroleum Institute
collaboration hag been secured for the
subsequent stages of operations. After
the examination of the available geo-
logical and geophysical data by the
experts of the Commission and French
Petroleum Institute, the next stage of
operation of seismic surveys is expect-
ed to be started by September, 1862.
The third stage, namely drilling of the
wells could only be planned after the
results of Seismic surveys are known.

Shri §. C. Samanta: May I kncw
whether any contract has been enter-
ed into with this instilute and, if so,
how it differs from that of Stanvac
and others?

Shri K. D. Malaviya: The F:ench
Petroleum Institute's experts are func-
tioning here ss contractors to the Oil
and Natura] Gas Commission. They
will have to do all that the Oil and
Natural Gas Commission wants them
to do. Of course their consultants are
there and we shall take their techni-
cal opinion. With regard to the
Standard Vacuum and other oil com-
panies, their functioning or werking
has been on the basis of agrerments
and partnershin. So, the two ae di-
flcrent.

Shri §. C. Samanta: May I know
how much is the forcign exchange i~
volvement in this project and how that
will be met?
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Shri K. D. Malaviya: The [oreign
exchange involvement of the Jaisa.mer
project will be met out of the credit
that has been agreed to by the French
Government.

Shri Subodh Hansda: May I know
whether the French  Petroleum In-
stitute will start these operations only
in the Jaisalmer area or in  other
parts of Rajasthan also?

Shri K. D. Malaviya: Only in the
Jaisalmer area

Shri Bhagwat Jha Azad:
know whether, as a result of the sur-
veys and explorations so far made, the
Minister could say that the findings
have been encouraging enough for
further prospecting in this area?”

Shri K. D. Malaviya: Yes, Sir. The
results are encouraging encugh to let
us go ahead with further prospecting
work.
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Payment to Laxmi Bank and Palai
Bank Depositors

*359. Shri 5. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether #l] depositors of Palai
and Laxmi Banks have since beien
paid; and

(b) if not, total number of these
who are still ;o0 be paid?

The Deputy Minister ic the Ministry
of Finance (Shri B. R. Bhagat): (a)
and (b). All the depositors of ‘he
Palai Central Bank have beern  paid
the initial pref rential paymen' oo
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Rs. 250 and the first dividend at 40
per cent. of the balance due to them.
The unclaimed amounts have been re-
mitted to the Reserve Bank for credit
to the companies liquidation account.
In the case of Lhe Laxmj Bank. pay-
ment of the initial preferential divi-
dend upto Rs. 250 has been made to
the savings bank depositors number-
ing 17,538 and this payment hus now
been completad. Payment; 10 the
other preferential depositors are ex-
pected to start from 27th August,
1962,

Shri S. M. Banerjee: The hon Min-
ister stated that the amounis which
have not been rlaimed by anyone huve
been deposited in the Reserve Dank. 1
want to know the number of such
claims.

Shri B. R. Bhagat: 1 do not have
that number.

Shri S. M. Banerjee: May I krew
what steps have been taken to inform
the depositors about this?

Shri B. R. Bhagat; All usual steps
are taken. It was publicised and the
whole country knows about it. 1 think
if the claimants are there, they would
claim it. |

Shri N. Sreekantan Nair: May 1
know whether the Government will
take any steps to force the directors of
the Palai Bank to pay back the
amounts which they have misappropri-
ated?

Shri B. R. Bhagal: Steps are being
taken in that direction,

Dr. M. S. Aney: May I know the
number of depositors of the Laxmi
Bank who have not been paid il
what i1s the total amount involvau?

Shri B. R. Bhagat: Regarding Laxmi
Bank, the total number of depositors is
40,000 of which 17,538 wre small de-
positors, and they have been paid.
For the rest, the payment will start
from the 27th of this month. As for
the amount due ‘o them, I do not have
that figure.

Shri D. C. Sharma: May 1 know
by what time he depositors are sup-
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posed to receive in full or almost in
full the amount they have deposiled?

Shri B. B. Bhagat: It depends on the
assets that we are able to realise all
the assets we may be able to pay a
large percentage, but i do nat think
it would be possible
—

Shri Ravindri Varma: In the last
session figures of the amounts realised
from the sale of the movable and im-
movable property of the Palai Bank
were given to the House. May I
know whether subsequently any fur-
ther amount has becn realised and
whether there is any passibility of a
further dividend being paid to the
depositors?

Shri B. R. Bhagal: S far we have
realised Rs, 6,11,31,959. Almost the
entire movable property has been
realised and most of the immovable
properties have been soid. A small
part of the immovable property re-
mains. But the realisation of the loans
given by this Bank has not yet been
successful ang efforts will be made to
realise them.
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Limited LA S, Examination

" 3G0. Shri Surendra Pal Singh: Will
1the Minister of Home Affairs be pleas-
vd to state:

(a) whether Government have taken
any final decision regarding holding
of 1.A.S. examination on a limited
competitive scale; and

(b) if =0, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The matter is under active
consideration of the Government.
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Shri Surendra Pa] Singh: Does the
Home Ministry propose to follow the
recommendations of the Second Pay
Commission in the matter or some
new proposals are being formulated
by the Ministry itself?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): We are consi-
dering the scheme wmore or less onthe
basis of the recommendation made by
the Pay Commission. There might be
some minor changes, but mostly it will
be based on the recommendations of
the Pay Commission,

Skri Surendra Pal Singh: When this
exumination ultimately takes place,
may I know if those people will be
allowed to take the examination’ who
are eligible under the age restriction
rule at the present moment but who
may become overaged later on, if the
decision is deiaved for too long?

Mr, Speaker: It is a hypothetiral
question,

Shri Lal Bahadur Shastri: Yes; the
hon. Member may wail and see,
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Mid-day Meals in Schools

+

[ Shri Subodh Hansda:

| Shri S. C. Samanta:

| Shri B. K, Das:

] Shri M. L, Dwivedi:
“361. | Shri Daji:
Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
| Shri Raghunath Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a facl that Gov-
errunenl propose to drop the scheme
for providiv7 mid-day meals to pri-
mary school children in the rural areas
during the Third Plan period; and

(b) if w0, the reasons therefor?

The Minister of Education (Dr. K. L,
Shrimali): (a) No, Sir.

(b) Does not arise,

Shri Subodh Hansda: Which are
the States that are now providing mid-
day meals, and may ] know whether
the cost is entitely borne by the State
Governments or it is shared by the
‘Central Govermment?

Dr. K. L, Shrimali: The States which
have schemes of free meal distribu-
tion are: Andhra Pradesh, Assam,
Bihar, Gujarat, Kerala, Laccadives,
Maharashtra, Orissa, Punjab, Sikkim
and West Bengal. I might also inform
‘the hon, Member that we are receiv-
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ing some assistance from international
organisations like CARE and UNICEF
also. Some assistance is available from
the Central Government also provided
the scheme is included in the State
plan,

Shri Subodh Hansda: The hon,
Minister just now stated that West
Bengal is providing mid-day 'meals to
the children. So far as I know, no-
where in West Bengal this mid-day
mea] is being provided. May I know
what is the source of information of
the hon, Minister that West Bengal
is providing this mid-day meal?

Dr. K, L, Shrimali: The State Gov-
ernment has given this information.

Mr., Speaker: If he challenges the
information given by the hon. Minis-
ter, he need not have asked for that
information,

Shri S, C. Samanta: Is it not a fact
that 50 per cent of the expenditure
will have to be borne locally and the
remaining 50 per cent by the State
Governmea; il the Central Govern-
ment? If thal is so, may I know
whether the help that will come from
international organisations will  be
over and above thai 50 per cent?

Dr. K L. Shrimali: Well, Sir, the
the scheme varie: from Stule to State
and there is no uniform basis. As [
said, if the State Governmenls include
this scheme in the State plans, then
they are cligible for the Central assis-
tance like other schemes.

Shri Daji: Is the Government aware
that the scheme is progressing very
slowly, and may I know what sleps
are being taken to see that by the end
of the Third Five Year Plan all the
children or at least most of the child-
ren are covered by this scheme?

Dr. K. L. Shrimali: At present nearly
7 lakh children are being provided
with mid-day means and we are haop-
ing that by the end of Five Year
Plan nearly 10 million children may
be covered. The progress is slow if
you look at the number of children
who have to be fed, At the same
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time, we are most anxious that we do
not become completely dependent on
foreign assistance, We would like the
community also to participate in this
programme, and everything that is
possible is being done to speed up the
programme. Bul we are most anxious
that the community should also parti-
cipate actively in this whole pro-
gramme,

Shri Bhagwat Jha Azad: From the
figures that were just now given by
the hon, Minister it seems that the
schemu is not progressing according to
the phased programme. May I know
what efforts are being taken to have
all the children covered by the scheme
by the end of the Third Five Year
Plan?

Dr. K. L. Shrimali: The scheme is
progressing according to the phased
programme, As I said, our target by
the end of the Third Five Year Plan
is 10 ‘million children and 7 lakh
children are already being provided
with mid-day meals. We hope to
bring in a larger number of children
under the scheme as the Plan pro-
gresses. At the same time, as I said,
the Government are most aaXious
that the community should also parti-
cipate, In this matter, naturally, the
the progress has to be a little slow.
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Shri Tyagi: Wha: is the total amount
of expenditire involved for the whole
scheme? In the face of the deep in-
debiedness of th nation how s this
scheme justified?  When quite a few
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thousands of new schools could be
opened with this amount, why are we
indulging in this kind of luxury of
giving food when the children are not
starving?

Dr. K. L. Shrimali: The expenditure
on mid-day meals is fully justified. In
fact, if we have more funds, we would
like to feed more children in  the
country. The health of the nation
depends on the health of our children.
Our productivity also depends to a
large extent on our future generation.
So, Government are anxious to speed
up this programme. Our only diffi-
culty is finance, If we have more
funds, we would like to extend the
scheme. 1 do not agree with my
friend in this respect,

Shri Tyagi: 1 do not agree with him
either., He has not answered my
question fully. What is the total
amount of expenditure involved in the
scheme?

Dr. K, L. Shrimali; This matter was.
gone into by the Renuka Ray Com-
mittee. If we have to cover 50 million
children, it will cost the Government
about Rs. 144 crores during the Third
Plan period. It is a phased program-
me, Though it is an ambitious pro-
gramme, we have made a very modest
beginning. If more resources are made
available to us, we propose to extend
the scope of the scheme.

Shri Yallamanda Reddy: Whai is
the per capita allotment per day?
Is it not very low?

Dr, K, L. Shrimali: On the one hand,
there are friends like Shri Tyagi who
say that it is a luxury....

Shri Daji: He is an exception

Mr. Speaker: The beginnings are
always small. We should appreciate
that.

Shrimati Sarojinl Mahishi: Is it a
fact that the scheme of midday meals
cannot be implemented properly in
the schonls on account of the fact that
fun-s that are meant for this parti-
culsy < eme are not received in due
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time but only at the fag end of the

year?
Dr. K. L, Shrimali: No, Sir.
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Shri Morarka: Is it nol a fact that
Professor Mahalanobis has expressed
on opinion that providing midday
meals now would amount to starvation
of the children in the future and, there-
fore, these Rs. 300 crores must be uti-

lized for other purposes and not for
providing meals?

Mr. Speaker: That is entering into
an argument,

Shri S, M. Banerjee: May I know
whether it is a fact that the midday
meals cost two annas per child? I want
to know whether Government intend
increasing the amount because for two
annas we cannot get anything except
grams. "

Mr. Speaker: He has already answer-
ed that question.

Shri S, M, Banerjee: | want him te

say whether these two annas are suffi-
cieny or not.
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Shri Tyagi: VWould you please allow
a discussion on  this  guestion?
Because, quite a few members feel
that it is extravagant

Mr. Speaker: If I receive a notice
in the proper form, I will consider it.

Shri Tyagi: How long can we tole-
rate this cxtravagance?

Mr, Speaker: Then what should I
do? If he cannot tolerate it, I will
pass on to the next question.
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The Deputy Minister in the Ministry
of Law (Shri Bibudhcidra Mishra):

(:) 46 election petitions were  pres
sented to the Election Commission in
respect of the last general elections
for the Lok Sabha, Oul of these 4
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werc dismissed by the Election Com-
mission, and the remaining 42 have
.been referred to Election Tribunals.
. The figures in respect of general
, elections to the State Legislature are:
Assemblies 309 presented, 14 dis-
missed by the Election Commission
and 295 referred to the Election
- Tribunals.

4b) Yes, Sir. Nine such applications
were made to the Election Commis-
sion.

{c) Seven applications were granted,
and two retired judges of the Allaha-
bad High Court are appointed as
Election Tribunals to try the election
petitions,

id) No. Sir. Governmeni are not
competent to issue instructions 1o the
Election Tribunals,
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Shri Bibudhendra Mishra: There is
sircady a provision in the Represen-
tation of the People Act that ordina-
rily an clection petition, so far as the
Tribunal is concerned, should be dis-
posed. of within six months.  Seo far
as the High Court is concerned in the
appellate stage, it should be disposed
ot within three months, The Election
Cormmission peis a perindic report
from the Tribunals and checks up the
the progress of every election petition.
Whenever they feel that it is not pro-
pressing well. they ask the High Court
10 release the particular District Judge
from other work and ask him to con-
centrate on it till it is disposed of.
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Shri S. M. Banerjee: | want ‘o know
whether it is a fact that some of the
election petitions pertaining to the
1957, and even to the 1952 elections
are pending. 1 want to know the
number of such election petitions.
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Shri A. P. Jain: May I know whethey
according to the present assessment
made by Government there are any
pelitions pending with the Tribunals
in which satisfactory progress is not
heing made?

Shri Bibudhendra Mishra: No, Sir.

Sari P. K. Deo: In the case of most
of these election petitions filed we find
that there has been an unusual delay
in the issue of notices to the parties
by the Election Commission except in
the case of Kendrapara where the elec-
tion. ...

Mr. Speaker: Order, order. He can-
not take up an individual case. The
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hon. Deputy Minister has said that
there is an overal] limit put in in the
Representation of the People Act,

Shri P. Venkatasubbaih: There is
a feeling that judges from outside the
State should constitute as election tri-
bunals in all the election petitions, If
that is so, may I know whether the
Government propose to give instruc-
tions to the Election Commission in
this direction?

Shri Bibudhendra Mishra: In some
cases the Election Commission exer-
cises its discretion under the law and
whenever they feel that for some
reason or the other a judge frem out-
side the State should be appointed
they do it. But in all cases it is not
practicable,
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Pipe-line between Oilfields and Assam
Refinery
367, { Shri Morarka:
| Shri D. C. Sharma:

Will the Minister of Mines and Fael
be pleased to state:

(a) whether the crude oil pipeline
has been completed between the oil
fields and the Assam Refinery; and

(b) if so, the total amount spent on
the pipe-lines and how it compares
with the cost in other countries?

The Minister of Mines ang Fuel
(Shri K. D, Malaviya): (a) Yes, Sir.

(b) The entire pipeline system, from
Nahorkatiya to Barauni (incuding cost
of pump stations ete.) is estimated to
cost Rs, 41.36 crores. Keeping in view
the extremely difficult terrain this
pipeline traverses, the number of
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rivers that have to be crossed, and the
fact that a substantial part of the
equipment and know-how required for
the construction of this pipeline had
to be imported, the cost of the pipe-
line compares favourably with the
cost in other countries.

Shri Morarka: May 1 know whether
it is possible for the hon. Minister to
give us the actual figures as to how
much it costs in foreign countries per-
mile, and how much it has cost here?

Shri K. D, Malaviya: I have got
some figures with me, although the
information is not complete 1 might
quote some of them for the informa-
tion of my hon. friend. In Iraq, which
has 555 miles of pipe-line of 30 inches
diameter, it has cost them 206,000 odd’
dollars per mile of the entire pipe-
line including pumpipg stations. As
against this, in the case of the Indian
O1l Co., which has 720 miles of pipe-
line of 18 inches diameter, it has cost
120.000 odd dollars per mile of Lhe
entire pipe line including pumping
stations. There are other figures also
for Saudi Arabia Lebanan, America
and Canada.

One of the important points to be

. noted is that the entire length of the

pipe-line in Assam crosses about 78
rivers including the Brahmaputra
which is one of the most difficult rivers
of the world. In addition, approxi-
mately 135 railway and road crossings
are also involved.

Shri Morarka: What part of the
equipment which is used for this pipe-
line was Indian, that is, made in’
Rourkela, and what part was import.
ed?

Shri K, D. Malaviya: Originally,
when the pipe-line construction start-
ed, the Rourkela pipe-line plant had
not been installed, and, therefore about
24,000 to 30,000 tons—I am speaking
from memory—were imported, There-
after, the pipes wenre all commissioned
from the Rourkela plant, But the
boosters and the pumps and the radio
communicators were all brought from
outside, and the contract was also:
given to one of the subsidiaries of the:
Burmah 0il Co.
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Shri Sham Lal Saraf: May I know
whether the cost of carrying of oil
through this pipe-line will be cheaper
than if it were carried oltherwise, and
whether it is in keeping with the costs
that were estimated in this project?

Shri K. D, Malaviya: The cosi of
carrying of oil by pipe-line is always
cheaper, subject to a minimum quanti-
ty being transported, Here, the cost,
when calculated on the basis of
transport of 3-5 million tons of oil to
Barauni will be cheaper than by rail

Shri D. C. Sharma: May 1 know
what part of the technical know-how
required for the construction of this
pipe-line has been Indian, and what
part has been foreign?

Shri K, D Malaviya: The assimila-
tion of know-how has been a progres-
sive affair., When this pipeline con-
struction started a few years back,
romparatively speaking, we did not
know much of the designing and lay-
ing of the pipe-line. Now, we know
something more of it. We are now
laying pipe-lines throughout the coun-
try. Only, perhaps, the number of
foreign technicians and thedir assis-
tants will be comparatively less than
what it was in the Burmah Oil Co.'s
case.

Shri Sonavane: What would be the
recurring annual cost of the main-
tenance of this pipe-line from the oil-
fields to the reflnery?

Shri K. D. Malaviya: I would re-
quire notice for that question.

Shri Hem Barua: May I know whe-
ther it is not a fact that the laying of
this pipe-line from Nahorkatiya to the
Nunmati refinery involved inordinate
delay, because of,—apart from the fact
pointed out by the hon, Minister—the
failure of Government in requisition-
ing the land through which the pipe-
line was to pass, in time?

Shri K, D, Malaviya: No. The major
factors which caused delay in the
implementation of this scheme were
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the exceptionally heavy and unseason-
al rainfall in 1961 and transportation
difficulties on account of the unusual
floods in the Brahmaputra,

Mr. Speaker: The question is whe-
ther failure on the part of the Gov-
ernment to acquire the land in time
was also one of the reasons.

Shri K. D. Malaviya: I cannot defi-
nitely say ‘No’, but I have not got the
exact allotment of the time factor on
this account.

Shrimati Renuka Barkataki: Is it a
fact that increase in the cost of con-
struction of the pipe-line decreases the
share of royalty to the State of Assam?

Mr. Speaker: Now, Shri K, C. Pant.

Shri K, C. Pant: Can this pipe-line
also carry the products of the Gauhati
refinery? Is it a mulli-purpose pipe
line?

Shri K. D, Malaviya: No. The crude
oi] pipe-line cannot carry the products.
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I shall also read the answer in
English,
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(a) District Magistrate of Tripura
‘met Deputy Commissioner of Chitta-
gong but with no positive result.

(b) Situation remains unchanged.

Shri Bhakt Darshan: May I know
if the Government of Pakistan have
given any reason or justification for
concentrating their troops in such a
large number on the Tripura border?

The Minister of Defence (Shri
Krishna Menon): This area is admitted
as a disputed area, But the agreement
was that neither party should enter
inte the adminisiration of this place.
Then the Pakistanis started admini-
stering it and as a result of that, we
strengthened our civil check-post at
Jalaiya. In order to support them,
there was originally one platoon of the
Assam Rifles. Now we have given
1them support in greater strength. But
cven today, there are mo  regular
troops there,

We cannot say why Pakistan is con-
centrating iroops there. But the effect
of it is that they have disregarded the
agreement concerning the  disputed
area, which we also admit as a disput-
ed area for the last 30 years.

Shri Bhakt Darshan: May 1 know
why this question was left in the hands
of the local officials and why it was
not taken up at governmental level?

Shri Krishna Menon: That is the
first way to deal with these matters
pertaining to border disputes.

Shri Bhagwat Jha Azad: Is it a fact
that since we have drawn the atten-
tion of the Paokistan Government to
this concentration, instead of lessening
tension, they are trying to increase
the concentration of troops on the
border?

Shri Krishna Menon: Not only has
their attentian been (drawn to this.
but there have been conversations
about this. In regard to tension, it is
a very difficult matter; when they
make some concentration, we try to
1ake aecessary action on our side.
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Shri Tridib Kumar Chaudhuri: May
I know whether this matter was taken
up at the recent Chief Secretaries Con-
ference at Dacea where the Chief
Commissioner of the Tripura Admini-
stration was also present?

Shri Kr Menon: That is correct.
A meeting of the Chief Secretaries of
West Bengal, Assam and Tripura and
of the Govermment of East Pakistan
took place at Dacea on the 1st and 2nd
August of this year. The proceedings
of this conference have not been rece-
ived by Government yet in the Minis-
try of External Affairs, Therefore it
is not known how far this problem
wag discussed and with what results.

Shri Tridib Kumar Chaudhuri: I rise
on a point of order or—what shall I
say?—fact. It was stated by the Prime
Minister the other day that the Chief
Secretaries’ report has been received
by Government and its contents were
under study. Also I read in the
papers that the Assam Chief Secretary’s
report on this conference was laid on
the Table of the Assam Assembly.
But here we cannot get this infor-
mation. There seems to be no co-
ordination between government de-
partments,

Shri Surendranath Dwivedy: It is
not in the public interest to disclose
it!

Mr. Speaker: It is said that it has
been laid on the Table of the Assam
Assembly.

Shri Krishna Menon: It is quite
likely there is some lack of co-ordina-
tion in this matter. On the one hand,
it is a political decision and on the
other, it is the moving of troops. I
am not prepared to say categorically
that it is not so. But I doubt it, so far
as we are concerned.

Shri Hem Barua: [Is it not a fact
that Pakistan has concentrated her
troopg on the Tripura-East Pakistan
border with a view to preventing the
going back of Pakistani nationals,
50,000 of them who have illegally
entered into Tripura; if so, may I
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know whether the Government has
ascertained the facts about this from
Pakistan?

Mr. Speaker: What the Government
thinks about it the Defence Minister
has already said. He is putting a
different version now,

Shri Hem Barua: There are appre-
hensiong in the minds of the people
that because 50,000 Pakistani
nationals......

Mr. Speaker: The hon. Member
put a question to the Minister, and
the Minister has already answered
what he thinks about it. What might
be in the mind of Pakistan nobody
can tell. '

Shri Hem Barua: ] do not wani to
‘know what was in the mind of Pak:s-
tan 1 asked whether this fact has
been ascertained from the Pakistan
Government or not. My question is
positive, I asked whether this heavy
concentration of troops by Pakistan
on the Tripura-East Pakistan border
15 with a view to preventing the going
back of Pakistani nationals, 50,000 of
them who have illegally entered into
Tripura; if so, whether Government
hav. ascertained this fact from Pak-
istan,

Shri Krishng Menon: No. What is
reievant in this matter is that there
wi . un agreement in regard to this
being a disputed area. ‘That agree-
ment has been disregarded, and cer-
tain actions have followed. What
their motive ig in doing that is  very
difficult to fathom. We have protest-
ed that, and taken other steps. The
oprration and control of the Tripura-
East Pakistan border has been taken
over by the army, entrusted to the
Army. Af present there is g battalion
of Assam Rifles, the Bihar Military
Police and the Tripura Border Police
deployed on this border. There are
no regular troops yet, but if they are
required they will be placed at the
disposal of the administration there.

Shri Hem Barua: On a poiwnt of
order, Sir. The Minister has been
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advancing one argument only, that
this particular border is a disputed
arca. As far as my knowledge goes.
and as far as it was disclosed in this
House, the entire  Tripura-East
Pakistan border is not a disputed
area; only a small part is disputed in
the Feni River area. Therefore, I find
a contradiction between what the
Prime Minister has been telling us so
long, and what the Defence Minister
has advanced now.

Mr. Speaker: Now, is he sure that
he has made out a point of order?

Shri Hem Barua: Yes, Sir !

Mr. Speaker: Whai is the point of
order? | am very sorry. 1 have
pointed this out to the hon. Member
that a point of order should be wvery
seldom, that without first satisfying
cnself whether there is really a point
of order or not, this shelter should
not be taken., I have mentioned it to
the hon. Member specifically, and he
just persistg in that still, .

Shri Hem Barua: My submission
is that when there is a contradiction
beiween two statements. ... ..

Mr. Speaker: There is no point of
order. That js about rules and regu-
lations, statutory things, on whicih I
am called upon to give my decision.

Shri Hem Barua: Then. how should
I seek a clarification?

M. Speaker: chr. order.

International Indian Ocean
Expendition

..|..
( Shri Ragunath Singh:
*370. { Shri D. C. Sharma:
Shrl Ravindra Varma:

Will the Minister of Scientific Re-
scarch and Cultural Affairs be pleased
to slate:

(a) whether it is a fact that Indian
chips are also participating in Indian
Ocean study being conducted by
International Indian Ocean Expedi-
tion; and
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(b) what facilities are being given
by the Government of India and the
universities of Kerala, Madras and
Andhra to the Expedition?

The Minister of Sclentific Research
and Cuoltural Affairs (Shri Humayun
Kabir): (a) Yes Sir, four vessels are
taking part.

(b) The facilities given by the Gov-
ernment of India are in the form of
funds, sea going vessels and person-
nel, equipment and research scientists.
The Universities of Xerala, Madras
and Andhra are sending some of their
rescarch workers. Of the participat-
ing vessels one belongs to the Kerala
University, who are also providing
accommrodation for the location of a
centre for collection of biological
specimens.
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Shri D. C. Sharma: Since it is an
international project, may I know if
other universities of India have also
been invited to take parg in it even
though they may not be interested in
this particular form of biology.

Shri Homayun Kabir: This is not
a question of inviting universities as

1490 (Ai) LSD--2.
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such. This work will be divided
mainly under 5 heads, meteorology,
and physical oceanology, marine
biology and fisheries, marine geology
and geo-physics, chemical oceano-
graphy and radio-activity and related
subjects and the various service acti-
wities. And, wherever we get suitable
experts, we shall invite them.

Shri D. C. Bharma: As this is
deaiing with radio-activity also, may
1 know if the Atomic Energy Estab-
lishment has been invited to take
part in it?

Shri Humayun Kabir: They are
also co-gperating.

Shri Sham Lal Saraf: May I know
who will be in charge of the overall
study and what part India will play?

Shri Humayun Kabir: So far as
India is concerned, we have appointed
a committee of which the Chairman
is Dr. Wadia; and we have appointed
Dr. N. K. Panikkar as the Director in
charge of these operations and the
work will be co-ordinated. The
UNESCO is taking part and also the
United Nations. And, every country
wil] send the reports to the United
Nations and make available all the
information to all the participant
countries.

Royalty on Mineral in Madhya
Pradesh

*371, Shri Vidya Charan Shuokin:
Will the Minister of Steel and Heavy
Industries be pleased to refer to the
reply given to Starred Question
No. 955 on the 23rd May, 1862 and
state:

fa) whether consideration of the
issue regarding payment of royalty Lo
Madhya Pradesh Government on
minerals used by the Bhilai Stesl
Works has been completed;

{b) if so, the scttlcment arrived at
in the matter; and

(c) if reply to part (a) above be
in the negative, what are the factors
delaying the settlement of the issuc?
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< The Deputy Minister in the Ministry
nf Steel and Heavy Induostries (Shri
P. C. Seth): (a) and (b). The matter
iz still under consideration.

fc) As several legal issues are
involved in the case, all these issues
have to be given due consideration
before arriving at a settlement.

Shri Vidya Charan Shukla: May 1
know what is the amount or royalty
outstanding from Bhilai Steel Works
to the State Government of Madhya
Pradesh and how many times revenue
recovery proceedings have been taken
by the Government of Madhya Pra-
desh for the recovery of the same
from these authorities?

Shri P. C, Sethi: I do not have
the information immediately.

Shri Vidya Charan Shukla: What is
the rate of royalty that is being given
to the State Government of Madhya
Pradesh and are the Hindustan Sted!
authorities paying the same rate of
royalty to other States also as they
pay to Madhya Pradesh?

The Minister of Steel and Heavy
Induostries (Shri C. Subramaniam):
There are three types of cases. One is
with regard to the lands taken on
lease from the Madhya Pradesh Gov-
ernment. According to the lease
terms the royalty is being paid to the
Madhya Pradesh Government. There
are two other categories with regard
to which there are disputes with the
Madhya Pradesh Government. Ome
is with regard to the State Govern-
ment’s lands which have been granted
to the Hindustan Steel Limited for a
specific purpose. They are claiming
royalty on the mining done on these
lands; and the legal view is that they
are entitled to get the rovaity. But,
with regard to the lands acquired
under the Land Acquisition Act, the
lepgal view is that no rovalty need be
given, This is a matter in dispute and
will have to be settled.

Shri Dajl: This mater is pending
for quite a number of years. Mean-
while, payment to the Madhya Pra-
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desh Government is being delayed.
What steps are being taken to settle
the matter one way or the other and
dispose of the matter?

Shri C. Subramamniam: The legal
views have got to be taken into
account, Generally, lawyers do not
agree quite readily. (Interruption).
Some agreement will have to be
arrived at. And, as far as the Madhya
Pradesh Government is concerned,
they can be assured that the Hindus-
tan Steels Ltd. is not a pauper organi-
sation. They can always recover
whatever amount is due from it.

Shri Vidya Charan Shakla: My
question has not been answered. How
do the rates of royalty paid to the
Madhya Pradesh Government com-
pare with the rates of royalty paid to
other Stale Governments? Will Gov-
ernment lay a statement on the Table
piving the information about royalties
due and the revenue recovery pro-
ceedings taken so that we can discuss
the matter further?

Shri C. Subramaniam: I have
alveady stated that I do not have the
actual figures. As to the rate of
royalty with regard (o the mining
leases, it is governed by a contract
with the Madhya Pradesh Govern-
ment and the Hindustan Steel Ltd.
and the contractual rate is being paid.
With rogard to other categories, it has
got to be settled before rate of royalty
15 fixed.

Soviet Engines for Indian Jet Fighters

+
( Shri D. C. Sharma:
i Shri Raghunath Singh:
2. J Bhri P. C. Borooah:
" | Shri Yashpal Singh:
| Shri Ram Ratan Gupta:
| Sbri Hem Barua:

Will the Minister of Defence be
pleased to state:

(a) whether an agreement for the
acquisition of Soviet engines for the
supersonic aircraft designed at the
Hindustan Aircraft [Ltd, has been
signed with the Soviet Union; and

-
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(b) if so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. An
apreement has been signed for the
manufacture of such an engine,

(b) This engine is intended to be
installed in  the Hindustan Fighter
Mark 17 version, The production of
this engine in India will commence
in 1963

Shri Hem Barua: May I know 1if
it 1s not a fact that the British firm
was to supply, almost to manufacture
for us, Orpheus XII for our HT 24,
and, ultimately, the British firm back-
ed out? If so, may I know whether
Government did not enquire into the
financial or other position of the con-
tracting parties before entering into
the contract?

Shri Krishna Menon: 1 cannot say
whether there was a promise by them
to do so. At the time of the manu-
facture of the -Orpheus that goes into
the Mark II version, there was a
prospect of the successful manuf:
ture of the Orpheus engines in the
world, that is {o say, by other people.
‘That fell through and therefore, our
diffculties arose. It cannot be said
that there was a binding contract on
their part to supply the engines.

Shri Bhagwat Jha Azad: By what
time will our programme be delayed
as g result of the refusal of the UK.
firm to supply the engine?

Shri Krishna Menon: No, Sir; it
is not expected that there will be any
dclay because Mark 1 has to go
through its paces before we go on to
Mark 1II.

.
SHORT NOTICE QUESTION

Mr. Speaker: Short Notice Ques-
tion No. 4. Shri Mohan Nayak—ab-
sent, Shri Prakash Vir Shastri....

St SeTTETe wresdt : gw ar ek
=T & 7d e
Mr. Speaker: Shri Basumatari;
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Shri Basumatari: May I know....
(Interruptions.)

Mr. Speaker: I am asking him to
put the shory notice question. Hon.
Members do not move along as we
proceed in the House.
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The Minister of Education (Dr.
K. L. Shrimali): (a) The death of
eight students occurred following
consumption of milk prepared out of
milk powder.

(b) Pending full investigation the
milk feeding programme in the State
has been suspended.

(¢) The milk powder has been sent
for chemical analysis in the Calcutta
Medical College and the report is
awaited.

In the meantime we have asked the
State Governments to take necessary
precautions in the preparations of
milk. .

Shri Basumatari: What is the num-
ber of students affected and how many
of them have recovered from its
effect?
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Dr. K. L. Shrimali: 63 children took
the milk; 33 became ill; 29 children
developed acute symptoms of gastro
enteritis and eight children died.

Shri Sorendranath Dwivedy: Is it
the only case that has been reported
to the Government or there are many
cases of serious illness on account of
the use of this milk powder in the
achools?

Dr, E. L. Shrimali: From Orissa
this is the only case which came to
the notice of Government.
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Shri Tridib Kumar Chaudhuri: Has
it been ascertained as to from where
the milk powder was supplied; from
their own stores or from some other
place?

Dr. K. L. Shrimali: This milk
powder is received from outside
through foreign agencies, The pre-
liminary investigations have revealed
that the children had taken milk pre-
pared by using the unboiled muddy
water which flows in front of this
school. In any case chemical analysis
is being undertaken and we must
await it.

Shri Surendranath Dwivedy: What
was the source of its supply—Govern-
ment stores or from outside?

Dr. K. L. Shrimali: I do not have
all these details with me at present.
But I may assure the hon, Member
that full investigation is being made.
The whole point is whether the milk
powder which was used was good or
bad, whether it was contaminated in
any way. That is the point under
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examination. Full analysis is being
undertaken and we must await the
report.

Shri Tyagi: Was this milk powder
used as part of the midday meals
served on behalf of the State to the
children or did they consume it pri-
vately in their own houses?

Dr, K. L. Shrimall;: This is part of
the midday meal programme.

Shrimati Savitrl Nigam: The hon.
Minister just now stated that the
milk was taken in an unboiled condi-
tion. May I know what action has
been taken against the authorities who
supplied the milk in that condition?

Mr. Speaker: [ think we should
await the final report.

Shri S. M. Banerjee: May I know
whether it is a fact that this parti-
cular milk powder was supplied by
the catholics of the church belonging
to that place and whether they are
constantly supplying this sort of thing
and, if so, what is the information of
the hon. Minister?

Mr. Speaker: He has said that it
came from outside.

Shri S. M. Banerjee: I want to know
who supplied it—Americans or any-
body else.

Dr. K. L. Shrimali: I would not
like to say anything till the investi-
gation is made. The hon. Member had
better wait for the report of the
enquiry.

Shri S. M. Banerjee: Sir, I rise to
a point of order. The point is,
whether it is open to the Minister to
conceal the basic fact as to who sup-
plied it. We do not want to know
the result of the analysis just now.
But he has not given us this fact,
namely, whether it was supplied by
America, Britain or anybody else.

Mr. S8peaker: If he says that for the
present he has no information and
that an enquiry is being made, where
is the point of order?

Shri S, M. Banerjee: We want your
protection. If he has no information
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even after a short notice question has
been given notice of, it is a tragedy
for this House.

Mr. Speaker: Order, order. Should
I not accept the statement of the
Minister that he has no information
at present? Can 1 force him and
gay, ‘“No, you are telling a lie™?
There are limits up to which I can
go. When the Minister says that he
has no information, that privilege is
his. At this moment, he has no infor-
mation. I can only ask him that as
soon as he gets information he should
supply it to the House,

Shri Surendranath Dwivedy: It is
a serious thing.

Mr. Speaker: All of us agree that
it is a serious thing.

Shri Basumatari: May 1 know
whether any claims were made by
the parents of the eight children who
died as a result of this?

Dr. K. L, Shrimali: I have no infor-
mation.

Shri A. N. Vidyalankar: Since this
is a serious matter, may I know what
precautions have been taken to avoid
such cases elsewhere in the future?

Dr. K. L. Shrimali: We have already
written to the State Governments to
take all necessary precautions to
supply proper milk to the children
As [ said, the preliminary investiga-
tions have revealeq that some river
water was used. It seems that it was
in a village nearabout where there
was cholera, where the river passes.
It is quite likely. But I cannot make
any categorical statement unless a
full investigation is made. As far as
the milk powder was concerned, we
have been receiving this milk powder
from UNICEF.

Shri Surendranath Dwivedy: Per-
haps some poor tcacher is going to
be punished for this. The Minister
says that some dirty water from the
tank or river was used. 1 want to
know whether along with the milk
powder, any provision is made for
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heating the water or for any other
arrangement to make the powder
edible. No provision is made at all.

Dr, K. L. Shrimali: It is expected
that there will be clean drinking water
in all the schools.. . .

Shri Sorendrapnath Dwivedy: Was
there any provision for it in this
particular school?

Dr. K. L. Shrimall: ..and if at this
particular school sufficient care was
not taken, the State Government will
have to look into the matter.

WRITTEN ANSWERS TO
QUESTIONS

Social Welfare Fund

*362. Shri P. R. Chakravertl: Will
the Minister of Education be pleased
to state:

(a) whether any representation has
been reveived from State Govern-
ments for part allotment of Social
Welfare Fund to the Panchayat Sami-
ties, which have taken over many
activities previously carried on by the
agencies of the Social Welfare Board;

(b) if so, how many States have
secured financial help from this fund
for the newly constituted Panchayat
Samities;

(c) whether the Ministry of Educa-
tion had any discussion with the
Ministry of Community Development
for evolving a convenient formula in
this matter; and

(d) if so, with what results?

The Minister of Education (Dr.
K. L. Shrimali): (a) There is no
special fund called “Social Welfare
Fund” from which allotments can be
made to the State Governments.
However, requests for Central Assist-
ance have been received from those
States where the activities, previously
carried out by the agencies of the
Central Social Welfare Board, have
been taken over by the Panchayat
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Samities under the Panchayat Acts
of the State Governments concerned;

(b) Only onc State.
(¢) No, Sir.

(d) Does not arise.

Violation of Indian Air Space by
Pakistan

[ Shri Shree Narayan Das:
¥363. { Shri Ram Ratan Gupta:
| Shri Bagri:

Will the Minister of Defence be
pleased to state:

(a) the number of times Pakistani
Aircrafts violated the Indian air space
during the last three months, with
details thereof;

(b) whether these violations were
brought to the notice of Pakistani
authorities;

(c) if so, their
regard; and

reactions in this

(d) the steps taken by Government
to check these violations of air space
and the results achieved thereby?

The Minister of Defence (Shri
Krishna Menon): (a) to (c). A state-
ment is laid on the Table of the
House. [See Appendix I,
No. 79].

{d) Protests are made to the
Pakistan Government as appropriate.

Misuse of Staff Cars in Andamans

*365. Shri A. V. Raghavan: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a report
appearing in the “Link” dated the
17th June, 1962 regarding large-scale
misuse of staff cars in the Andaman
Islands;

(b) whether it is also a fact that
accidents to Government jeeps are on
the increase as many officers drive
them without a driving licence; and
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(¢) what steps Government pro-
pose to take to prevent the violation
of staff car rules?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) No.

(¢) Enquiries are being made from
the Chief Commissioner on the use of
staff cars in the Islands and further
action will be considered in the light
of this report.

All India Sports Council

e3gs. J Shri Prabhat Kar:
366. 3 Shrl Dinen Bhattacharya:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that All
India Sports Couneil intends to send
more than sixty athletes to Djakarta;
and

(b) if so, the details thereof?

The Minister of Eduacation (Dr.
K. L. Shrimali): (a) The total num-
ber of players recommended by the
Council is 71. Qut of this, the num-
ber of athletes is 1T.

(b) Athletics 17, Hockey 16 Foot-
ball 16, Volleyball 10, Wrestling 7,
Boxing 2, Weightlifting 2 and Rifle
Shooting 1.

Direct Teaching in Affiliating
Universities

*368. Dr. L. M, Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether it is proposed to pro-
gressively introduce or to encourage
direct teaching in the present affiliat-
ing universities in the country; and

(b) which afflliating TUniversitics
have introduced direct teaching during
the last five years and which affiliat-
ing universities propose to introduce
such teaching during the Third Plan
period?
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The Minister of Education (Dr.
K. L. Shrimali): (a) Yes Sir. It is
the policy of the University Grants
Commission to encourage the purely
affiliating  universities progressively
to undertake some post-graduate
teaching directly.

(b) The universities of Agra,
Bhagalpur, Burdwan, Gorakhpur,
Jabalpur, Jammu & Kashmir, Marath-
wada, Ranchi, Sri Venkateswara,
Sardar Vallabhbhai Vidyapeeth and
Vikram have introduced direct teach-
ing. All other Universities had pro-
vided some direct teaching earlier.

Production of Cheap Tractors
( Shri Ram Ratan

Gupta:
vang ) Sh;iEthB}shanchander
Mahar;jkmr Vijaya
L Ananda:
Will the Minister of Steel and

Heavy Industries be pleased to state:

‘a) whether Government have de-
cided to produce cheap tractors for
farmmers; and

(b) if so, the details of the scheme?

The Minister of Steel and Heavy In-
dustries (Shrj C. Subramaniam): (a)
and (b). Tractars are already being
manufactured in the country.

Government have also approved &
few schemes for the manufacture of
power tillers which are sometimes
called small tractors. Their produc-
tion is expected to commence by the
eno of 1962,

Loans to Manipar by Assam Financial
Corporation

*314. Shri Rishang Keishing: Will
the Minister of Finance be pleased to
state

(a) whether the Assam Financial
Corporation’s  jurisdiction has been
extended to Manipur;

(b) if so, the amount of loans given;
and

(¢) the names of the industrial units
which have received the loan?

The Deputy Minister in the Ministry
of Finance (Shri B, R, Bhagat): (a)
Not yet, Sir.

(b) and (c). Do not arise.

Third Machine Tool Factory in Punjab

f Shri Yashpal Singh:
7 Dr. L, M. Singhvi:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether there is a proposal under
the consideration of Government to set
up a Third Machine Tool Factory in
Punjab;

(b) if so, whether any site has been
selected for the factory;

*375.

(e) if so, the details thereof;

(d) the estimated cost of the fac-
tory; and

(e) when it will go into operation?

The Minister of Steel and Heavy
Indastries (Shri C. Subramaniam): (a)
to (e). A machine tool factory is being
set up in the public sector at Pinjore
in Punjab by the Hindustan Machine
Tools Limited, Bangalore. The total
capital cost of the project including
the township is estimated to be Rs. 7.5
crores. The capacity presently planned
is ubout 1,000 machine tools per annum
and the factory is being so designed
as to produce 2,000 wmachine tools
per annum after a few years. The
factory is expected to go into produc-
tion in early 1963.

Ropeway over Rohtang Pass

*376. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether the tender for the com-
struction of an Aerial Ropeway over
Rohtang Pass in Kulu Valley has been
received by the Director General,
Border Roads wing;

(b) if so, whether it hag been ac-
cepted;
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(c) what is the probable cost of its
construction; and

(d) for how many months in a year
will it work?

The Minister of Defence (Bhri
Rrishng Menon): (a) and (b), As
tenders, received for the construction
of an Aerial Ropeway over the Rohtang
were not acceptable, further negotia-
tions are being made.

(c) Cannot be assessed at this stage
(d) The ropeway will be wusable
throughout the year,
Revision of Lists of 8. C, and 8. T.

. J Shri Mohammad Tahir:
$77. \_ Shri G. Mohanty:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that propo-
sals from various States and Union
Territories have been raeceived by his

Ministry for amending the list of
Scheduled Castes and Scheduled
Tribes;

(b) if so, what steps, if any, have
been taken by Government in regard
o such amendments; and

(¢) whether any high level Com-
mittee has been constituted for this
purpose?

The Deputy Minister in the Minis-
try of Home Affairs (Shrima#l
Chandrasekhar): (a) Proposals have
been received from all States and
Union Territories, except Madhya
Pradesh.

(b) These are being examined in
consultation with the Commissioner
for Scheduled Castes and Scheduled
Tribes and Registrar General, India

(¢) No,

Rural Service for Medical
Graduates

*378. Shrl Hem Barua: Will the Min-
ister of Home Affairs be pleased to
refer to the reply given to Starred
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Question No. 1598 aa 2lst June, 1982,
and state:

(a) the progress made in the pro-
posal to make service in the rural
areas compulsory for medica! gra-
duates willing to join Government
service;

(b) whether a scheme in this res-
pect is being drawn up; and

() if so, the broad outlines there=
of?

The Deputy Minister in the Ministry
of Home Affairs (Shri Chandra-
sekhar): (a) to (c). The matter is stil
under consideration.

Allotment for Nufflelq Feundation
( Shri P, R. Patel:

379, { Shry D. J. Naik:
{ Shri Chhotabhal Patel:

Will the Minister of Education be
pleased to state:

(a) whether India is allotted $13,000
by the Nuffield Foundation;

(b) if so, far what purposes the
grant will be used; and

(¢) whether the discretion for selsct-
ing the purpose and the institutibns
for which the grant will be utilsed
rests with Government?

The Minister of Education (Dr. K.
L, Shrimali): (a) Government have
no information.

(b) and (c). Do not arise,

Lubricating Ol Plant

*380. Shri Eswara Reddy: Will the
Minister of Mines and Fuel be pleised
to state:

(a) whether the Italian oil concern
has submitted a project report oa the
setting up of a lubricating oil plant;

(b) if so, what are the detalls of
the project; and

(c) when the project is proposed to
be commissioned?
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The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) The project report, inter alia,
includes:

(i) A marketing study detailing
the situation and prospectus of
petroleum market including in
particular the lube oils market.

(ii) A technical and economical
study on two main alternative
basis—one concerning itself
with the production of lubri-
cating oils only and the other
production of lubricating oils
alongwith other petroleum
products,

() This wil] be determined after
detailed examination of the project re-
port in consultation with the wvarious
authorities concerned.

Pre-Examination Coaching Centres for
Sheduled Castes & Scheduled Tribes

( Shri Siddiah:
*381.{ Shri P. N, Kayal:
| Shri Sonavane:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a Pre-examination Coa-
ching Centre for the Scheduled Castes|
Tribes desirous of appearing for L.AS,,
IP.S, and other Central Services Ex-
aminations will be started in Banga-
lore, in the month of October, 1962;

(b) if so, the number of students
that will be given coaching; and

(¢) the amount sanctioned for the
purpose for the year 1962-637

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) It has been decided to
start a Centre under the Mysore Uni-
versity. A decision regarding the loca-
tion of the Centre will be finally taken
very soon. The Centre is expected to
start functioning by October 1962.

(b) It is intended that the Centre
should ultimately provide training faci-

lities for 75 students. But in the first
course, there will be 50 students.

(c) The estimated expenditure on
the Centre for the year 1862-63 (Octo-
ber 1962 to March 1863) is Rs. 34,880.
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Movement of Coal

( Shri Basumatari:
| Shri Bishanchander Seth:
| Bhri Shree Narayan Das:
»383,) Shri Bibhuti Mishra:
] Shri Raghunath Singh:
| Shri Sarjoo Pandey:

| Shri Hem Barua:
| Dr. L. M. Singhwi:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to move coal
by road-cum-river route;

(b) if so, when it is likely to be
started;

(¢) what are the terms and condi-
tions of the parties who have offerct
boats etc;

{d) whether all the terms and condi-
tions have been accepted; and

(e} what area will be covered by
the above arrangements?

The Minister of Mines and Fuel (Shri
K. D. Malaviya): (a) to (¢). Govern-
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ment are actively considering a scheme
to move coal by the road-cum-river
route, up the Ganga river. Efforts
are being made to complete tihe
arrangements so that movement may
start during 1st week of October. The
sources from which river craft and
trucks, ete., should be acquired and the
terms and conditions under which this
should be done, are under examina-
tion. For the present, the plan is to
move coal to the eastern distriets of
Uttar Pradesh in this manner,

India Office Library

[ Shri §. M, Banerjee:

Shri M. L. Dwivedi:

*384. / Shri 8. C. Samanta:
Shri Subodh Hansda:

[ Shri D C, Sharma;

Will the Minister of Secientific Re-
search and Cultura]l Affairs be pleas-
ed to state:

(a) whether a final decision has been
taken to shift India Office Library;

(b) whether any agreement has been
reached with Palkistan; and

(e) if not, the steps being taken by
Government in the matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) and (c). Discussions are continu-
ing.

British Empire and Commonwealth
Games in Delhi

»385 Shri Bishanchander Seth: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 865 on the 23rd May,
1962 and state:

(a) whether the proposal of the
Indian Olympic Association to hold
the 1966 British Empire and Common-
wealth games in New Delhi has been
congidered;

(b) if so, the recommendations or
suggestions made by Government In
this regard;
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(¢) wnether the proposal has been
fully agreed upon; and

(d) it so, the details thereof?

The Minister of Eduecatiom (Dr.
K. L. Shrimali): (a) to (d). A state-
ment is laid on the Table of the
House,

STATEMENT

The Government of India have
permitted the Indian Olympic As-
sociation to make a bid for inviting
the 1966 British Empire and Common-
wealth Games to New Delhi subject
to the following conditions:—

(1) The Indian Olympic Associa-
tion must raise by public
donations an amount of Rs.
40 lakhs for organising the
Games.

(2

Subject to the raising of a
sum of Rs, 40 lakhs by the
Indian Olympic Association,
the Government of India will
sanction a grant not exceed-
ing Rs. 30 lakhs (including
Rs. 15 lakhs for Capital
items), which is the balance
of the amount required for
organising the games,

The President, Indian Olympic
Assoclation has since made the offer
to the British Empire and Common-
wealth Games Federation to hold
these games in India in 1866. A
final decision in the matter is expect-
ed to be taken by that Federation at
Perth during November, 1962

Shark Liver Oil Factory in Andamans

[ Shrl Suobodh Hansda:
+3g6, J Bbrl 8. C. Samanta:
* 1\ Shrl B. K. Das:

| 8hrl M. L, Dwivedi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up a Shark
Liver Oil factory and Dehydration
Unit in Andamans;

(b) if so, whether this will be set
up in the public or private sector;

(e) when a final decision is likely
to be taken; and

(d) whether any provisional plan
has been made in this regard?

The Minister of state in the Minis-
try of Home Affairs (Shri B N.
Datar): (a) to (d). Scheme for setting
up of a Shark Liver Oil Factory and
a Dehydration *Unij are included in
the Third Five Year Plan. They have
been examined by the -technical
expert of the Ministry of Food and
Apgriculture whose report has been
received recently and is being exa-
mined, Final decision is expected to
be taken shortly.

Ban on Creation of New Posts

*387, Shri A. V. Raghavan: Will
the Minister of Finance be pleased to
state:

(a) whether there is a ban on
creation of new posts without the
concurrence of the Ministries of
Finance and Home Affairs;

(b) whether 17,000 new posts were
created in 1961-62 without such con-
currence;

(¢) whether the special re-organi-
satlon unit has suggested any reduc-
tion of staff; and

(d) if so, what action Government
have taken in the matter?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
A ban on creation of new posts which
are not connected with the Plan
schemes or are not required for
security purposes was imposed first
in 1960 and was continued up to the
end of 1962. In special cases, where
posts were required to be created in
relaxation of the ban prior approval
of the Ministers of Finance and
Home Affairs was necessary. Exemp-
tion has, however, been given in
respect of certain operational posts
like those in the P. & T. Department
and the Railways. With effect from
1st June, 1862, Ministries who have
been given enhanced financial powers
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and will also have trained staff for
work study, have been exempted
from the operation of the ban.

(b) Finance Ministry have no infor-
mation regarding posts creuted under
the exempted categories.

(c) and (d), The Special Reorganis-
ation Unit, ag a result of their work-
studies of various organisations during
1961-62, have located about 1062
suwrplus posts, involving a financial
effect of about R{ 47 lakhs per
annum. The recommendations have
been forwarded to the Ministries|
Departments concerned for considera-
tion and necessary action
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Steel Plants
*389, Shrl Morarka: Will the Minis-

ter of Steet and Heavy Indostries be
pleased to state:
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(a) the total amount of deprecia-
tion written off or which is in arrears
in respect of the three steel plants;

(b) the rate at which this depre-
giation is calculated;

(c) whether it is in accordance
with the income-tax rules or general
practice obtaining in other plants;
and

(d} if not, the reasons for the
variation?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The total amount of depreciation
written off till 31st March, 1962 is
Rs, 54.70 crores. There will be no
arrears.

(b) and. (c¢). The rate of deprecla-
tion in respect of assets other than
Stee] Plants, is calculated on the
diminishing balance method at the
rates provided for in the income-tax
rules. In the case of Steel Plants
proper however, depreciation is cale
culated at 5% on the fixed instal-
ment method, which is almos
equivalent to the provision of depre-
ciation prescribed in the income-tax
rules.

(d) Does not arise,
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Scrap Commitiee Report

*331. Shri Vidya Charan Shukla;
Will the Minister of Steel and Heavy
Industries be pleased to refer to the
reply given to Unstarred Question
No. 408 on the 1st May,
state:

(a) whether Government's examl-
nation of the Scrap Committee’s
Report has since been completed; and

(b) it so, nature of the decisions

taken thereon?

The Minister of Steel and Heavy
Industries (Shri C. Sobramaniam):
(a) and (b). The Scrap Committee's
Report is still under examination and
a copy of the report along with the
decision taken in the matter will be
laid on the Table of the House
shortly.

Air Aocident Near Gaghatl

[ Shri D, C. Sharma:

| Shri Raghunath Singh:
{ Shri P. C. Borooah:

| Shri P. K. Deo:

| Shri Vishram Prasad:

| Shri Ram Sewak Yadav:

Will the Minister of Defenoe be
pleased to state:

*392,

(a) whether an alr accident took
place near Gauhati on the 12th July,
1062 in which 3 persons are reported
to have been killed;

(b) if so, the details thereof;

(¢) whether any enquiry was
ordered into the accident;

(d) if so, the findings thereof; and
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(e) the compensation given in this
connection?

The Minister of Defence
Krishna Menen): (a) Yes, Sir.

(b) to (d). The accident occurred
while the aircraft was on operational
flight. Further details will be known
when the report of the Court of
Inquiry, which has been ordered, Is
received.

(Shri

(e) The grant of family/depen-
dent'’s pension is being considered
according to Rules,

National Integration

[ Shri Mohammad Tahir:
| Bhri Bhakt Darshan:
o398, J Shri D, C, Sharma:
7| Bhri K. Pattnayak:
| Bhri Inder J. Malhotra:
| Shrimati Ramdulari Sinha:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 897 on the
14th May, 1962 and lay on the Table
a detailed statement throwing light
on the progress made so far regard-
ing the implementation of the deci-
sions taken by the Nationa! Integra-
tion Conference and the Council
appointed by it?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): A statement ls
laia on the Table of the House.
[Placed in Library, see No. LT-334/

Pilot Plants for Coal

J Shri Ram Ratan Gupta:

*3%. 4 Shri Umanath:

Scientific
Affairs be

Will the Minister of
Research and Cultaral
pleased to state:

(a) whether Government have
decided to set up pilot plants for
beneficiation of coal; and

(b) if so, when it is likely to be

implemented?
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The Minister of Scientific Research
and Cultaral Affairs (Shri Humayun
Kabir): (a) No Sir, but Central Fuel
Research Institute has been carrying
pilot plant experiments since 1858.

(b) Does not arise.

Tibetan Language

*395. Shri Raghunath Singh: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
.state;

(a) whether a seminar and a con-
ference of Tibetan Lamas for deve-
lopment and study of Tibetan lan-
guage was held at Varanasi in the
last week of July; and

(b) if so, the main recommenda-
tion of the conference?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir, The Seminar
and the Conference were held to
review the work of Tibetan Lamas
and discuss the question of Contri-
bution of Tibetan studies to the
knowledge of Indian History and
‘Thought.

{b) the main recommendation of
‘the Seminar was to put the present
scheme of Fellowships on a perma-
nent basis.

.Concession to Students of Backward
Clagses

#3096, J Dr. L. M. Singhvi:
| Shri Yashpal Singh:

‘Will the Minister of Education be
pleased to state:

(a) whether Government have
withdrawn the exemplion from pay-
sment of tuition fees available till re-
cently to school-going children belong-
ing to backward classes in*Delhi; and

(b) tha, mumber of schonl-going
children adversely affected by with-
drawal of such exemption?

The Minis.er of Education (Dr. K,
L. Shrim=!*): (a) and (b). A state-
ment is laid on the Table of the House.
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STATEMENT

(a) As a result of the decision of*
ihe Delhi Administration to give up
the caste-criterion for determining
who should belong to the other back-
ward Classes and the adoption of an
economic criterion for the purpose,
cxemption from payment of tuition
fee will, from the current academic
year, not be admissible to those stu-
dents who were eligible for the com-
cession purely on the basis of caste.
However, those students who had been
granted this concession on the basis
of castecriterion in force so far and
were enjoying the concession last
year have been allowed to continue

the concession till they complete
their course,
(b) The question does not arise

since the concession has not been
withdrawn from those who are al-
ready enjoying it.

Gas Pipelines

( Shri P. R. Patel:
Shri D. J. Naik:
Shri Chhotubhai Patel:
*397. Shri Yashpal Singh;
Shri Narendra Singh Mahida:
| 8hrli Eapur Singh:

Will the Minister of Mines and Fael
be pleased to state whether it is a
fact that Government have taken a
decision to put pipelines to flow natu-
ral gases everyday which will be
equivalent to 2330 tons of coal from
Gujarat wells of Ankleshwar, Kalol
and Cambay areas?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): It is proposed
to lay 3 gas pipelines in Gujarat with
a maximum daily capacity of 1 mil-
lion cubic metres of gas which is
roughly equivalent to 2330 tone of
coal.

industrial and noa-Industrial Em-
ployees

*398. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:
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(a) whether it is a fact that orders
have since been issued on the remain-
-ing recommendations of Shankar Com-

mittee regarding the service condi-
tions of Industrial and non-Industrial
employvees;

(b) if so, what are those recom-
mendations; and \

(¢} when the orders were ;ssued?

The Minister of State in the Minis-
iry of Defence (Shri Raghoram-
aiah): (a) and (b). Orders in respect
of one of the four remaining recom-
mendations of the Shankar Commitl-
tee have since been issued. The
Committee had recommended :hat
afler completion of three years' ser-
vice an industrial employee whether
temporary or permanent should be en-
titled to three months' notice of dis-
charge or pay in lieu if such a notice
of discharge cannot be given. Govern-
ment have agreed to giving three
months' notice or pay in lieu therecof
1o permanent industrial employees
only. Under the existing orders, tem-
porary industrial employees who have
rendered more than ten years' service
continue to be entitled to three
months' notice of termination of ser-
wvice. '

(c) 11th August, 1962.

Kolar Gold Fields

( Shri Basumatari:
| Sbri D. C. Sharma:
| Shri Bishanchander Beth:
=309 ) Shri Rameshwar Tantia:
‘7 Shri Bhagwat Jha Asad.
Shri Bhakt Darshan:
Shri Raghunath Singh:
| Shri Bibhati Misbra:

Will the Minisier of Finance be
pleased to state:

(a) whether any settlement as to
the terms and conditions and other
arrangemenfs has been reached with

the Government of Mysore over the
transfer of administrative control of
the Kolar gold fields to the Central
Government; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). No, Sir. The matter is
still under negotiation with the Gov-
ernment of Mpysore,

New Prize Bonds Scheme

( Shri Bishanchander Seth:
Shri Basumatari:
Dr. P. N. Khan:
Shrl Subodh Hansda:
*400.< Shri 5§, C. Samanta:
Shri Shree Narayan Das:
Shri P. C. Boreoah:
| Shri Rameshwar Tantia:
| Shri Hem Rafj:
| Shri P. Kunhan:

Will the Minister of Finmance be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a new Prize
Bonds Scheme which carries a pre-
mium also;

(b) if so, when it is likely to be
introduced;

(¢) how far the new scheme will
be more useful than the present one;

{d) whether there is also a proposal
to stop the present quarterly draws;
and

(e) if so, how this change wil! bene-
fit Government?

The Depuiy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Sinha): (a) to (c). After considering
the recommendations made by the
Committee appointed by the Nutional
Savings Central Advisory Board, ten-
tative decisions have been taken on
the new Prize Bonds Scheme which is
expected to be introduced with effect
from lst January, 1963. It is not usual
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to give details of the new scheme
before its formal announcement.

(d) No Sir.
(e) Does not arise.
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Institutions of Nalional Importance

*402. Shri D. C. Sharma: Will the
Minister of Educatfon be pleasei to
state the progress made so far in dec-
laring the Gurukul Kangri and Jamla
Millia Islamia as insti®utes of nationat
importance?

The Minister of Educailon (Dr. K.
L. Shrimali): In exercise of the
powers conferred by Section 3 of the
University Grants Commission Act,
1956 (3 of 1956), the Central Govern=
ment, on the advice of the Commission
have, by notifications dated the 19tb
June, 1962, declared that the Jamia
Millia Islamia, New Delhi and the
Gurukula Xangri Vishwavidyalaya,
Hardwar, which are institutions for
higher education, shall be deemed to
be Universities for the purposes of
the said Act.
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Administration of Schools run by
Military Cantonments

841. Shri Hem Raj: Will the Mints-
ter of Defence be pleased to refer to
the reply given to Unstarred Question
No. 2844 on the 8th June, 1862 regard-
ing administration of schools run by
military cantonments and state:

(a) whether the proposal of the
Cantonment Board, Yol Khas for
handing over the School to Punjab
Government has been finally consider-
ed; and

(b) if so, the decision takep there-
on?

The Minister of Defence (Shrl
Krishna Menen): (a) and (b). ™he
proposal is still under consideration.

Book Grants for Schednled Castes and
Scheduled Tribes

B42. Shri Dasaratha Debh: Will the
Minister of Eduration be pleased to
state:

(a) the number of Scheduled Tribe
students who received bock grants in
Tripura in the current year,

(b) the number of Scheduled Castes
and other backward classes students
who received book grants in Tripurs
in the current financial year; and

(c) the total amount of money in-
volved in (a) and (b) separately?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c¢). The informa-
tion is being collected from the Tri-
pura Administration and will be iaid
on the Table of the Lok Sabha in due
course,

Fire Insurance Premiom

843. Shri Sham Lal Saraf: Will the
‘Minister of Finance be pleased to
state the justification for reducing fire
Insurance premiums for the third time
in July, 19627

The Minister of Finance (Shri
Morarjl Desal): The premium rates
for most classes of risks in the general

1490 (Ai) L.S.D.—3.
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insurance business in India are deter-
mined by a Tariff Committee com-
posed entirely of members of the In-
dustry—vide section 04-0 of the In-
surance Act, 1938,

The reductions in fire insurance
rates with effect from July 1, 1862
have been made not by or under the
direction of the Government but by
the Tariff Committee in the dischrage
of its statutory duties, at the instance
of the industry itself represented by
the Executive Committee of the
General Insurance Council set up
under Part II A of the Insurance Act
1938 in an attempt to put the premium
rates on a scientific basis, in stages,
giving the statistical data due impor-
tance.

Introduction of Shariat Law

844. Shri M. K. KEumaran: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have re-
ceived any representation pleading
for the introduction of Shariat Law,
now in force in other islands of the
Laccadive group, to the islands of
Androth and Kaponi also; and

(b) if so, the action taken thereon?

The Minister of Staie in the Minis-
try of Home Aflairs (Shri Datar): (a)
and (b). Shariat Law is not applicable
to any of the islands in the Laccadive,
Minicoy and Amindivi groups. A re-
presentation has been received by the
administrator for application of this
law to the territory which is under
consideration.

Scholarships to S.T. Stodents in
Andhra

845. Shri Satayanarayana: Will the
Minister of Education be pleased to
state:

(a) the number of Central Govern-
ment scholarships awarded to the
Scheduled Tribe students of Andhra
Pradesh during the year 1961-62; and

(b) the total wvalue of the scholar=
ships?
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_ The Minister of Education (Dr. K. L.
Shrimali): (a) 148 scholarships under
the Government of India Pos.-Matric
Inland Scholarships Scheme for Sche-
duled Castes, Scheduled Tribes and
Other Backward Classes.

(b) Rs. 82,933]-.

Loans due from Displaced Persons in
Tripara

846. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have re-
ceived amny representation for writing
off the agricultural loan advanced to
displaced persons in Tripura; and

(b) if so, the decision taken in this
matter?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Yes.

(b) The matter is still under con-
sideration.

Santal Lamguage

847, Shri P. K. Deo: Will the Min-
fster of Home Affairs be pleased to
state:

(a) the steps that are being taken
for the preservation of Santal langu-
age in Bihar, Bengal, Orissa and
Assam; and

(b) how many printing presses
there are in this language?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): ‘a)
The information is being collected and
will be placed on the Table of the
House in due course,

(b) Santhali has no script of its
own and there is no printing press
exclusively - meant for the Santhali
language.

Mineral Rights

‘848. Shri Sham Lal Saraf: Will the
Minister of Mines and Fuael be pleased
to state:
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(a) whether there is any difference
of opinion between some of the States
and the Centre on the subject of
“Mineral Rights” in the case of Mines
that are being worked out In those
States; and

(b) if so, steps Government propose
to take to resolve these differences?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Flajarnavis):.
{a) and (b). There has so far not
been any occasion for expression of
difference of opinion between the
Central Government amd any State
Government on the subject of mineral
rights as such. In ancillary matters
arising out of the respective responsi-
bilities of the Central and the State
Governments regarding mineral deve-
lopment, however, there has been
some difference of opinion between
Central Government and the Govern-
ment of Assam over the rate of
royalty in a particular case; the
matter is still under discussion with
that State Government. With West
Bengal, there has been a difference of
opinion over the right of the Central
Government to acquire lands and
mining rights under the Coal Bearing
Areas (Acquisition and Development)
Act and, the West Bengal Government
having taken the matter to Court, the
particular issue is pending before the
Suprente Court.
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Drawback amd Export

850. Shri Naval Prabhakar: Will the
Minister of Finamce be pleased to
state:

(a) whether Government are aware
that in allowing drawbacks the ex-
porters are put to great difficulties by
different Government Departments
with the result that export suffers;

(b) whether Government are also
aware that in several cases even the
provisional drawbacks were not allow-

ed and the exporters had to suffer
great lossesY
(c) whether Government woropose

to compensate those exporters who
could not detain their goods indefi-
nitely and made shipment without
getting Government's instructions for
provisional drawbacks; and

(d) what action Government pro-
pose to take to safeguard exporters’
interest in allowing drawback without
any difficulties or simplifying the rules
to encourage exports in view of acute
shortage of foreign exchange in the
country?

The Minister of Fimance (Shrl
Morarji Desani): (a) No Sir. No great
difficulties have come to the notice of
the Government. Whenever any diffi-
culties experienced by the Exporters
are brought to the notice of the Gov-
ernment suitable steps are taken to

regolve such difficulties.

(b) and (c). The Government are
not aware of any case where provisi-
nal shipment facilities were not allow-
ed on request; but if there are any
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such cases, the question of allowing
drawback can be considered on the
merits of each case if the identity of
the goods exported can be satisfac-
torily established.

(d) The procedure for drawback is
being further simplified. The condi-
tion of making shipments under pro-
visional claim for drawback is being
removed and all goods which are
notified in the Drawback Schedule
under sub-section (1) of section 43B
of Sea Customs Act will now be
entitled to drawback, subject to the
condition that the claim for drawback
is made and esfablished at the time
of export of the goods.
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Steel Production Under Third Plan

853, ( Shri Bishwanath Roy:
| Shri P. C. Borooah:
‘Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether any change in the tar-
get of steel production under the
Third Five Year Plan is under con-
sideration of the Government;

(b) the reasons therefor;

(¢) whether there is any possibility
of increase in allocation of steel pro-
duction to private sector; and

(d) production of various types of
steel in the private and public sector
during the period already passed
under the Third Five Year Plan?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) The main reasons which have
necessitated the review of the target
under the Third Plan are difficulties
in the way of achieving rated capa-
city production in [Rourkela Steel
Plant, some deley in starting expan-
slon programmes in the plants of the
Hindustan Steel Limited and in laun-
ching the Bokaro Steel Project.

(c) The private sector have already
been allocated a significant share in
the production of mild and special
steels.

i
(d) A statement is placed on the
Table of the House. [See Appendix I
ann.xurce No, 81].

Dhalai Floods

853. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of families
displaced from Halhall Bazar (Kamal-
pur), Tripura due to recent floods in
the river Dhalai;

(b) the total loss incurred by those
families;
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(c) whether any aid has been given
to them;

(d) the total amount of such aid;
and

(e) whether further financial ald

could be extended to these affected
families?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (e). The information is being
collected and will be laid on the
Table of the House.

Employees of Tripura Administration

854. Shri Dasaratha Dcb: Will the

Minister of Home Affairs be pleased
to state:

(a) the total number of employees
under Tripura Administration dis-
missed and suspended during 1960-
61, 1961-62 and 1962-63 (upto June)
under charges of corruption; and

(b) steps taken (o eliminate cor-
ruption?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The required information is ase

under:—

Year Dismissed Suspended
1960-61 2 26
1961-62 1 22
1962-63 - 5

(upto June).

(b) A separate Vigilance Depart-
ment has been sget up in the Tripura
Administration to deal with all com-
plaints and corruption cases against
officials. The Department is assisted
by the Anti-Corruption Organisation
set up during 1961.

Revision of Gazetteers

Shri M. K. Kumaran:
855. { Shri Hem Raj:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) how many gazetteers have been
go far revised and published;
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(b) whether any State Government
have asked for increased financial
assistance for this work;

(c) whether any direction has been
issued to State Governments regard-
ing the price of these publications;

(d) whether Government are aware
that these publications are bej:nnd the
reach of ordinary people due to their
prohibitive prices;

(e) if so, whether the Centra! Gov-
ernment propose to give any subsidy
so as to lower the prices of the
gazetteers; and

() whether translation of these
gazetteers will be available in Hindi
also?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayuan
Kabir): (a) 20

(b) Yes, Sir,
(e) No, Sir.

(d) No such complaints have been
received.

(e) The Central Government is al-
ready subsidizing the production of
District Gazetteers.

(1) This is a matter primarily for
the State Governments to decide.

Iron Ore Production

856. Shri Surendranath Dwivedy:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether iron ore production
is commensurate with ike annual tar-
get fixed for the Third Five Year
Plan period;

(b) whether it is a fact that non-
utilisation of full operating capacity
of the Eastern region iron ore mines
specially in Orissa has affected the
target of production; and

(¢) the total capacity of Orissa
mines and what are the reasons for
ghortfall, if any?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-

navis): (a) and (b). The praduction
target for iron ore fixed in the Third
Plan is to be achieved by the end of
the Third Plan; no annual targets of
production as such have been fixed
Excluding Goa, the production of iron
ore in the first year of the Third Plan
(1961-62) was just short of 13 million
tons, against the capacity target of 32
million tons to be reacheq by the end
of this Plan pdriod. Production has
increased by 4 million tons since 1858-
60. The rate of increase has sufficed
to meet all ore requirements of the
iron and steel industry as well as ex-
isting export commitments.

(¢) There is no fixed capacity of
mines as such; generally speaking,
production is and can be increased
within limits from the mines accord-
ing to internal requirements and ex-
port market, keeping in view all the
time transport capacity as well. There
has been no shortfall in total produc-
tion of iron ore in Orissa; the pro-
duction of iron ore in 1961 having
been 4'70 million tonnes as compared
to the production of 373 million
tonnes in 1960.

Foreign Aid for Stepping up Coal
Production

857. Shri Bishwanath Roy: Will the
Minister of Mines ang Fuel be pleased
lo state:

(a) whether any foreign Govern-
ment have offered aid this year for
stepping up coal production in India;
and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No.

(b) Does not arise.

Technical Service for Industrial Con-
structions

858, Shri Kolla Venkaiah: Will the
Minister of Steel and Heavy Indus
tries be pleased to state:

(a) whether Government are con-
sidering the building up of techmicul _
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service for industrial construction
with those experienced in the con-
struction of Bhilai, Rourkela, Durga-
pur and other completed industrial
units; and

(b) if so, with how many and if not
why not?

Thé Minister of Steel and Heavy
Industries (Shri C. Sobramaniam):
(a) and (b). The question of organi-
sing a Construction Core of experi-
enced engineers is under the con-
sideration of Hindustan Steel, but no
final decision in the matter has been
taken as yet. =

Houses for Scavengers in Kerala

859, Shri P. Kunhan: Will the
Minister of Home Affairs be pleased
to state:

(a) how many houses have deen
built for scavengers in Kerala during
the Second Plan period; and

(b) how many houses have been
built for scavengers in Kerala during
the first two years of the Third Plan
period?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) and (b). The required
information has been called for from
the State Government. A statement
will be laid on the Table of the House
when the information becomes avail-
able.

Production of Iron Ore by Captive
Mines

860. Shri Surendranath Dwivedy:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the production of iron
ore by the captive mines of the
Hindustan Steel Limited will fully
meet the requirements of Rourkela
and Durgapur Steel mills;

(b) if not, when these mines are
expected to supply fully the needs of
these steel mills; and
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(c) whether they propose to depend
on private mine-owners for supply
during the period and if so, whether
any quota of supply is being fixed on
an annual basis?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) and (b). The planning of iron
ore supplies to the plants of the
Hindustan Steel Ltd. is on the basis
that they would draw their supplies
from their captive mines or from
mines in which Government have a
majority interest. At present the
requirements of Rourkela and Durga-
pur Steel Plants are being largely
though not entirely met by captive
mines at Barsua, Rajhara and Bolani.
These mines as well as those under
the National Mineral Development
Corporation are expected to supply
fully the needs of these plants by
19865.

(¢) For meeting the current short-
fall from the captive mines, which is
relatively small these steel plants de-
pend on the market mines from which
procurement is made through the State
Trading Corporation, Hindustan Steel
Limited, naturally, assess their re-
quirements from private sources from
time to time.

Pension Beneflis to Industrial Werkers

861. Shri S. M. Bamerjee: Will the
Minister of Defence be pleased to
state:

(a) whether industrial workers in
Defence establishments will now be
entitled to pensionary benefits;

(b) if so, whether orders have been

. Issued;

(c) total number of workers who
opted for pension; ang

(d) whether they will also be en-
titled to get gratuity for the period
whidh will count for pension?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) Yes, Sir.

(b) Yes, Sir.
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(c) The last date for exercising
option has not yet expired. It is there-
fore premature to say how many
would opt for pension.

(d) Yes, Sir, under the New Pen-
sion Rules.

Repair of Vehicles by Contractors
862. Shri S. M. Banerjee: Will the

Minister of Def\ be p d to
state:

{a) whether vehicles are being re-
paired in M.E.S. Ambala Cantt. by
the local Contractors;

(b) whether some arrangements also
exist for repair in M.E.S. workshops;

(c) it so, the reason for gettirjg this
work done through contractors;

(d) the amount paid to contractors
during 1960-61 and 1962 upto 30th
June; and

(e) steps taken by Government to
discontinue this system?

The Minister of Defemce (Shri
Krishna Menon): (a) and (b). Yes,
Sir.

(c) In the local MES workshop,
facilities do not exist for major over-
haul of vehicles. Work beyond the
capacity of the MES workshop is,
therefore, entrusted to private work-
shops.

(d) the amounts paid to contractors
for repairs are as under:—

1-4-60 to 31.3.61—Rs. 21,136.91.

This ine_ludes Rs. 15,393.91 on
account of cost of spareg and
materials,

1.461 to 30.6.62—Rs, 15,948.39.

This includes Rs. 12,235.39 on
account of cost of spares and
materials.

(e) No steps are being taken to
discontinue the existing proctice, as it
will not be economical to set up an
MES workshop with capacity to

undertake major overhaul of vehicles
on account of limited repair load.

Cracker Explosion in Delhi

Shri Surendra Pal Simgh:
Shri Shree Narayan Das:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a cracker exploded in
Chandni Chowk, Delhi on the 25{h
June, 1962; and

() if so, whether any arrests have
been made in this conection?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Yes.

(b) Two persons who were respon-
sible for the explosion were arrested
on the spot and subsequently pros-
cuted. They have since been convict-
ed.

Saileldes

ggy, J Shri Marish Chandra Mathar:
* 7 Shri Yashpal Bingh:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether any study has been
made by Govermment in the conditions
and causes of suicides; and

(by if so, what are the conclusions?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
No such study has been made by the
Government of India.

(b) Does not arise.

Loans to States

(Shri G. K. Bingha:
265 | Shri Subodh Hansda:
1 Shri Basumatari:
| Bhri S. C. Samants:

Will the Minister of Finance be
pleased to atate:

(a) which are the States that have
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been given loans without any condi-
tion since 1955;

(b) what is the total amount of lo:
outstanding under such condition;

(c) whether any asmount has been
paid back; and

(d) if so, whether it was paid wit"
interest or without interest?

The Minister of Finance (Shri
Morarji Desai): (a) The terms and
conditions of the loans are generally
settled at the time of their sanction.
However, in a few cases of loans sanc-
tioned to the States of Mysore, Andhra
Pradesh and Madhya Pradesh the
terms and conditions have mot yet
been finalised,

(b) Rs, 37.60 crores.
(¢) No Sir.
(d) Does not arise,

Exploitation of Mineral Resources in
Madras

866. Shri Rameshwar Tantia: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether the Central Govern-
ment have taken any steps to exploit
various mineral resources finds in
Tiruchi District of Madras State during
the recent geological survey of  the
area; and

(b) if so, the details thereof?

The Depuly Minister in the Ministry
of Mnes and Fuel (Shri Hajarnavis):
(a) No, Sir. The occurrences of mine-
ral dopsits in the Tiruchi Distriet are
either too small or uneconomical for
being taken up for exploitation by the
Central Government.

(b) Does not arise.

Suicide in Rourkela Steel Plant

861 f Shri Rameshwar Tantia:
" Shri G. Mohanty:

Will the Minister of Steel and Heavy
Industries be pleased to siate:
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(a) whether a repor{ has been re-
ceived from the police about the alleg-
ed suicide of Shri S. N. Misra of
Rourkela Stee] Plant;

(b) if so, the findings of the police;
and

(c) the action proposed to be taken
by Government?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) Yes, Sir.

(b) The police have finally reported
the case as ‘human missing’.

(c) It is a matter for the Govern-
ment of Orissa.

Fixation of Salary of 1.C.S. Officers

£68. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be pleas-
ed 1o refer to the reply given to Un-
starred Question No. 76 on the 23rd
April, 1962 and state whether any final
decision has since been reached to-
wards the fixation of salary of I1.C.S,
officers in the posts created after l4th
August, 19477

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The matter is still under considera-
tion,

L.IC. Premium through Post Offices

[ Shri Subodh Hansda:
~nq J Shri §. C. Samanta:
"7 Shri M. L. Dwiveau:

| Shrl B. K, Das:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Life
Insurance Corporation of India pro-
pose to collect premium through Post

Offices;

(b) if so, whether it has been intro-
duced in any Post Office on an ex-
perimenta) basis; and
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(e) whether it has proved success-
ful?

The Minister of Finmance (Shri
Morarji Desai): (a) to (c). Yes, Sir.

Benefits to Ex-Servicemen Employees
jn Income-Tax Department

870, Shri A. K. Gopalan: Will the
Minister of Finance be pieased to
state:

(a) whether ex-servicemen appoint-
ed in the erstwhile Travancore-
Cochin State Income-tax Department
and later taken over to the Central
Income-tax Department as a result of
Federal Financial Integration Orders
are entitled to the same benefits as
granted to ex-Servicemen appointed
in civil posts by the Central Govern-
ment;

(b) if not, what are the reasons;

(¢) whether it is a fact that in fix-
ing pay, etc. benefit of war service is
denied to personnel who were work-
ing in the erstwhile Travancore-
Cochin State;

(d) whether it is also a fact that
personnel who were recruited to the
Central Scrvice even after 1st April,
1950 are entitled to the benefits of
war service; and

(e) if so, what is the reason for not
extending the same benefits to person-
nel who entered the crstwhile Tra-
vancore-Cochin State Service before
1st April, 19507

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir.

(b), (e) and (e). The orders
regarding the fixation of pay of war
service candidates appointed to civil
posts on a temporary busis are not
relevant in the present case as the
persong concerned were already in the
service of the erstwhile Travancore=
Cochin State Income-tax Department
and were only transferred to the
Central Income-tax Department as a
result of the Federal Financial Inte-
gration. Their conditions of service

on transfer were, therefore, governed
by the rules and orderg issued by the
Government in regard to that Integra-
tion. The benefit of war service is
granted only on initial recruitment to
Government service and not on trans-
fer as in the present case.

(d) Yes, Sir.

P.W.D. Workers in Andamans

J Shri A, K. Gopalan:
871 . Shri Umanath;

Will the Minister of Home Affairs
be pleased to state:

(a) the number of P.W.D. workers
employed in Andamans;

(b) whether they are all perma-
nent employees;

(¢) whether there are such cate-
gories of employees as ‘Casual’, ‘Sea-
sonal’, ‘Contract’ labour, etc.;

(d) whether the recommendations
of the Pay Commissions have been
extended to them;

(e) whether it is a fact that Gov-
ernment have issued an order to grant
a minimum salary of Rs. 80 to each of
the worker in all the departments im
Andamans;

(f) if so, whether it is a fact that
P.W.D. workers have not bcen given
the benefit of this order; and

(g) it so, the reason therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Over about 8600.

(b) No.
(¢) Yes.

(d) Pay Commission's recommenda-
tions do not apply to ‘Casual’, '‘Sea-
sonal’, and ‘Contract’ labour.

(e) No.
(f) and (g). Do not arise.
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Post-Matric Scholarships

Shri A, K. Gopalan:
"\ Shri Imbichibava:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2367 on the
31st May, 1962 and state:

(a) whether complete reports have
since been received from the Kerala
Government regarding post-matric
scholarships for schduled castes and
scheduled tribes; and

12,

(b) if so, whether a copy thereof
will be placed on the Table?

The Minister of Edocation (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) A copy ig placed on the Table
of the House. [See Appendix I, an-
nexure No. 82].

Suicide by Jumping from Rooftop of
the Central Secretariat Building

873. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a man
committed suicide by jumping from
the rooftop of the Central Secretariat
on the 19th June, 1962;

(b) whether it is also a fact that
this was a third case of its kind within
two months from the Central Secre-
tariat roof; and

(e) the stepg taken or proposed to
be taken to check the approaches to
roof top for avoiding such instances?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes, On the 19th June, 1962, a retired
Accounts Officer of the Ministry of
Defence committed suicide by jump-
ing from the roof of the North Block
.of the Central Secretariat. ]

(b) On the 6th April, 1962, a woman
Librarian jumped off the roof of the
North Block. She succumbed to her
injuries in hospital on the 9th April.
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There was another case on 1st of June
1962 when a Lower Division Clerk
committed suicide by jumping through
4 window of a room situated on the
fourth floor of the South Block.

(e) No special measures are possible
in such cases.

0il Exploration in Jammu and
Kashmir

874, Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that there
has been delay in the exploration pro-
gramme in Jammu and Kashmir;

(b) if so, the reasons therefor;

(c) action taken to avoid any fur-
ther delay in the matter?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.

BRehabilitation Finamce Administration
Loan Cases

( Shri B. K. Das:

o5 ) Shri Subodh Hansda:
* 7 Shri §. C. Samanta:
|, Stri M. L. Dwivedi:

Will the Minister of Finamce be
pleased to state:

(a) how many cases are pending
in law courts for realisation of dues
in respect of Rehabilitation Finance
Administration Loans;

(b) the total amount involved; and

(¢) in how many cases the loanee
and in how many his guarantors have
been proseculed against?

The Minister of Finance (Shri
Morarji Desal): (a) Nil

N\
(b) and (c). Do not arise.
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Power Transformer Factory in Kerala

879 f Shri Warior:
"\ Shri M. K. Kumaran:

Will the Minister of Steel and
Heavy Industries be pleased to refer
to the reply given to Starred Question
No. 1591 on the 21st June, 1962 and
state the progressg since made in set-
ting up of the Power Transformer
Factory in Kerala State?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The Government of India had ap-
proved the terms of collaboration
between M/s. Hitachi Transformers
and Electricals (Kerala) Ltd., Trivan=-
drum with M/s. Hitachi of Japan.
It is understood that the agreement
has been concluded between the
parties to it, but is under discussion
between the Kerala Government and
the Sponsors on one or two points
before submission of the agreement to
the Government of India for final
approval.
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Rolling Steel Sleepers

880. Shri Bhagwat Jha Azad: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Bhilai Stee! Plant has
started supplying rolling steel sleeperw
dor Indian railways;

(b) if so, since when,; and
(c) what is the production so far?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Bhilai Steel Plant has
started rolling crossing  slecper bar
gsections from June, 1962.

(ec) 1521 tonnes.

Goa

881, -r Shri A V. Raghavan:
'\ Shri Pottekkatt:

Will the Minister of Finance be
pleased to state:

(a) the amount of depositors’ invest=-
ments lying at present with Banco
Nacional Ultramarino in Goa; and

(b) the steps Government propose
to take to release this amount to the
depositors?

The Minister of Finance (Shri
Morarji Desal): (a) As on the 18th
December, 1961 when the branches of
the Banco Nacional Ultramarino in
the liberated Portuguese territories in
India ceased to function, the deposits
from the general public amounted to
Rs. 294'81 lakhs and those from Gov-
ernment departments and semi-Gov-
ernment institutions of the erstwhile
administration to Rs. 605.52 lakhs.

(b) It is proposed to issue shortly
a Regulation under Article 240 of the
Constitution providing inter alia for
the discharge of the liabilities of the
Banco Nacional Ultramarino to the
general publie.

Allotment of Land to Housing Society

882. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the three
acre plot in front of the South Delhi
Zonal Office of the Delhi Municipal
Corporation, which was recently
cleared of ‘Juggis' has been allotted to
a housing co-operative society; and

(b) it so, terms and cenditions
under which such an allotment has
been made?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes,

(b) Allotment has been made in
accordance with the terms and condi-
tions indicated in paras III and IV of
the statement,: laid on the Table of
the House on 23rd March, 1861, in
reply to the notice under Rule 187
from Shri P. G. Deb, regarding allot-
ment of acquired land in Delhi.

Work Study Institute

883. Shri Rameshwar Tantia: Will
the Minister of Defence be pleased to
state:

(a) whether an Institute of work
study has been recently opened at
Landour (Mussoorie); "

(b) it so, the main purpose of th
Institute; and :

(c) how it is likely to benefit the
nation?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) The main purpose is (i) to
train personnel at all levels of the
Defence Services Organisations under
the Ministry of Defence in Work
Study and allied subjects; (ii) to pro-
vide assistance to establishments and
organisations of the Services when
requested to do so in the actual
execution of practical projects in
Work Study; and (iii) Co-ordination
of work study activities in the Defence
Organisation.
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(c) Work Study is calculated to
achieve higher operational efficiency
and better performance as a result of
optimum utilisation of resourceg in
the achievement of specified aims.

Creation of ‘Dry’ Belt

( Shri Bishanchander Seth:
884, J Shri D. C. Sharma:

7 Shri Bibhuti Mishra:

| Shri Nambiar:

Will the Minister of Home Affairs
be pleased to state:

Al

(a) whether it is a fact that the
Central Government are convening a
conference of representatives of four
States for the creation of a ‘dry’ belt;

(b) if so, the reasons for convening
such conference; and

(c) what benefits the said State
Governments will derive from such
conference?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes; it is proposed to convene a meet-
ing of the representatives of Uttar
Pradesh, Punjab, Rajasthan and Delhi
to consider the matter.

(b) The Delhi Administration have
drawn up a phased programme for
enforcing complete prohibition in
Delhi by the end of the Third Five
Year Plan. For an effective imple=
mentation of thig programme, a dry
belt around Delhi is ccnsidered neces-
BArY.

(c) The creation of such a belt will
be in the larger interests of the
country.

Heavy Industries in Kerala

885. Shri A. K. Gopalan: Will the
Minister of Steel and Heavy Indus-
tries be pleased to refer to the reply
given to Unstarred Question No. 1558
on the 18th May, 1962 and state:

(a) whether sanction has been
accorded by the Central Government
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for the setting up of the heavy indus-
tries in Kerala; and

(b) if not, what is the reason for
the delay?

The Minister of Steel and Heavy
Induostries (Shri €. Subramaniam):
(a) No.

(b) The applications submitted by
the Kerala State Industrial Develop-
ment Corporation for the manufac-
ture of electrical equipment were
found to be incomplete in some essen-
tial respects and additional data have
been called for. As regards the
establishment of a fertilizer factory
at Calicut, production can be planned
only for the 4th Plan period, as the
target capacity for the 3rd Plan has
been already more than fully licensed.
There are also questions such as raw
material supplies which need to be
examined and settled. The matter,
bawever, will be dealt with sympathe-
tically and settled in the near future,
subject to satisfactory solutions being
tound for questions such as raw
material supplies etc.

Decentralisation of HS.L.

{ Shri P. Kunhan:
886. { Shri Umanath;
| Shri A. K. Gopalan:

Will the Minister of Steel ang Heavy
Industries be pleased to state:

(a) whether it is a fact that
retrenchment notices have been
served on employees working at the
Hindustan Steel Office at Ranchi, as
a result of the decentralisation
measures;

(b) if so, the number of employees
affected; and

(c) what alternative employment
has been offered to these employees?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
«a) No, Sir.

(b) Does not arise,
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(c) A decision has been taken by
Hindustan Steel Limited that the staf?
rendered surplus at their Head Office,
if any, as a result of reorganisation
should be absorbed at the plants; and
to the extent possible, their present
pay and status should be protected.

Hutti Gold Mines

887. Shri Yallamanda Reddy: Wil)
the Minister of Finance be pleased to
state:

(a) whether the Central Governs
ment are taking over the Hutti Gold
Mines in Rayachuru District, Mysore
State; and

(b) if so, the reasons therefor?

The Minister of Finance (Shrl
Morarji Desal)s (a) and (b). Since
July, 1958, the Government of _India
has been acquiring gold produced in
the mines at the international parity
price and have been paying to the
Mysore Government, in addition, a
grant to avoid dislocation to their
finances. As this has not been a
satisfactory arrangement it has been
decided, in principle, to take over the
control of these mines so that the
cost of production could be a direct
charge on the Central Government.
The terms and conditions of the take
over are yet to be settled.

Sale of Tea Estates by Foreigners

888. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether it is g fact that foreign
owners are selling their tea estates in
India; and

(b) the total number and value of
such sales during 1061-627

The Minister of Finanoce
Morarjl Desal): (a) Yes, Sir.

(b) During 1961-62 five tea estates
were sold for Rs. 62.98 lakhs. During
the same period portions of three
estates were also sold for Rs. 6.85
lakhs.

(Shri
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Heavy Machine Bullding Plamt

889. Shri Morarka: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether the progress of Heavy
Machine Building Plant is not accord-
Ing to schedule;

(b) whether forgings and castings
will have to be imported initially
from abroad; and

(e) it so, the amount of
exchange required?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
ta) to (c). A statement is laid oo
the Table of the House,

foreign

STATEMENT

(a) The construction and erection
programme of Heavy Machine Build-
Ing Plant is proceeding according to
schedule.

(b) In the initial stages of produc-
tion of the Heavy Machine Building
Plant it is proposed to plan the pro-
gramme of production in such a way
that the requirements of heavy cast-
Ings and forgings needed will not
greatly exceed what we can procure
indigenously. Overhead cranes, oil
drilling rigs, equipment required for
some mineral oil industries and
screening equipment required by
different industries are types of light
machinery equipment which the
Heavy Machine Building Plant is
designed to produce along with heavier
machines. In the initial stages of the
production programme there may be
a relatively larger emphasis on light
machinery and fabrication items
which will not require very heavy
castings or forgings. In the earlier
stages, alternative production techi-
ques may be wused as a temporary
measure, whereby fabrication will be
substituted for heavy casting and
forging. Nevertheless, some reliance
on outside suppliers of castings and
forgings will be unavoidable until the
Foundry Forge Project is completed.
The Plant will rely on indigenous
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sources for castings and forgings as
far as possible. Some imports may,
however, be necessary.

(c) The production programme of
the Plant is being worked out and
it is not yet possible to indicate pre-
cisely the amount of foreign exchange
that would be required for the import
of castings and forgings. This would,
to a large extent depend upon the
product pattern that is decided upon
in the light of our urgent machinery
requirements and to the extent it is
possible to use indigenously available
castings and forgings or use alter-
native production technigues.

Import of Refractories

890. Shri Morarka: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) the total quantity of refrac-
tories required by the three steel
plants; and

(b) the quantity imported for the
steel plants and the price at which
they are imported?

The Minister of Steel and Heavy
Industries (Shri C. Sobramaniam):
(a) About 191,000 tonnes of refrac-
tories are required annually for
operational purposes by the three steel
plants in the public sector. Approxi-
mately 241,000 tonnes of refractories
will be required for the expansion of
these three steel plants.

[

(p) On an average 17 per cent of
the operational requirements of
refractories have to be imported. The
prices of refractories range from
Rs. 360 to Rs. 930 per ton c.if for
Fire Clay, Silica and Basic Refrac-
tories, and Rs. 1,150 to Rs. 3,100 per
ton c.i.f. for Special Refractories, such
as High Alumina, Carbon and Car-
borundum. For the expansion
requirements 82,000 tonnes of refrac-
tories out of a total of 143,000 tonnes
required for Bhilai expansion are
being imported. Imports required for
Durgapur and Rourkela expansion
have not yet been flnalised.
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Low Off-take in Steel Plants

891. Shri  Morarka: Will  the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether any units of the three
steel plants are kept idle or are work-

ing below their capacity for want of
orders;

(b) if so, the mnames of the units
and the products involved; and

(c) the reasons for low off-take?

The Minister of Steel and Hecavy
Industries (Shri C. Subramaniam):
(a) and (b). The Benzol rectification
and tar distillation wunits of all the
three Steel Plants sometimes work
under capacity for want of adequate
orders and also due to the necessity
to utilise crude tar for internal use
of the plants. The products involved
are coke oven by-product chemicals.

(c) Low demand both in the Indian
and overseas markets.

Accumulation of Stocks in Steel
Plants

892, Shri Morarka: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether there is any accumu-
lation of stocks of any item of steel
production in the steel plants;

(b) if so, whether it is due to trans-
port difficulties or for want of demand;
and

(e) the total value of such stocks?

The Minister of Steel and Heavy
Industries (Shri C., Subramaniam):
(a) and (b). There has been some
accumulation of stocks of finished steel
at the steel plants, particularly of the
items requiring the use of BFR
wagons.

(c) The total value of stocks held
by the steel plants at the end of June
1962 was Rs, 6.85 crores.
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Loans to Hindustan Steel Litd.

893. Shri Morarka: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) the total amount of loans taken
from the Central Government by
Hindustan Steel Ltd. till 30th June,
1962;

(b) the rate of interest payable on
these loans; and

(c) the date from which interest
on these loans is being paid?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
{a) Rs. 357.10 crores.

(b) 5 per cent per annum.

(c) Interest liability
from 1st April 1962,

commences

Seizure of Gold

894. Shri Dasaratha Deb: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that contra-
band gold estimated at Rs. 2,60,000
was seized by the Bombay Customs
Authority from an Indian Cargo Ship
called ‘Sardar Patel' on the 16th June,
1962;

(b) if so, the names of the per-
sonnel involved in this smuggling;
and

(¢) the action taken by Government
against those smugglers?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). 2,000 tolas
of gold valued at Rs. 2,680,000 approxi-
mately was seized by the Bombay
Customs from the vessel “M.V. Sardar
Patel” on the 16th June, 1062, The
gold was stitched inside a cotton
jacket, which was found in the blower
situated in hatch No. 3 of the vessel.
The gold was unclaimed. Further
investigation is in progress.

1490 (ai) LSD—4.

Scheduled Tribes of West Bengal

( Dr. P. N. Khan:
895 J Shri Subodh Hansda:
* ) Shii 8, C. Samanta:
|, Sbri Sarkar Murmu:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there are centrally
sponsored schemes for the economic
development and other all-round
development of Scheduled Tribes of
West Bengal;

(b) if so, what are those specific
schemes;

(c) what is the total amount set
apart from Central Sector for such
schemes for West Bengal for the
Third Plan; and

(d) which schemes are given top
priority for their economic develop-
ment?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimatl
Chandrasekhar): (a) Yes.

(b) and (¢). A statement contain-
ing the requisite information is laid
on the Table of the House. [See
Appendix I, annexure No. 83].

(d) Economic development of the
Scheduled Tribes has priority in the
centrally sponsored programme. The
schemes are:

(i) Tribal
and

Development Blocks;

(ii) Co-operation including Forest
Co-operative and Marketing-
cum-Consumers’ Co-operative
societies.

As Tribal Development Blocks are
meant for areas of high concentration
of tribal population, and no area in
West Bengal has the prescribed per-
centage i.e. 664 of the general popu-
lation, no Tribal Development Block
has been allotted to West Bengal
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Special Police Establishment

g9¢. J Shri D. C. Sharma:
"\ Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Government em-
ployees against whom enquiries were
made by the Special Police Establish-
ment during the first 6 months of
1962;

(b) the number of gazetted officers
among them;

(¢) the number of them convicted
so far;

(d) the number against whom pro-
ceedings are still in progress; and

(e) the steps taken to expedite the
same?

The Minisler of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(d). A statement is laid on the Table
of the House, [See Appendix I. an-
nexure No, 84].

(e) Efforts are being made to com-
plete  investigations as quickly as
possible.

Buddha Jayanti Park, New Delhi

J Shri Bibhuti Mishra:

897  Shri Heda.

Will the Minister of Scientific Re-
search and Cultural Affairg be pleased
to state:

(a) whether it is a fact that the
mode] of the monument to be erected
in the Buddha Jayanti Park in New
Delhi has been seiected; and

(b) if so, when the work will start
and how much it is likely to cost?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(by A scale model in concrete is
being prepared for various lests to
determine the structural stability of
the design. The questions of cost and
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commencement of construction camn
be decided only after this has hcen
done.

Fire Prevention in Delhi

898. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
io state:

{a) whether it is a fact that the
New Delhi Municipal Committee has
submitted a memorandum urging that
it should be associated in the formul-
ation of policies governing fire preven-
tion in the Capital; and

(b) if so, the view taken by Gov-
ernment in this connection?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(b). The New Delhi Municipal Com-
mittec has passed a resolution which
has been forwarded to the Delh}
Municipal Corporation which is con-
cerncd with the Fire Scrvice for the
whole of the Union Territory of Delhl.
The resolution has not yct been con-
sidered by the Corporation.

Justice for Common Man

899, Shri Sham Lal Saraf: Will the
Minister of Law be pleased to stale
what steps have so far been taken to
make justice speedy and cheap for the
common man?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
The Law Commission in its Fourteenth
Report has made certain recommend-
ations which have been brought to the
notice of al] the State Governments,
administration of justice being a State
concern. The matter has also been
discussed at length in the Law Minis-
ters’ Conference, 1960 and the Con-
ference of the Chief Juslices of High
Courts, 1960.

In order that arrears in the
Supreme Court and High Courts may
be disposed of quickly, steps have
been taken by the Ministry of Home
Affairs. Additional Judges have been
appointed and the number of working
days have been increased in the High
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Courts. In order that the procedural
laws may be simplified, the Code of
‘Civil Procedure, 1908 and the Code of
Criminal  Procedure. 1898 are at
present under the examination of the
Law Commission.

Kolar Gold Mines

900. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state whether it is a fact that new
rich veing of gold have been dirrover-
ed in one or two shafts of Kolar
Gold Mines in Mysore?

The Minister of Finance (Shri
Morarji Desai): Certain  new ore
shoots have been discovered recenily,
but it is too early, without further
developmeny in depth, to say whether
they will prove to be rich veins.

Anti-Cholera Campaign

901. Shri Raghunath Singh: Will the
Minister of Defence be pleased 10 state
whether Indian Forces have  joined
anti-Cholera  Campaign in  West
Bengal?

The Minister of Defence (Shri
Krishna Menon): No Sir. There was
no request from the civil authorities
for assistance in this regard.

0il Exploration in South

902. Shri Umanath: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether it is a fact that work
connected with oil exploration in the
South is delayed or slowed down due
to delay in receiving equipment rrom
the USSR.;

(b) if so, the arrangements with the
U.S.S.R. connected with oil exploration
in the South and its details; ang

(c) how the agreement is working
and when it was reached?

The Minister of Mines and  Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.

Neyvell Lignite

[ Shri Umanath:
goz, J Shri M. K. Kumaran:
3 Dr. L. M. Singhvi:
| Shri D. C. Sharma:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government have re-
ceived the final report on lests now
conducted on Neyveli lignite and
Salem Iron Ore;

(b) if so, the findings and recom-
mendations;

(¢) the decisions and reactions of
the Government thereon; and

(d) if reply to part (a) above be in
the negative, when the final report is
expected and the steps tuken by Gove
ernment to expedite the report?

The Minister of Sicel anq Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) and (¢). Do not arise.

{d) The final repori is expected lo
be received shortly. The East German
Governmeny have becn requested to
expedite the tests.

Study of Hindi

[ Shri A. K. Gopalan:
904 4 Shri Umanath;
| Shri P. Kunhan:

Will the Minister of Education be
pleused to state:

(a) which of the four  States—
Kerala, Madras, Mysore and Andhra
Pradesh is leading in the wvoluniary
study of Hindi;

(by whether any encouragemeny is
given to these,States—financial or
otherwise—by the Union Government
towards encouragement of voluniary
study of Hindi; and

(c) if so, what are those mcasures?

The Minister of Education (Dr. K. L.
Shrimali): (a) Every non-Hindi speak-
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ing State including Kerala, Madras,
Mysore and Andhra Pradesh is pro-
pagating Hindi in one way or the
other. It is difficult to assess as to
which State is leading in this matter.

(b) and (c). Grants are paid by the
Government of India to non-Hindi
speaking States for propagation of
Hindi  under the following three
schemes:—

(i) Financial assistance for pro-
motion of Hindi;

(ii) Appointment of Hindi Teachers

in  High'Higher  Secondary
Schools; and
(iii) Opening of Hindi ‘Teachers’

Training Colleges and stren-

gthening  of their existing
facilities for Hindi Teachers’
Training.

The Government of India also sup-
plies selected Hindi hool: froe of cost
to non-Hind; speaking States for dis-
tribution to school, college and public
libraries in their areas.

Lapse of L.I.C. Business

905. Shri 8. N. Chaturvedi: Will the
Minister of Finance be pleased to state:

(a) the percentage and amount or
new L.I.C. business that lapsed after
the payment of first premium in each
of the years 1959. 1960 and 1961; and

(b) the percentage and amount of
this lapsed business which was on a
monthly premium  basis in each of
these years?

The Minister of

Finance (Shri
Morarji Desai): (a)

Year of an«-ses afl:-cr the“ ﬁamé.r"suéﬁ'

Issue payment of the  lapses to new
first instalment  business in
of premium terms of sum
assured 9
(Rs. croresy
1959 7529 18-02
1960 94°53 19°45
1961 The information is not vet avail-
able,

————— . —
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Yearof Lapses after pay- Ratio of such
Issue ment of first ins- lapses  with
talment of pre- monthly mode
mium under to the total of

policies with such lapses un-
monthly mode  der all modes,

in terms of sum

(Rs. crores) assured
%
1959 16°77 22+28
1960 2084 22'04
1961 The information is not yet avail= ~
able.
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Re-Union Meet at London

908. Shri Raghunath Singh: Will the
Minister of Defence be pleased to state
how many Victoria Cross and George
Cross Indian persons are participating
in Re-Union meet at London?

The Minister of Defence (Shri
Krishna Menon): Two Indian Victoria
Cross holders were deputed by Gov-
ernment to participate in the Re-Union
held at London in July, 1962

Tribal Indebtedness

909. Shri Hem Raj: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is proposed to have
a survey of the tribal indebtedness;
and

(b) if so, whether it is proposed to
cover all the tribal arecas or only a
few of them?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandrase-
khar): (a) Yes.

(b) All the areas where Scheduled
Tribes reside will be surveyed in due
course. It is proposed to take up
Man 'pur, Tripura and Himachal Pra-
desh in the 18th round of the National
Sample Survey as a first step.

Engineering College in Orissa

910. Shri G. Mohanty: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether a new engineering col-
lege is proposed o be opened in Orissa
during the Third Five Ycar Plan
period; and

(b) whether all details of the pro-
posal have been considered and de-
cided?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) A Regional Engineering
College will be set up at Rourkela.

(b) The details are being worked
out,

Lok Sahayak Sena

911. Shri G. Mohanty: Will the
Minister of Defence be pleased 1o
state:

(a) the names of the centres where
the Lok Suhayak Sena has been or-
gunised during the lust two years;

(b) the number of individuals en-
rolled at each centre during the above
period; and

(c) whether this Sena is different
from the Cadet Corps?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). A state-
ment is placed on the Table of the
House. |[See Appendix I, annexure
No, 85].

(¢) Yes, Sir. While Cadet Corps
provides military training exclusively
to students, both boys and girls, in
schools and colleges, Lok Sahayak
Sena trains male volunteers from
general public, between 18 and 40
years of age in special cawms.
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Legal Ald for S.C. and S.T.

912. Shri G. Mohanty: Will the
Minister of Home Affairs be plcased
to state:

(a) whether it is a fact that only
Rs. 1-31 lakhs were spent out of
Rs. 2'27 earmarked in  1960-61 for
providing legal aid to Scheduled
Castes and Scheduled Tribes;

(b) if so. the expenditure  State-
wise; and

(c) the amount spent for Scheduled
Castes and Scheduled Tribes, se-
parately?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandrase-
khar): (a) Yes.

(b} and (c¢). The detulls are avail-
abl: in Appendix VI, to the Report of
the Commissioner  for Scheduled
Castes and Scheduled Tribes for the
vear 1960-61. The Report has already
been laid on the Table of the House.

Import of Petroleum Products

913. Shri Yashpal Singh: Wil ihe
Minister of Mines angd Fuel be pleus-
cd to state:

fa) whether Gouvernment are con-
sidering drastic cul in the import  of
petroleum products during the cur-
rent July Seplember guarter;

(b) how much of forcign exchange
is likely 1o b savei thereby: und

(¢) what will be the effeet of  this
drastic cut on industrial activity n
ihe country?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
Government have decided to  impose
a cut of Rs. 3 crores rn import of
priroleum products from free foreign
exchange resourceg during the period
April'September, 1962.

(¢) This reduction is not likely to
affect the industrial activity in  the
country as Government has already
made adequate arrangements to  in-
crease indigenous refining capacity.
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Efforts are also being made to import
larger quantities of petroleum pro-
ducts from rupee payment sources.

Nickel Deposits in Manipur

914, Shri Rishang Keishing: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that Nickel
was found at Ningthi village within
Ukhrul sub-division of Manipur;

(b) whether it is a fact that a mem-
ber of the Geological Survey of India
visited the place;

{c) if so, the quantity - and the
quality of the deposit; and

(d) the action proposed to be taken
to exploit and utilise the same?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) Yes, Sir.

(b) Yus, Sir,

t¢)y The occurrence is about 36
metres long, Detailed  pitting  and
sampling carried out by the Ceologi-
cal Survey of India has indicaied that
nickel s present in traces.

tdr As no wrrkable  deposit has

been located so far, the quesiion of
cxploiting it docs not arise,

Heavy Electrical Equipment Plant in
Andhra Pradesh
a5 [ Shri Kella Venkaiah:
"7\ Shri Yashpal Singh:

Will the Minister of Steel and Heavy
Indusiries be pleased to state:

(a) the cost of heavy electrical
cquipment plant to be set up in

* Andhra Pradesh;

(b) the productive®capacity of the
plant;

(¢) the number of technicians re-
quired for the plant;

(d) the number of skilled labourers
required; and
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.

(e) when the work will commence?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
4a) to (e). The capacity of the pro-
posed Plant at Ramachandrapuram
near Hyderabad in Andhra Pradesh
for the manufactyre of heavy elec-
tricul equipment will be 0'62 million
KW of steam turbines and turbo
alternators of sizes upto 50/60 MW
per annum,

The Detailed Project Revort for the
plant is cxpected to be received from
Messrs. Technoexport, Prague, by
about the middle of September, 1962.
Precise information relating to the
cost of the plant, the numaber of tech-
niciuns and skilled labour required,
and other details will be known only
after the Projcct Report has been re-
ceived, considered and accepted.

Preliminary work en the plant site,
like icvelling and dressing  of  land,
arrangements for power and  water
during construction and the construc-
tion of railwuy sidings and of the
training school workshop and hostel
and approach roads i: in progress.

0il and Gas Products

916. Shri Kolla Venkaiah: Will the
Mini<ter of Mines and Fuel be pleased
lo stale:

{a) the quunlities of different oil
and gas prducts required for differ-
ent uses in the country during 1962.63
anl by the end of Third Plan pericd,

(b) the quantities af different pro-
ducts to be produced and imported
from different countries to meet the
demand in 1962-63 and by the end of
the Third Plan period; and

(¢) the estimated cos! of production
of different products tu be produced
in India and products 1o be imported
from different countries?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) A state-
ment showing estimates of consump-
tion, as framed by the Oil Advisory
Committee in 1961, is enclosed.

These estimates are presently under
review, [See Appendix I, annexure
No. 86].

(b) The quantity of products which
will be produced indigenously is sub-
ject to Government's final decision in
regard to the capacity of the coastal
refineries. This matter is at present
under Government's consideration.
Consequently, quantities to be produc-
ed indigenously and of imports
required will be precisely deter-
minable only after Government's final
decision on the question of capactiy
of coastal refineries.

(c) It is not possible 1o indicate
the cost of production of petroleum
products in other countries. The cost
of production in the public sector re-
fineries is contingent nn the ultimate
cost of the refinerirs and refining
operations; and, therefore, this can-
rot he indicaled at present,

Assistance to Affiliated Colleges

917. Shri Kolla Venkaiah: Will the
Minister of Education be pleased to
state:

(a) whe'her the financial assistance
of the Universily Grants Commission
lo affiliated colleges towards the re-
vision of pav scales for qualified
teachers during the Second Five Year
Plan period will be discontinued im-
mediately after five vears of imple-
mentation of the scheme; and

(b) whether any proposal is under
the consideration of Government for
continuing the assistanve to the col-
leges whose  resources are not
sufficient to meet the additional cost
of the revision?

The Minister of Education (Dr, K. L.
Shrimali): (a) and (b). The Uni-
versity Grants Commission has agreed
to wassist the collegeas that did not
revise their scales of pay during the
Second Plan to do so, if they so
desire. The Commission's assistance
will continue for one more year be-
yond the initial five-year period in
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such cases where the Commission
deems fit. The Commission has taken
up with the State Governments the
question of the revised scales as a
permanent measures after the with-
drawal of Commission's assistance on
completion of the five-year period.

Extension Library Centres

918, Shri Kolla Venkaiah: Will the
Minister of Education be pleased to
state:

(a) the number of extension library
centres established during 1961-62
under different universities by Uni-
versity Grants Commission;

(b) the total funds provided from
the Wheat Loan Fund of US.A.;

(c) the cost of training of librarians
in US.A;

(d) the cost of books purchased in
America; and

(e) the total cost of all the centres?

The Minister of Education (Dr. K. L.
Shrimali): (a) None, Sir.

(b) to (e). Do not arise,

Cut in Wagon Quota of Andhra
Pradesh

919. Shri Kolla Venkaiah: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether the Government of
Andhra Pradesh have represented lo
the Central Government that the cut
in the monthly wagon quota to the
State by 1100 from May has told
heavily on the industries in general
in the State and specially in regard
to coal situation; and

(b) the action taken on the rep-
resentation?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The quotas of coal of all the States
were revised from June 1962 so as to
make them conform to the availability
of transport for the movement of coal.
In the case of Andhra Pradesh the
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revised quota from July 1962 stands
at 2030 wagons per month against the
original one of the 2040 wagons per
month. The reduction, therefore, is
negligible.

Raiding of Delhi Travel Agenl's
Office

920, Shri Ram Ratan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether an office of a Travel
Agent in Delhi was raided on 27th
June, 1962; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
office of a firm of travel agenis in
New Delhi was searched on 27-6-1962
by Officers of the Directorate of En-
forcement, on suspicion of violation
of the foreign exchange regulations.
The case is under investigation,

Iron and Steel for Orissa

921, Shri Surendranath Dwivedy:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the total quantity of iron and
steel allotled to the State of Orissa in
1960-61 and 1961-62;

ib) whether the full  allotied
quantity was lifted by the State dur-
ing those years;

(¢) whether Government have made
any enguiries about the reasons for
the failure of the State to take its full
quota when there was acute shortage
and great demand all over the State;
and

(d) the quantity allotted for 1962-
637

The Minister of Steel and Heavy
Indusiries (Shri C. Subramaniam): (a)
Half-yearly allocations of steel are
made according to financial year. In
the first half-year of 1960-61, alloca-
tions were limited to plates, sheets
and wire. In the second half-year of
1060-61 plates were also treated as
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relaxed category and allocations were
made only for Black Plain sheets
(thinner than 14 gauge), Gulvanised
Plain Corrugated sheets and wire.
Details of the allocations were as
follows:

Year Allotment
(Metric tonnes)

1960-61 .. 1,028

1961-62 .. 12,054

Indents for relaxed categories are ac=
cepted direct from consumers and
stockists and are generally planned in
full. Quota system was abolished for
pig iron from 1-7-1959 There was,
therefore, no allocation of pig iron
during the above-mentioned years,

(b) and (c¢). By the term *“lifting
of quotas”, the Hon'ble Member pre-
sumably refers to the booking of
orders against the allocations, The
procedure for lifting of quotas is to
issue quota certificales to stockists and
consumers who in their turn place
orders on the Producers through the
Iron and Steel Controller. Delails of
actual booking of orders :zainst alle-
cations are not availahle «ince the
quoia holders can also beok  orders
with the stockists s wr'.. There is
considerable time lag between the
allocation and the booking of orders.

It is for the Statc Government 1o
see that the quotua allocated is proper-
ly distribute] to the consumers and
stockists within the State and also to
check whether orders have been book-
ed against the allocations. The Gov-
ernment of India have made no
enquiries on the subject.

(d) In the first half-year 1962-63
(April-September  1962) allocations
have been restricted to Cold Rollea
Black Plain Sheets only. 1,087 tonnes
were allotted to the State during this
period,

Theft of Historic Images in West
Bengal

922, Shri C. K. Bhattacharyya: Will
the Minister of Scientific Research

and Cultural Affairs be pleased to:
state:

(a) whether his attention has been:
drawn to theft of old historic images
in different parts of West Bengal;

(b) whether his attention has been.
drawn to the theft of an ancient stone
image belonging to Pala period, from
Dafarpur in Jangirpur sub-division of
Murshidabad; and

(¢} what steps have been taken to
prevent such thefts?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr, M. M, Das): (a) Yes, Sir.

(b) No, Sir,

tc) The Heads of offices of the
Archaeological Survey of India have
been alerted.

Closure of Coal Mines

923. Shri Nambiar: Will the Minis-
ler of Mines and Fuel be pleased to
state:

(a) whether Government are aware
thut many of the small coal mine
owners have closed down the mines
or are not working their mines lo full
capacity:;

(b) if so, what sleps are being
taken to encourage production in such
mines; and

(c) whether Government have any
scheme to nationalise such of the coal
mines which are closed and have
potentialities of profitable mining?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) No small
coal mine is reported to have been
closed since January 1961, but it has
been reported that some mines are
not generally working upto the ins-
talled capacity,

(b) The following steps are being
taken to encourage production in
such mines:

(i) import of mining machinery
has greatly been facilitated
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by virtue of World Bank loan
to meet the foreign exchange
counterpart of such import.

(ii) road movement of coal has
been liberalised so that the
collieries can find a free out-
let for their produce.

dili) Government have announced
a price increase and to Lhis
extent the profitability will
increase.

(iv) rates of stowing assistance
have been liberalised.

(v) subsidy for difficult mining
conditions is being given,

{c¢) Does not arise,

Import Needs of Steel

J Shri D. C. Sharma:
* 7 Shri Iswara Reddy:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that import
needs of finished steel for Third Plan
have exceeded earlier estimates;

(b) if so, the reasons therefor; and

(¢) the steps taken to meet the
same?

The Minister of Steel and Heavy
Imdustries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) Largely due to the fact that
the Indian Steel Plants have taken
longer time than originally estimated,
to achieve full production.

(c) Imports are being arranged to
the extent foreign cxchange is avail-
able,

Asian Games at Djakarta

925. Shri P. K. Deo: Will the
Minister of Education be pleased to
state:

(a) whether the Indian football team
which is to participate in Asian games
at Djakarta has been selected;

(b) whether the players have under-
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gone any coaching and training be-
fore their departure; and

(c) how they are selected?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) Yes, Sir.

(¢} The selection has been made by
a Sub-Committee of the All-India
Football Federation after watching
various players in action at practice
and in different matches/tournaments.

Geological Survey of J. & K.

926. Shri Inder J. Malhotra: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether the Geological Survey
of India conducted a survey in Bila-
war arca of Kathua disirict in Jam-
mu and Kashmir State; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) Yes, Sir.

(b) The survey undertaken by the
Geological Survey of India has re-
vealed that the entire district is
covered by rocks of Siwalik age. No
mineral of any economic significance
has so far been reported from  the
area.

Accident in Gauhati 0il Reflnery

“g27 [ Shri Raghunath Singh:
77" Shri P. C. Borooah:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether it is a fact that one
technician of Gauhati Oil Refinery
died and another was serfously in-
jured on the 17th July, 1962; and

(b) if so, the causes of the acci-
dent?

The Minister of Mines and  Fuel
(Shri K. D, Malaviya): (a) Yes, Sir.
One worker died immediately after
the accident and another died in

-
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hospital after 24 hours’ of the acci-
-dent.
(b) These are under investigation.

Manavi Language

928. Dr. L. M. Singhvi: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 3708 on the 21st June,
1962 and state:

(a) who were the linguistic experts
who examined the Manavi language
and script in consultation with  Shri
Motilal Gurtu in August, 19539;

(b) whether any detailed and
specific discussion had been he'd with
Shri Motilal Gurtu himself in this
connection and whether he has been
personally called for the purpose; and

(c) whether any step has been
taken or is proposed to he taken to
forward the Manavi language and
seript to any learned societies or in-
ternational organizations abroad?

The Minister of Education (Dr.
K. L. Shrimili}: (a) The Manavi
language and script was cxuamined by
the experts in the Ministry.

(b) The mutter was personally dis-
cussed with Shri Motilal Guriu,

(¢) No, Sir
Engineering Colleges in Rajasthan

929. Shri Karni Singhji: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of Engincering
Colleges proposed to be opened  in
Rajasthan State during the Third
Plan period; and

(b) whether any places have been
selected for them?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). One, Sir, Jai-
pur,
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Reforms in General Insuramce
Business

933, Shri R. Barua: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that Con-
troller of Insurance has suggested
some reforms In the working of the
General Insurance business;

(b) if so, what are the reforms sug-
gested; and

(c) the action proposed to be taken
thereon?

The Minister of Finance
Morarjl Desal): (a) No, Sir.

(b) and (c). Do nol arise,

(Shri

-

Funds for the Welfare of Scheduled
Castes

934. Shri Balmiki: Will the Minister
of Home Affairs be pleased to state:

(a) whether Government have re-
quested the State Governments to
reserve funds for the welfare of the
Scheduled Castes from the General
Development budgets over and above
the amount spent by the Harijan Wel-
fare Departments,

(b) which are the States that have
conceded to the request to allocate
funds out of General Development
budgets; and
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(¢c) what is the percentage of
amount earmarked for the welfare of
the Scheduled Castes?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar); (a) to (c). The Second
Plan (Chapter XXVIII) and the Third
Plan (Chapter XXXIV) emphasize the
necessity of extending 1o the
backward classes maximum advant-
age from the general development
programmes. The attention of the
State Governments was draw’. 1o this
principle while formulating the Third
Five Year Plan for the welfare of
Backward Classes. The subject was
also discussed by the State Ministers
in charge of welfare of Backward
Classes in the two conferences held
during the year 1960 and also in the
conference held on the 26th and 27th
July, 1962. The State Governments
have agreed in principle to fix a
minimum percentage, (on the basis of
population) in the allocations for
different programmes to be spent on
the Scheduled Castes and Scheduled
Tribes. It has been 1left to ecach
State Government to decide which are
the schemes in which such earmark-
ing would be suitable and feasible,
and what the percentage of earmark-
ing should be.

Land of Migrated Muslims in Tripura

935. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Muslims of
Indian citizenship who migrated from
Tripura to East Pakistan in the month
of July, 1962;

(b) the extent of land wvacated by
them;

(¢) whether any policy was adopt-
ed regarding the distribution of
vacated land; and

(d) if so, what are those policies?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
It is only Pakistani nationals from
East Pakistan, who had infiltrated
unlawfully into and were staying un-
authorisedly in Tripura, who were
evicted in June, 1962, Some Pakistani
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families who were also staying illegal-
ly in Tripura might have gone back
to Pakistan in July, 1962. Since,
however, they left secretly and
through unauthorised routes, their
number is not known.

(b) to. (d). Since all the Pakistani
nationals who had gone back to Pa-
kistan were in illegal occupation of
tribal reserve land, which is solely
intended for the use of tribals, the
question of re-distribution of this
vacated land does not arise.

Drilling of Erations in Punjab

936. Shri Daljit Singh: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) the places in Punjab where
drilling operation is in progress; and

(b) the achievement made so far?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No actual
drilling is in progress in Punjab at
present. However, testing of Junauri
Well is being carried out.

{b) 5 deep wells and 7 structural
wells have been completed so far.

Entrance Fee at Req Fort

937. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) the amount collected as entrance
fee at Red Fort, Delhi, during 1961-
62, and

(b) the amount spent for the main-
tenance of the Fort during 1961-627

The Deputy Minister in the Minis-
try of Scientific Research and Culiu-
ral  Affairs (Dr. M. M. Das): (a)
Rs. 1.31,831:80 nP,

(b) Rs. 103042200 nP.

Judges of Punjab High Court

938. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of judges employed
in Punjab High Court; and
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(b) the number among them who
are from outside the State?

The Minister of State in the Minis-
try of Home Affairs (Shri Daiar): (a)
Sixteen.

(b) none.

Ball and Roller Bearings l'n;jaﬂ. in
Orissa

939. Shri Basumatari: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact thut Gov-
ernment are considering lo sel up a
Rs. 2.27 crov. project for the manu-
facture of bull and roller bearings at
Baroda in :ollaboration with the U.S.
firm of Messrs Nomna-Hoffman Bear-
ing Corporation;

(b} if so whether the manufacturing
activity will be extended to steel balls
also; and

(e) what will he the manufacturing
capacity of the project with details
thereof?

The Minister of Steel and Heavy
Industries (Shri €. Subramaniam):
(a) to (¢). Goverament have granted
an industrial licence 1o a private party
for setting up a new undertaking near
Baroda for the manufacture of ball
bearings in collaboration with M's.
Normal-Hoffman Bearings Inc. of
US.A. The firm would undertake
production of steel balls required for
the ball bearings fo be manufaciured
by them. The firm proposes 1o set up
capacity for manufacture of 24 lakh
pieces of ball and roller bearings per
annum.

0il Refineries in India

[ Shri P. C. Borooah:
040 ) Shri Warior:
" ) Shri M. K. Kumaran:
| Shri Tan Singh:

Will the Minister of Mines & Fuel
be pleased 1o state at what stage the
negotiations with the major privale
gsector foreign Oil refineries in India
(Burmah Shell and ESSO) for con-
version of the distributing companies

to rupee companies, on Indian
equity participation, and on replace-
ment of the refinery agreements by
regular licensing under the Industries
(Development and Regulation)  Act,
stand?

The Minister of Mines and Fuek
(Shri K. D. Malaviya): These are in
progress and may be concluded by
the end of September, 1962,

Triba] Schools in Kerala

941. Shri Warior: Will the Minister
of Home Affairs be plessed to state:

(a) whether the Central Govern-
ment have sanctioned all the amount
requested for by Kerala Government
to run Tribal Schools during 1961-62;

(b) if so. the amount sanciioned;

and

te) the numbir of schools run?

The Deputy Minister in the Ministry-
of Home Affairs (Shrimati Chandra--
sekhar): (a) Yes.

{b) Rs, 3-08 lakhs.

(¢) 93 schools.

Daulatabad Fort

2 Shri P. K. Deov:
942, \ Shri Raghunath Singh:

Wil] the Minisier of Scientific Re-
search and Cultura] Affairs be pleas-
rd {o state:

(a) whether the capital built by
Mohammed Bin Tughlauk at Kaulata-
bad has been recently excavated by
the Departmenti of Archacology;

(b) what articles have been found'
in the excavation; and

(c) what steps are being taken for
their preservation?

The Depuiy Minisicr in the Ministry
of Scientific Research and Cultural
Affairs (Dr. M. M, Das): (a) No ex-
cavations but some clearing operations.
have been undertaken.
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(b) Some structures with wunder-
ground apartments, architectural
‘pieces of temples of Hindu & Jain
religions, stone inscriptions, coins etc.

(c) Antiquities are being chemically
treated.

False University Resulls

943 Shri Sivamurthi Swamy: Wil
the Minister of Education be pleased
to state:

(a) whether it is a fact that there
has been keen competition between
Universities of each State to increase
the list of first class students by giv-
‘g grace marks to enable their stu-
denis to get admission in technical
colleges; and

(b) what action the Central Govern-
ment is contemplating to take against
such false results of students?

The Minister of Education (Dr. K. L,
‘Bhrimali): (a) The Government of

India are not aware of such competi-
tions,

(b) Does not arise,

Rashtriyva Panchangs

944, Shri C. K. Bhattacharyya: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the progress that has been made
in the way of popularisation and
-adoption of the Rashtriya Panchangs
\n our couniry;

(b) whether the datv- of festivuls
shown in the Rashtri Panchangs
are followed in fixing :lie dates of
holidays by:

(i) the Central Government;
(ii) the State Governments; and

(e) which of the State Governments
are not following the Rashtriva Pan-
-changs in declaring their holidays?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Rashtriya Panchangs in English,
:Sanskrit and all major Indian langu-
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ages are being published every Saka
vear and supplied at a nominal cost.
The Saka Year dates, as given in the
Rashtriya Panchangs, are being used,
in addition to the Greogorian dates,
for all official purposes, e.g. Gazette
notifications officials communications,
agreements, decds and other legal
documents, All India Radio broad-
casts, Government calendars etc.

(b) (i) The general practice tollowed
by the Central Government is to ob-
serve holidays on the dates as given
in the Rashtriya Panchangs. However,
when the dates given in the Rashtriva
Panchangs differ from those on which
the festivals are actually observed by
the people in a particular place, Gov-
ernment offices are closed on that day.

(b) (ii) and (c¢). According to the
information available, most of the
State Governments also follow the
Rashtriya Panchangs in fixing the
dates of holidays except when a parti-
cular religious festival is locally ob-
served on a different date.

Additional Blast Furnace at Bhilai

[ Maharaj Kumar Vijaya
0945, { Ananda:
[ Shri Ram Ratan Gupta:

Will the Minister of Steel and
Heavy Industries be pleascd to state:

ta) whether there is any proposal
to insta] additiona] Blast Furance at
Bhilai; and

i) if sn, when it is likely to be
completed?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Two additional blast furnaces will
be set up under the Expansion pro-
gramme of Bhilai Steel Plant.

(b) These furnaces are expected
to be commissioned by December, 1963,
and December, 1964, rcapectively.

C.I, Sheeis Quota for Punjab

946, Shei D. C, Sharma: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:
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(a) the quantity of corrugated iron
sheets supplied to the State of Punjab
during 1961-62 and the quantity to be
supplied during 1962-63; and

(b} whether Central Government
have received any represcntation from
the Government of Punjab for an in-
crease of the quota in view of the
growing public demand?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) 1961-62—4,828 M|Tons against all
quotas. 1862-63—Estimated supply is
likely to be about 5,400 M|Tons.

(b) Yes, Sir, but it was not possible
to increase the quota of G.C. Sheets
due to insufficient production.

Coal Deposits at Korba

947. Shri Daji: Will the Minister of
Mines and Fuel be pleased to state:

(a) whether it is a fact that Gov-
ernment of Madhya Pradesh or the
Madhya Pradesh Electricity Board
have asked for the right of working
of the coal deposits at Korba for us-
ing the same for Korba Power House;
and

(b) if so, the response of the Cen-
tra} Govermment thereto?

The Minister of Mines and Fuel
{Shri K, D, Malaviya): (a) and (b).
‘The Korba coalfield is already being
exploited by the National Coal Deve-
lopment Corporation in collaboration
with the Madhya Pradesh Govern-
ment and the coal is being fed into
the Korba thermal power House.
There is no specific proposal either
from the Madhya Pradesh Govern-
ment or the Madhya Pradesh Electri-
city Board that they may themselves
work the coal deposits at Korba in-
dependently of the National Coal
Development Corporation.

Polytechnic for Women in Delhi

948. Shri Mohan Swarup: Will the
‘Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that a poly-
1490 (Ai) LSD—5.

technic for women is being set up
very soon in Delhi; and

(b) it so, the amount to be spent
thereon and the number of subjects
to be taught there?

The Minister of Scientific Research
and Cultural Affairs (Shrj Humayun
Kabir): (a) Yes, Sir. The institution
is scheduled to start functioning from
September, 1962,

(b) The anticipated expenditure
for this scheme during the current
Plan period is Rs. 33.84 lakhs.

It is, at present, proposed to offer
courses in the following subjects at
diploma standard:

(i) Interior Decoration and dis-
play.

(ii) Library Science,
(iii) Secretarial Course,

(iv) Medical Laboratory Techno-
logy.

(v) Commercial Art.

(vi) Certificate course in Architec-
tural assistantship,

(vii) Electronics,

LAF. Planes Involved in Accidents

[ Shri Hari Vishnn Kamath:
Shri Mohan Swarup:
Shri Basumatari:
Shri Mohammad Elias:
949./ Shri Yashpa] Singh:
Shri P. C. Borooah:
Shri Ram Ratan Gupta:
Shri D, C, Sharma:
| Shrimati Maiomona Sultan:

Will the Minister of Defence be
pleased to state:

(a) the number of I.A.F._ Planes
which have been involved in accid-
ents since 23rd June, 1062;

(b) the nature of each accident and
the casualties in each case;

(¢) whether an inquiry .has been or
is being held in each accident; and
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(d) if so, the findings in each case?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Four
ILAF. planes have been involved in
flying accidents. The details are given
in the statement laid on the Table of
the House.

STATEMENT

(1) A flying accident involving a
Canberra aircraft, while on training
flight, occurred at 0839 hours on Tth
July, 1962, near village Khapa, 10
miles North of Junar Deo Railway
Station between Chindwara and
Hosangabad in Madhya Pradesh. The
pilot and the navigator on board the
aircraft were killed and the aircraft
was destroyed.

(2) A flying accident involving a
Dakota aircraft, while engaged on
operationa] flight, occurred near To-
wang Dropping Zone in NEFA area
at 0810 hours on 12th July, 1962, The
pilot, co-pilot and a member of the
ejection crew were killed. The re-
maining three members of the ejction
crew sustained serious injuries. The
aircraft was damaged beyond repair.

(3) A flying accident involving a
Mystero aircraft, while on training
flight, occurred approximately 2 miles
East of Kamtipuda (West Bengal) at
0800 hours on 24th July, 1962. The
pilot, the sole occupant, ejected safely
but the aircraft was destroyed.

(4) A flying accident involving a
Toofani aircraft, while on training
flight, occurred 2 miles N.W. Missa-
mari airfleld (in Assam) at 1240 hours
on 27th July, 1962, The pilot was
killed. As a result of the aircraft
falling on a hut, 7 civilians were also
‘lkdlled. The aircraft was destroved

and one hut was damaged,

(¢) and (d). Courts of Enquiry have
been ordered in each case. The find-
ings of the courts of Enquiry are
awaited.
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Hindustan-Tibet Road

950, J Shri Harl Vishnu Kamath:
* \ Shri Raghunath Singh:

Will the Minister of Defence be
pleased to state:

(a) when the construction of the
Hindustan-Tibet road began;

(b) the progress of the work up to
date;

(c) the number of casualties so far;
and

(d) when the road construction is
expected to be completed?

The Minister of Defence (Shri
Krishna Menon): (a) The Construe-
tion began in 1951,

(b) and (d). Progress on this pro-
ject is satisfactory. It is not possible
in the circumstances of such construc~
tion to foecast date of completion.

(¢) There have been some casual-
ties due to accidents but their num-
ber is not large in relation to the
dimensiong of the task and the nature
of the terrain.

Election Petitions

951, Dr. L, M. Singhvi: Will the
Minister of Law be pleased to state:

(a) how many election petitions werc:
filed during the period from 1957 to
1962 so far;

(b) the maximum time taken im
the final disposa] of an election peti-
tion during the abowve period;, and

(c) the average time taken for the
disposal of an election petition?

The Deputy Minister in the Minis-

of Law (Shri Bibhudhendra
Mishra): (a) 904
(b) 1441 days

(¢) Approximately 8 months and 13
days.
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Cement Production

954, J Shri Yashpal Singh:
7\ Shri Umanath:

Will the Minister of Steel ang Heavy
Industries be pleased to state:

(a) whether it is a fact that the
proposal to raise the target of cement
production in the Third Five Year
Plan from 15 million tons to 18 mil-
lion tons has been given up; end

.

(b) it so the reasons for giving up
the proposal?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam):
(a) and (b). The question of the tar-
get of cement production during the
Third Five Year Plan is still under
consideration,

Soviet Collaboration for Coal Industry

955 Shri Umanath:
* 1 Shri D. C, Sharma:

Will the Minister of Mines and
Fuel be pleased to state;

(a) whether any schemes of techni-
cal collaboration for the development
of coal industry in India came up
for discussion during the recent meet-
ing in New Delhi between him and
the Soviet Vice-Premier;

(b) if so, what schemes were con-
sidered;

{¢) whether any proposals emerged
from the discussions; and

(d) if so, the details thereof?

The Minister of Mines and Fuel (Shri
K. D. Malaviya): (a) to (d). There was
some general discussion held between
the Minister of Mines and Fuel, Shri
K. D. Malaviya and Mr. V. A. Sergeev,
Vice-Chairman for Economic Affairs,
Soviet Union, on the possibility of
technical help for the development of
Coal Industry in India.

Directorate of Prosecutions

956, Dr. L. M, Singhvi: Will the
Minister of Home Affairs be pleased

to state:

(a) whether a proposal to establish
a distinet, independent and impartial
Directorate of Prosecutions in each
State as wel] as at the Centre has been
mooted for active consideration;

(b) if aso, the reactions of the State
Governments; and

(c) what is the policy and the ap-
proach of the Uaion Government in
this regard?
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The Minister of State in the Ministry
of Home Affairs (Shri Datar): The
Law Commission, in their Fourteenth
Report on Reform of Judicial Admin-
istration have recommended setting up
a Directorate of Public Prosecutions
for each District. Administration of
justice is a State subject as provided
in List II of the Seventh Schedule of
the Constitution and is within the
competence of the State Governments.
The Central Government is concerned
with the subject in respect of Union
Territories only. The recommenda-
tions of the Law Commission were
considered at the Law Ministers’ Con-
ference held in Srinagar in 1960 and
it was decided that the recommenda-

tions may be kept under constant exa-
mination.

Thirg Division in M.A.

957. Shri D, C, Sharma: Will the
Minister of Education be pleased to
state the latest position in regard to
the suggestion to do away with third
division in M.A. degree by he Univer-
sity Grants Commission and the var-
ious Universities?

The Minister of Education (Dr, K. L,
Shrimali): The following Universities
have decided to abolish the third class
at the M.A. examination:—

Andhra, Burdwan, Jadavpur,
Madras, Marathwada, Osmania,
Sanskrit University, Varanasi,
Venkateswara and Visva-Bharati.

0il Exploration in Punjab

958. Shri D, C, Sharma: Will the

Minister of Mines and Fuel be pleased
to state:

(a) whether any survey has been
carried out by the Geological Survey
of India in Punjab for locatipg oil
in the State; and

(b) if =0, with what results?

The Minister of Mines and Fuel (Shri
K. D. Malaviya): (a) and (b). The
Geological Survey of India carried out
structural mapping of the Siwalik belt
of Kangra—Hoshiarpur districts dur-
ing the period 1948-56 for locating
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potentia]l oil bearing structures. As a
result of these studies, two potential
oil bearing structures were delineated
at Jawalamukhi in Kangra District and
at Janaurj in Hoshiarpur District and a
gas seepage was located at Johar in
the Jawalamulhi arca.

Investigations of the alleged occur-
rences of oil and gas near Dholbah and
Sham Churasi area in Hoshiarpur dis-
trict and near Kharag in Ambala Dis-
trict were conducted. They are not
of economic importance.

From 1856, the Oil and Natural Gas
Commission have been carrying out
the work of oil exploration in that
area,

0il Technical Institute

959. Shri D, C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state the progress made in the pro-
posal to set up technical institute for
training of oil technicians as decided
by the Oil and Natural Gas Comumis-
sion?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): Arrangements
for the setting up of the two new in-
stitutes at Bareilly and Sibsagar and
expansion of training facilities at the
institute at Cambay by the Oil and
Natural Gas Commission are under
way. Training officers and other staff
to man these institutes are being ap-
pointed and in fact, some of them are
already in position. Applications for
admission to these institutes have also
been invited,

Wastage in General Education

960. Shri D, C. Sharma: Will the
Minister of Education be pleased to
gtate the progress made in the propo-
sal to take up an all-India survey to
assess the extent of wastage in the
general education?

The Minister of Education (Dr. K.
L, Shrimali): The matter is still under
the consideration of the National Coun-
cl] of Research and Training, whose de-
tailed recommendations are awaited.
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Non-Assamese in Assam (il Projects

961. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether the question of employ-
ment of Non-Assamese on the oil pro-
jects in Assam came up for discussion
between him and the Chief Minister of
Assam in a recent meeting held in New
Delhi; and

(b) if so, with what results?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) No, Sir.

(b) Does not arise,

Coke for Madras

863. Shri Umanath: Will the Min-
isted of Mines and Fuel be pleased
to state:

(a) whether Central Government
and the Coal Controller, Calcutta
have been approachedq by the Gov-
ernment of Madras for enhancement
of the State's quota of hard coke;

(b) whether the Coal Controller
bhaq also been requested +to supply
additional quota of nut coke under
spare capacity;

(c¢) if so, the quantum thereof; and

(d) the decision of Government on
the Madras Government's requests?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) to (c). Re=
quest was received from the Govern-
ment of Madras for an increase in
their quota of B.P. hard coke by one
wagon per month and for supply of
additional 225 wagons of lumpy size
coke from Indian Iron and Steel Co.
during the period July to November,
1962, under spare capacity.

(d) The quota of Madras State for
B.P. hard coke has been increased by
one wagon per month us requested
by the State Government. Regarding
supply of hard coke under spare capa-
city it has been possible to offer 28
wagons hard coke tp this State, of
which 18 wagons are of Jump size coke

from Rourkela Plant and 10 wagons
of Nut coke from Durgapur Coke
Oven Plant.

Minerals

964, Dr. K. L. Rao: Wil] the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the respective functions and
responsibilities of Geological Survey
0f India and Indian Bureau of Mines
in the matter of investigation of
minerals;

(b) when the above departments
were started ang the respective sala-
ries of the Heads of the Department;
and

(c) the steps taken tp form an
Indian Service of Geologists,

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) The main functions of
the Geological Survey of India and
the Indian Bureau of Mines with re-
gard to mineral investigations are as
follows:—

Geological Survey of India;

Reconnaissance mapping; systematic
mapping on 1:63,360 scale; and re-
giona] mineral assessment and ex- °
ploration which entail detailed large
scale mapping and different methods
of prospecting such as geophysical
and geochemical prospecting, drilling,
pitting, trenching, etc; and ground-
water assessment.

Indian Bureau of Mines

1. Conducting drilling ang other
prospecting operations to prove aud
estimate the workable reserves in
mineral deposits in arcas indicated by
the Central Government as areag in
which operations preliminary to the
opening of mines may be conducted
and to conduct test mining indepen-
dently ur in cunjunction with other
Government or private organisations
in such areas.

2. Advising the Central ang Statle
Governments on al] matters on the
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exploration, exploitation and utili-
sation of the country’'s mineral re-
sources.

(3) Conducting research on the
beneficiation of low grade ores and
the industrial utilisation of minerals
and mineral products, as well as on
mining problems, in collaboration
with other research organisations.

(4) Conducting analysis of ores
ang mineral in connection with the
ork of the Bureau and also for the
public as far as time and circumstan-
ces permit, ===

(b) The Geological Survey of India
wag set up in 1851, The scale of pay
of the posts of the Director General of
the Geological Survey of India is Ras
1800-100-2000,

The Indian Bureau of Mines was

get up in March, 1948. The scale of
pay of the post of the Director of the
Indian Bureau of Mines is Rs. 2000-
125-2250.

(c) The matter is under considera-
tion.
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Regional Coaching Centres

968, Shri Heda: Will the Minister
of Education be pleased to state:

(a) at what stage is the propneal

for setting up Regional Coaching
Centres;

(b) how many of such Centres
would be opened in 1962-63; ang

(e) details of the proposal?
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‘The Minister of Education (Dr.
K. L. Shrimali): (a) The proposal of
setting up Regiona] Coaching Centres
is in the formative stage.

(b) Not yet known

(e) A copy of the Scheme is placed
on the Table of the House. [See
Appendix I, annexure No. 87].

Deposits in Banks

969, Shri Heda: Will the Minister
of Finance be pleased to state:

(a) the aggregate deposits with the
Scheduled bankg in 1961;

(b) whether they show expansion
in the deposits; and

(c) if so, the factors that contri-
buted to this development?

The Minister of Finance (Shri
Morarji Desai): (a) As on the last
Friday of December, 1961, the aggre-
gate deposits with the scheduled
banks, excluding P.L. 480 and P.L. 665
deposits, stood at Rs. 1,757.1 crores.

(b) As compared to the deposits of
Rs. 1577.2 crores in December, 1960,
there is an increase of Rs. 180 crores.

(c) The steps taken by Govern-
ment for promoting the compulsory
merger of sub-standard banks with
sound institutions and the establish-
ment of the Deposit Insurance Cor-
poration have resulted in an increase
in confidence in the banking system,
leading to the growth of deposits.
Among the other main contributory
factors may be mentioned the higher
interest rates offered by the banks,
the increased savings generated by
the plans and the gradual spread of
the banking habit among the people.

Central Fuel Research Institute

970 Shri S, N. Chaturvedi:
* " Shri Raghunath Singh:

Will the Minister of Sclentific
Research and Cultural Affairs be
pleaseq to state:
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(a) whether the Central Fuel Re-
search Institute at Dhanbad has deve-
loped a new fertiliser from coal which
is claimed in some respects to be
superior to the comventional fertiliz-
ers;

(b) it so, the details of the process
and cost of manufacture and the re-
sults of field tests; and

(c) what are Government’s plans
for its propagation and manufacture
Oon a comunercia] scale?

The Minister of Sclentific Research
ang Cultural Affairs (Shri Humayun
Kabir): (a) The Institute has deve-
loped a fertilizer from coal.

(b) There are two processes which
are ag follows: (i) oxidising coal in a
fluidised bed in air stream of 2000C
and subsequent treatment with ammo-
niacal liquor; and (ii) simultancous
oxidation and ammoniation of coal
in a fluidization column at 3000C in a
mixture of air and ammonia.

Cost of production has not been
worked out yet. Preliminary field
trials have been encouraging.

(e¢) Large scale field trials and pilot
plant production experiments will
have to be carried out before this is
considered.

Students Sent Abroad for Studies

971, Shri Ram Sewak: Will the
Minister of Education be pleased to
state:

(a) the number of students who
went to the European countries for
studies in different subjects in
1961-62; and

(b) the number of the Scheduled
Castes students among them?

The Minister of Eduocatlon (Dr.
K. L. Shrimall): (a) Four under
various Schemes administered by the
Ministry of Education.

(b) None.
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Printing of Sales Tax Forms

972. Shri Ram Sewak: Will the
Minister of Finance be pleased to
state: SRE

(a) whether it is a fact that Cent-

ral Sales Tax Forms are printed in
English language only;

(b) whether Government are think-
ing to publish them in Hindi lan-
guage as well; and

(c) it so, by what time?

The Minister of Finance (Shri
Morarjli Desai): (a) The administra-
tion of the Central Sales Tax Act,
1956, under which the various forms
referred to in the guestion have been
prescribed, has been delegated to the
State Governments. The printing and
supply of these forms is, therefore,
undertaken by the State Govern-
ments in accordance with their local
requirements, Except + in respect of
Form ‘C' which, for security reasons,
is being printed centrally at the Secu-
rity Press, Nasik, the Central Gov-
ernment are not aware of the lan-
guage in which the other individual
forms are being printed by the
various State Governments, Form ‘C’
1s printed in English,

(b) and (c). Do not arise.

D.A. for Canteen Stores Department
(India)

973. Shri P. Kunhan: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that en-
hanced dearness allowance as re-
commended by the Second Pay Com-
mission has been granted to the Can-
teen Stores Department (India) Em-
ployees; ang

(b) if not, the reason therefor?

The Minister of Defence (Shri
Krishna Menon): (a) Enhanced rates
of Dearness allowance as sanctioned
on the basis of the Second Pay Com-
mission’s recommendations for civi-
lians paid from Defence Services Esti-
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mates, have also been granted to the
employees of the Canteen Stores De-
partment (India).

(b) Does not arise.

Sea-Hawk Plane Crash

(Shri P, C. Borooah:
975. { Shri A. V. Raghavan:
| Shri Pottekkatt:

Will the Minister of Defence be
pleased to state:

(a) whether & mnavel Sea-Hawk
plane crasheq near Coimbatore on the
3rd August, 1962; -

(b) if so, what loss of life and pro-
perty was involved in the crash; and

(c) the cause of the accident?

The Minister of Defence (Shri
Krishng Menon): (a) Yes, Sir.

(b) The Pilot, Lieutenant Pronob
De, lost his life. The aircraft was a
complete loss having got disintegrated
on hitting the ground.

(¢) A Board of Enguiry has been
appointeq and the findings are await~
ed.

Cracker Explosion in Delhi

J Shri Raghunath Singh:
' Shri Basumatari:

Will the Minister of Home Affairs
be pleased to state:

976.

\a) whether a cracker exploded in
Chhatta Sheikh Manbloo in the Jama
Masjid area at 9.25 p.m, on the 5th
August, 1962; and

(b) it so, details of incident?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). On the 5th August 1962, a
cracker explosion occurred at 9.25
p.m. at Chhatta Sheikh Mangloo in
the Jama Masjid area, in which no
one was injured. On an examination
of the remnants of the exploded
cracker, it was found to be of the
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type commonly used during festivals,
etc. Such crackers are harmless and
there is no restriction on their manu-
facture or sale.
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Sainik School in U.P,

978. Shri Surendra Pal Singh: Will
the Minister of Defence be pleased to
state:

(a) whether there is any proposal
to establish a Sainik School in U.P;
and

(b) if so, where it is likely to be
located, and when it will begin to
function?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Yes,
Sir. This matter is being discussed
by the State Government with the

Board of Governors of Sainik Schools.
The discussions include the question
of location,

0Qil in Narmada River bed

979. Shri D. C. Sharma: Will the
Minister of Mines ang Fuel be pleased
to refer to the reply given to Starred
Question No. 1213 on the 31st May,
1962 and state:

(a) the further progress since :nade
in the search for oil in the Narmada
river bed and details thereof; and

(b) the steps taken to explore the
potentialities for iron and manganese
ore mining in Nagpur?

The Minister of Mines and Fuel:
(Shri K. D, Malaviya): About 600 sq.
miles of semi-detailed geological map-
ping and 25 line miles of geological
traverses have been carried out in the
bed and on the banks of Narmada
river in Gujarat and Madhya Pradesh
to obtain stratigraphical information.

(b) Indian Bureau of Mines is not
carrying out any exploration for iron-
ore and manganese ore in Nagpur, The
information in respect of the work by
the Geological Survey of India is be=-
ing collected, and will be laid on the
Table of the Sabha in due course.

Gun Shell Factory, Cossipore

980. Shrimati Renu Chakravartty:
‘Will the Minister of Defence be pleas-
ed to state:

(a) whether there is acute water
scarcity in Dumdum Estate of Gun
Shell Factory, Cossipore;

(b) whether it is a fact that the
water pumping generator is unable to
get much water from the level to
which it has been dug, leading to
acute shortage of water supply;

(c) whether it is a fact that there is
no water in the flush lavatories lead-
ing to unhygienic conditions;

(d) whether the tubewells are in-
adequate to meet the requirements;
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(e) whether the factory is also fed
from the same electric pumping gene-
ralor;

(f) whether it is a fact that often
on night shifts there is no drinking
water at all in the factory; and

(g) whether Government propose to
reset the pumping set in order to get
adequate supply of water?

The Minister of State in the Mimis-
try of Defence (Shri Raghuramaiah):
(a) No,

(b) No.
(c) No.

(d) The yield of the tube well fluc-
tuated and has been inadequate for
some time.

{e) Yes.
(f) This is not the case,

(g) It is expected that cleaning the
Tubewell will increase the yield of
water. This is being taken up. In
the meantime, 10 Tubewells (with
hand-pumps) have been sunk and
water is also supplied by Factory
lorries.
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Matter of Urgent
Public Importance
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Museums

985, Shri Hem Raj: Will the Minis-
ter of Scientific Research and Cultaral
Affairs be pleased to state:

(a) the number of museums main-
tained by the Central Government at
present; and

(b) the arrangement made for more
collections and their upkeep in the
museums?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
EKabir): (a) Apart from Vijnan
Mandirs which have small collections
attached to them, seventeen Museums
are maintained by this Ministry.

(b) Purchases by Art Purchase
Committee, and from the excavations
made by the Archaeological Survey of
India. Technical Staff is available in
all these museums to look after the
upkeep of the art objects on modern
and scientific lines,

12.07 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ALLECED ASSSAULT ON A SPORTS
CORRESPONDENT

Shri S. M. Banerjep (Kanpur):
Under Rule 187, 1 beg to call the
attention of the Minister of Education
to the following matter of urgent pub-
lic importance and I request that he
may 'make a statement thereon:—

“The reported assault on the
Indian Express Sports correspon-
dent by Shri Milkha Singh and
others on the eve of their depar-
ture for Djakarta.”

The Minister of Education (Dr, K.
L. Shrimali): I beg to make the
following statement with regard to the
incident referred to in the “Call Atten-
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tion Notice” tabled by Prof. Hiren
Mukerjee, Shri Prabat Kar and Shri
S. M. Banerjee.

Shri Vemnon Ram, Sports Corres-
pondent of the *“Indian Express”, has
alleged that on the evening of Monday
the 6th August, 1962, he was assaulted
by Shri Milkha Singh and his collea-
gues at the National Stadium, New
Delhi.

On the issue whether Shri Ram was
physically assaulted by the athletes or
not, no finding can obviously be given
at this stage as eye witness accounts
vary. The Government of India have
therefore called upon the Indian
Olympic Association to arrange for
any impartial enquiry into this inci-
dent and to take such disciplinary
action as may become necessary in
the light of such enquiry to ensure
that the conduct of our players, how-
soever eminent, conforms to the
highest traditions of sportsmanship.

Shri S. M, Banerjee: May | know
whether it is true that after this
incident, both the persons—the Corres-
pondent and Shri Milkha Singh—shook
hands?

Dr. E L. Shrimall: I think we
should welcome that this hand-shak-
ing has taken place; it is a good thing.

Mr, Speaker: Why should the hon.
Member complain about it?

12-10 hrs,

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER SEA Customs AcCT,
CENTRAL EXCISES AND SALT ACT AND
PusLicEsT AcT

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): On behalf of Shri B. R. Bhagat
I beg to lay on the Table—

(i) a copy of the following Notifica-
tions under sub-section (4) of section
43B of the Sea Customns Act, 1878 and
section 38 of the Central Excises and
Salt Act, 1944, making certain further
amendments to the Customs and Cen-
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tral Excise Duties Export Drawback
{General) Rules, 1960:—

(a) G.SR. No, 704 dated the 26th
May, 1962.

(b) G. S. R. No. 706 dated the 26th
May, 1962.

(¢) G.S.R. No, 1003 dated the 28th
July, 1962.

.. (d) G. S. R. No. 1004 dated the
28th July, 1962.

(e) G. S. R. No, 1041 dated the
4th August, 1962.

[Placed in Library. See No. LT—330|
62].

(ii) a copy each of the following
Notifications under sub-section (4) of
section 43B of the Sea Customs Act,
1878:—

(a) G.S. R. No. 694 dated the 16th
May, 1962,

(b) G. S’R. No, 707 dated the 26th
May, 1962,

(c) G. S. R. No. 972 dated the 21st
July, 1962,

(c) G. S. R. No. 973 dated the 21st
July, 1962,

(e) G. S. R. No, 1002 dated the 28th
July, 1962,

(f) G. S. R. No. 1033 dated the
4th August, 1962,

(g) G. S. R. No. 1034 dated the
4th August, 1962,

(h) G. S. R. No. 1035 dated the
4th August, 1962,

(i) G. S. R, No, 1036 dated the
4th August, 1962,

(3) G. S. R. No. 1037 dated the
4th August, 1962,

[Placed in Library. See No. LT-331|
62].

(iii) a copy each of the following
notifications under sub-section (3) of
section 28 of the Public Debt Aect,
1944:—

(a) The Public Debt (Amend-
ment) Rules, 1962 published
in Notification No. G. S. R. 758
dated the 8th June, 1862.

|
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(b) The Public Debt (Compensa-
tion Bonds) Amendment
Rules, 1962 published in Noti-
fication No. G.SR. 757 dated
the 9th Jume, 1962.

(c) The Public Debt (Annuity
Certificates) Amendment
Rules, 1962 published in Noti-
fication No, G, S. R. 758 dated
the 9th June, 1962,

[Placed in Library. See No. LT-326|
62].
Post OFFICE SAVINGS CERTIFICATES
(FourRTH AMENDMENT) RULES

Shrimati Tarkeshwari Sinha: I beg
to lay on the Table a copy of the Post
Office Savings Certificates (Fourth
Amendment) Rules, 1962 published in
Notification No. G. S. R, 832 dated the
23rd June, 1962, under sub-section
(3) of section 12 of the Government
Savings Certificates Act, 1959,
[Placed in Library. See No. LT-332|
62].

12.12 hrs,
MOTION RE: STATEMENT ON
RAILWAY ACCIDENTS—contd.
Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Swaran Singh on the 16th August,
1962, namely:

“That the statement regarding
Railway  accident, laid on the
Table of the House on the 9th
Aupgust, 1962, be taken into consi-
deration.” .

Shri Hem Barua (Gauhati): May I
know when the Minister is going to
reply?

Mr. Speaker: How long does the
Minister require for his reply?
The Minister of Rallways (Shri

Swaran Singh): About half an hour.

Mr. Speaker: There are two hours
still left. I would make a request to
hon. Members that since most of the
arguments have been made, they need
not repeat them. They may confine
themselves to those points which have
not been made and try to flnish in
ten minutes each. Shri A. P. Sharma.
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st o So muk (awa) : WA
WG, w AT 99 qEErew F At F
Tgd g€ Fawr A FTH AR ¥ AW )
Tew & a0 § $g QEY avd wEr T
T g7 #X & @37 & I s
g § 5 A ST W g o

WIMFT FF g AT & g
¢ fF st@ ft o w1 e gart amw
O &, A1 TH A& A AT JAFT TS
# frrer forr e &1 919, frg faad
T MATHZ FELH 1 WE T TY
it ¥9F grew ¥ mivw 3o 9, 379
i ¥ IHEET T J 92 A A
foar f& &t fegeam & & aowrQ
FAID § ITHT TTAH FH T TF
W foam =TT, g=are & faers 49 &
fegr =

et T ¥ w9 47 3@ {5 Fg v
fairdY g9 & @owdl ¥ W9 URECH
& aX F agT a7 9T F AT@ XL
afFa dar guma ®rf "E faar faay
€q ara & s = fFar o i ted
¥ maEz few FTon ¥ g € AR
I 5w aw ¥ s forar o wwar
T T A7 FFaT 8 |

SAY atg ¥ Fa gETe gure mfeat
§ Fa9 I3 ¥ 0 fau, @w w7 R
gaetar St 7\ ofr wrre §, fa
# gex faira F2ar § 1 A gyt
¥ =71 fF 37 gfmad & a9 ¥ #d-
aifcl T FTH F{TEAR ST AT Y
& 1 #Y g 1 gaTE § e wfEaE &
W warET qEE 27 Arfed s &
wetar ot ¥ w77 fF 19 7 A 6
A ¥ AT gET ¥ g @ FAT
wifgr W% #ax 0¥ UHE FCAT T1ET |
& ggar =g § 6 AT 9w ® wiE
frar 9 ¥ W1 e ¥ gfegT i
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Fre ar frar oM, T W & o
¥z A AP A AR | T qAG WA
ST & GWT @A W Wa FHT HrE
WETEr 47 UFHIEE gr a7 Wodl & ofedr
et adtSt 9T 9T ogw Srr yanfad
T & 1 F ag A gafed wgar § wWie
= 3T gfmaa ¥ wu g faol awaw
@} | A wEgar JEan g 5 W § 9w
® T oFr gdeag gt § ar faw
T ¥ fafrex awga 3 wwam ofex
fFmT et T A 9d A S R W™
TT A1 R A FTH FQ@ § I T9 FY
qRETE BT & | foRat oft wrreY 1, forard
Fra ¥ TEaEr g1 WK 99T w19 A AW
frras &1 /YT W, AEAE g &
afe Y A48T 7 38 9T SAY TH WA
g & fF =9 F H19 FO3 arT o
T T OFAISE T4 § W I% A
F9 ¥ w1 Frart w7 Afge 0 &
T ¥ W= ¥ 979 Fgn Awar g fF
g "l o uFrEE gry & 9H greE}
WX FEET Tl ¥ UFEZ g, TE
W gyt oS § 7T T § 1 §rse}
IO AT 2, WO A ATO S g,
oY & Y ST A § W g A At
ax Iy § 9% formiy o awme @
orft & | 3% faas F97 ¥ 9 F4-
argy ot #¥ ot ¥ S gAY § 4 e
farefY Tmg a1 FAND F nadTFT T
¥ owfree gt forad At § wrer |-
Tt w9 o foad A s wx 3w o
aFarT g1, at Saw faars w9 ¥ w9
griaré grr few 1 o IEEr v
frrerdt =ifew, g 1€ & oo A
wRdt | §fFT T T T g qE
e & 5 Sace qFere #1 A 9
£t AT | Fur W SATH AAIC F FA
qrac & 7 war fedrraw grfceEr Fr
aGT FH qET Y 7 TEF A A0 g+
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Faremar wa fr forg fedioraer qufcdee
& T ¥ FH CHASE g1, THH TFAALRT
W 19 w7k 2 S fEar ) A
TG AT 04T FAAA AT § 5 A
Aor¢ Al fedtoraer qafceese 3 aog
F & w13 fgrgeam ®Y 9a9 Ty £ 0
A s g g T W a@d
a3 foas &7 F7F a1X § g4 & wgan
FIETFTFMEAT 8 | ¥ FgM fF g2
T, B @ATHY, g1 HHEA g 3Te-
T WIfE §a & qga1T § TG #1 F9
sadl § | SHfAT W TR F
HATA WTAT & a7 IqH FIT AT AA-
ot 7R fedfiorae gafesz a1 & am
agi foar star &, saT #fer @ fem-
#fezdr @@ & fagar =fgr 7 &
e @ = & @ oA

9 a fafreer a@a & ooy
wehe § Fg a9 %61, 5% g A
ot § A FG FEAT A=A E | T FEA
s f fae 2 ot w1 ¥ TR
7 ifew w1 aa1 g, ¥ aga 79 g,
ST A FE 90 fF s o8t e
a1 g at wgfa 7 gefr ) 5% 707 A
o 2@ fF 399 N, a1 s FAe
ar fedfretag gofeese & sfag oz @
TG ATl E AZTA FH HTH FAT FY
ar & Sl & 1 afFT ara s DY
YT & 1T ST aF F A AT 6T aray
§ = 7g T w7 a5 5 39 77 gQ
T FT TFEAT F & a7 397 F1e0
1% agar & /Y T F FThr glewr
f g

gt aF ATz T A , Wy

¥F fir tiax mET A Frery 1 @

wTTad N1 g TAw fF WE # gfwa
& & 9 WA & fAg gma gfa
war omar g, foraat w1 gfom v 2
St fip =1 g AT #7 graT € 1 Tt

Accidents
wwfead @ s ¥ fF owe g &
Auear 7 e o on ¥ 9 o @
fed o | = e ¥ Ay W
FoATs ¥ off 1Y I QA § 1 gmE Ay
§ o gt =nfed

¥ werar & g off FEAr TEar
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a= w7 & fag, s d5w & | =y
Y TraETEdr FREY 427 oY+ EAAw
&t ¥ segerE § | 4 Saw @t fawr-
foali & v ¥ §9 TE #gan R
Faw 1 oF fawfoa & a1 & g9 Faav
qEAT § | ITRY qAY qLY OF fawrfe
7g oY fF WIT F A€ TH T4
¥ 3% gfraea &7 gearm fogr @

59 ¥ graed ¥ F oA wger g
fF Tz % F 9 fawfar €Y
I9 fawifer & @vawg ¥ #a71 GFa
frmr g ? agi @ FEm o & e
#2 gfaaew W< wgahT 3 9rgar & &
g ok ag deFw fFar s o Bfe
T Fg & fF aw T 3% g ar
/R T TEART T F1 I AL | AT
T ITHE ITHET TSEIT SAT AvET &
@t saR SR S agerar iR f
qraF & S § FggiT Y QrasgEar
3 W S wow &6 FggnT
FIAT AT |

T & 99 € 719 0% gEe THe-
o ¥ ag AT Fgr T @ 6w
WR gUaETEAE F1 I q% agd 49
T, MR T FTH TG YT T
mar @ 1 R ARt ¥ @it ¥ amemar
war & fe g\ AT &1 ST g e
o @ fF weadt w1 A & A @
T HIAT g, AW ®Y FHHTAT WG
W1 qaamr o7 fe Waa § feg ald
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§ 73T FIH 99 | § qg FZAT AEAE
f& & Fhr 977 T8 aq 9 fome Faw
£ AT g AHET F 09 AR 1 F
SqFA & T FTH I SYTET TGT AT
2 fF 9 @i & 9% sdve #2q 78 a7
TFA | TRIAT TR TCH WY = A
FI AEAEFAT § |

7T T gFT § § §24 § a8 FEAr
AMEAT § R ag A o, dgw AW
T &6 A 797 q2A AR Y-o IF
9EF qX q | AEA WAF qAAHAT ¥
#FTAT AT Frage aF a1 AT
AT TE A F I AT AT AT
& @F Faee Faee foeelt & et @3
FL IAF FIT FRIT TIHETZA FX
T ? graer, argy, faee, avaf 6T
fasdrayer ow @ ¥ g OF AW F
91 fedftam & ag F AT F ATEL
o smeg F W3 g
&1 afwa & w9 § grFad $3F 1

# U ara a8 Y Fg e g F
Ta @A afwT w6 § f FTHr aiw
qeaTd LT FY TE€L § | O 9 TWA
ST & TE 9T AW A F T H I
qfEFA A TE@ R )

Fgrma oz FaX ¥ 39
FEA TRl AEA wifE 77 @ A
wiedodt # gz @ AR /R A
qgrRg & Wit &7 qowmEr g fif 0@
TR FHH JEHT G FE &
fog &ewa goT € | AT 99 S &
AEA AY TG AT TAAET W FHEA
& grs T &

aIF FTw I@d GwNEIE & I

€ TR & &7 g9 T g afed Ao
I AR WEIA §F A A ¢ OF =

-qefafres W3 & aagd ¥ a9 6k
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ofsa® ¥ arg fFw Tvg ¥ sgag T
IR IFFT ggqw few Tw@ @
ST Fw g ? gg q@Ar a@gd
wredt § fir ag waa o wag <l a7 AE-
an ff <z & ST T @ AR IEF
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foar 2 f& 97 & gqameRdEar For
T WAL R | W AR AT FTT FY FAT
[ F T | R qw T A A A
AAF ¢ ITF NI 9T § F7 qHAT
g & zordr 3z ofrew e w1
a3 7% ¥ 7 gAUE ®7 ¥ =y
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weeudy g 3 & | forw AT # qewE
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AT 8 | gafee ag 3@ gaeand gt
219U vz g fF ag &t vw ddgea
e g€ Wi o fF sifaw arer @
sraifa @ afFw & madg w=nt @
g wAg T F 97 qeeugy 4
g e s Wt wm ol g oA
e fovar 2 7

w e daem ¥ gren § | arear
¥ TR aw T T a7 g °r
foreret o Tod Aerern 7 e faar
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N R FifE e ez #9 g §
TH ATEY & FI Hew 5y F giwar &
T[AAH TF 3H] "I AT FATIE AL
a7 gq & It fawre faar ema

T avg 7 Sfaw WfaT < gl
TS tadrEea F At § o= gar Y ag
ofara 2 faar arar & e a7 weawdw &
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TH AT AGT TTATH AET G O qH |
W WG SR TAAHE GATL ALH TAA-
¥ ¥ gt wnfa @ W gaa s
& i agr & st o s e ag SwA
FAZAAT AEY FT AHAT § | WO TG ¥
¥ wew faar omw @ Asy R &
wrEae fafreet w2y a8 78 ¥7 993
ffen  #rer e & | I g
ar a8 & & gt & 9% fod Sa @
faar wmar & gadt At F A% * a1 g9
forar aran @ BfFT cw A2 FAXF 5w
A femr wrar 3 fF oEW W
T a8l HE fas dare F9 € | gEw
AT ¥ agt & Ga S A frar o sk
gg qar 78 gy aman f§ g s
g% fawar € wifge | W o &
0T A Eifeg R Ea AW
qezATy YT FTEr E1 At § AT SAX
fOITE®T Yoo WIT co=5o &N
1490 (Ai) LSD—-.
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FE TFETE ! WA qoe @ &
# Y §9 7oA WEIRT F W T WK
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fr 4 = F wawifeai w1 § g% fod
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FA%! g fraet & 1 w0 wgeT &
FA F HHEA F1 ¢ & (od w4 gy
i wraan T sgomEn a0
IAY 74T A4} oraTa qera gt o & 7
T 2@ ¥ qg WA & 6 N A F w45
T, AT G g A ar FHAA
¢, CaEE 1 9T I EY A T
WY & 1 I & AHAS FY & A Ay
Y S & 7

A TF {@E & FAAQ A qaAmar
¢ fir s Wi qefcai STt @ &
Wit & w9 g I 1 agwq & fag
feqréiiz & wga € a7 q@N 9L 48 g
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faar wman & fF st e i & ok
s fea e @ & 1 Ao g
£t < & fF =t g, @ g Wi
9 T A @ i § W g
faet fody s gt = qefar s %
AT AT @Y W gW @y § F wwe
g9EATS gRT @ & | W 9w 9
I &1 § R g9 w9 Srmifees 11X
Tga |1 Ufew &= o T g1 a4r g
I gH qqEA F1 HIFT HT | WA
WHAFT § UF TFEE FHT | AHAFT &
TF T A GEIA a1 i At
Fow <ifF TE greaT A < 4 < fd 3
Y FTEAT FT HOT A A gU IW W A
& | & oI W IW F A F A
foar omg | GET F & TRiEE w0 @
WA | 7T T gaTe 9g @ fF 9w greEs
W1 AT 3 F AT FT A®WIE WL
Qferr @1 § 9! &Y g it o1w ER
W qTE ® A gud w7 fow fo=m
QTN ¢ IEHT SEAATH H A FET AT
WX a2 &% @ faar 9 | e 18
ATAL AT & AT qeETe @ fag F w1
¥ 7t agi g weA fawren w8, @,
3 et Qe e A g an fedaw
war & T, Ffrw 7 & a7 f gy
¥ T 3 0% g1, 7 fedfaa 7 &,
Tl 3= # qefr o fdy 2 &
ST Tt & F9r 1 fifww 9
F g g¥ 7y ¥@ Wifed fF g
o, sefat 7 o=y qF wifz 3 3
&1, 9% *ri fadae 7 81 | 3 dor @O
o wewe fawre oy & S gw 9v-
arr & 7 @ & savar Ifd gR )

¥ o ot e & e S A ¥ -
A § HYT WY FIC FT HoHeT LI6 &
AN FAGLAT TG OEET & | WO
% uF fentiemeoe g1 war § | afa-
feser amet gt =t § 1 §® g
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®Y qiferft aset &, ST FEETd AR
TR FHATO Y arfeferm weRt &0
W 33 g TS & 9w A g &
TR P AT IR A A A
ITH WATAT AT 3T gATw F FArd
g & Sr #1E gard g g & )
HPAI WEITY HT CRATSEH F1 ag H AHC
@ wifgd fe wifec g Gwidew
it a9 § | A Wl g 0 g
T 7 IAH GHET GAT AT AMCEY
a1 fF wifex 7@ g9 oF § A=
T i g @ 7 Faw o o dare
®T I AT FHEY A A ¥ T faar
g aTen E & | W T gUeA &
FAEEY I qrAT fAae qE wr @
WX g IFTT T8 T AR FTT ATAT
FT T G T I6 [ qrEeET wIiE AT
9 f§ & wa e F< anfow wwE W qr
TG AET AT W I T T A
& Y & 1 W X & o g faelt
o § a1 gEIR Wa Al w7 e
oI a1 § we g fF o gk
THo Yo 9T 3 ¥ faeelt o1 @ & iy
AT T AR AT A L.

e AEET ¢ W T WK 9T
qrl &1 Tl &1 srE 51 e g at
FHH 9T T Y 43 T e |

ot ¥F : @1 WEA & Ly GRS
& & ot o Y AT 3 fovr g6 2 o
ag TFEH a9W F9 g ¥ aaT &
T @ ¢ s wtad fe e
T | 9 & AT WO S g9 T 9%
& & a9 ¥ A T oERE T @
# | STET A% WIATTOT AT T I &, A
T et & fe sfe  owide
&7 701 741 & | g g AT W A
F graey ¥ I fawt-fadt awi f @
s o @Y g, W e ver gy
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% qrftdce & fawa % g€ fermm @
g & | § ST fe o wr ofeae
&, at J et T geeT-ee 9
wTHe ¥F fF SEE w oFTw g, W
FA WY wi § s A H
e w1 8, wifg

wT: 78 F&w Smar @ fE W e
tfom fedfiea ot &, @ it greac
NI gfFAwmfma ¥
ST T | ST g 7R o S g, av
SEH! 41 FFAN &% feqidas arfagi
%1 §aT € AT | WTEREEar @ anr
o ¢ v 5w w1 F | sfot w s
¥ 7 9 o\ T=E e g, o
T WY g1 &, WA 7T S -
& ¥ TG U T AHT @ 6 IwW A
FTOT FT E 0

Shri Sonavane (Pandharpur): While
taking part in this discussion, at the
outset, I would like to sympathise with
the hon. Railway Minister for having
had the ill-luck of these accidents
immediately after he has taken charge
of the railways. He is a hard-working
Minister; so, it is unfortunate that
this series and chain of accidents
should have taken place after he has
taken charge. 1 do not know whether
the Railway Minister might have
sleepless mights or not, but at least,
whenever we are travelling in the
trains, we have had sleepless nights.
When we get up after sleep on the
next day, we felt that we have had a
safe journey. In every month, we
bave occasion to travel three or four
times, and the distance to be covered
is over 1200 or 1300 miles,

Mr, Speaker: Is it only during the
nights that the accidents take place?

Shri Sonmavane: No. During the day,
we can know that the accident has
happened, but it is only when we get
up after a little sleep during the night,
that we feel that no accident has
happened and we are safe
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I have some suggestions to make in
this behalf, and I shall be very brief
and make very pointed suggestions to
save some of these accidents, and these
suggestions of mine should be consi-
dered carefully by technical people,
and they should be given their due
worth.

When I was a member of the
National Railway Users’ Consultative
Committee, 1 have had ooccasion to
move all over the country and see
several of the training schools on the
railways, and the points in regard to
how accidents take place etc were
explained to us.

Since that time, I have come to feel,
firstly that train accidents take place
particularly at the stations. When one
train is standing on one track, another
train coming from the opposite direc-
tion collides with the stationary train,
and an accident takes place imvolving
deaths and injuries. I feel that this
type of accidents is occasioned on
account of the human failure, namely
the failure to set correct points. If
wrong points are set, I have also
wondered why the driver of the
engine could not pull up the train in
time before the collision takes place.
Then I solved this problem myself by
saying that the driver gets a very
short time to pull up the train, and if
he applies the brake so suddenly, a
major accident might occur because
the distance is insufficient for the pur-
pose; the points from one track to the
other are too close to the station; they
may be about a furlong or so from
the station. So I fee] that if the
driver gets a sufficient distance, he
could avert the accident, even if it
goes on the wrong track, he could pull
up the train if he gets a distance of
half a mile or one mile. This would
be possible if these points are kept
at that distance. I think some acci-
dents have been averted on account
of the presence of mind of the driver,
when he scca that the train has gone
on the wrong track and another train
—goods or passenger—is standing at
the station there. Therefore, this is
one of my concrete suggestions which
may be considered.
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[Shri Sonavane].

The next suggestion I wish to place
before this august House ig regarding
avoidance of accidents at unmanned
level crossings. Replying a  supple-
mentary, the hon. Deputy Minister
said the other day that there areover
19,000 unmanned level crossings, and
if they are to be manned and gates
put up, it would involve a considerable
sum of money, which is neither {fea-
sible nor compulsory on the part
of railways to spend. I disagree
with that view. I feel that no
amount of expenditure is too much to
have these level crossings manned
and gates put up to save the precious
lives of people travelling by road as
well as by train. In this behalf, I
feel the suggestion made by Dr. K. L.
Rao is also worth considering. The
Railway Board would take good care
to examine and review their policy of
not taking up the manning unmanned
level crossings wholesale, on the
ground of it being not compulsory or
on the ground of it being heavily ex-
pensive. This policy should be re-
viewed and all the unmanned level
crossings manned and gates put up.
The State Governments may be
requested to bear a proper share of
the expenditure involved in the man-
ning of such gates.

Now I come to 'my third and last
suggestion. It is an oft-repeated sug-
gestion, and it is essential that I again
repeat it. I hope the repetition would
not be a boring one. Major accidents
take place particularly on railway
bridges and during the monsoon days.
The monsoon is on now, and I
feel the Railway Board must be
taking pretty good care in the main-
tenance of these bridges, but I would
again repeat that it Is  eseential to
have a constant vig'l on these railway
bridges, big or small ores, to see that
they are in good condition. We
might think of unmanned gates and
othey points, but if we neglect the
bridges, the monsoon might play
havoe, and caus: some accidents
Therefore, I hope the Railway Minister,
who is very hard working and very
sincere, will leave no stone unturned
to make travel safe, secure and sure.
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2T FOaT g fFar @1 TewEd A
W 7T WErET AT &7 WY AT gATC
e H AgH )T & 99 A@W F gAA
¥ foq & &7 aga Segw g o e g
#3 gu & o faaw o feae o7 @
gueAHl ¥ G@eeT 7T Q. WEar
e g & | ¥EfAg 78 I @ o
g fF o g @ qTagd X @ W

Accidents
FreaT ¥ 70 g 7 fF 97 9w A
faT maet g1t died Wl &
W e s § & g
AT & WY AT 479 § IT 7T F71 TF
TGEAT AT § | AT X S ¥ Fav
aF ety 937 grav &, wiasw § fog
37 ¥ Far aF famm 43 @A g

q g fr gart w4 Agrew
WA T & g sAv R W oWy
erfgnr ot feag 39z 42 @ AR
TAIT FHFEA F T@H G0 G gHIATAL
¥ 30 = ¢ aq & samay 9q & e
FY GFHT TGAT § A I T fFar
¥\ g gz IA% wHg & gf @ T}
% AT I9AT F TN ¥ a7 N AW
g frawgm & 77 geamd g § ag
o g faoma & ) fr 9% fareft &1
wH £ @ & g0 s § W) 98
wr wF Ad & o ad A oA Ry
QT gt ¥ AT g ¥ AR
wOAY a ¥ §9  fewEedT 9T A g
& AfeeT OC T, 91 qhT W TAv
Nav FTqHA o & 5 7 gz gran
e A | A frewan ¥
fore ag s yae N @ & Afew
W& qF AAE FT AT & (@ T8 W
¢ fF ofara 27 qu Az §g feda & q¥
w, ¥9 feméde &Y @wrd 2 A
qT A | SEiA STATAT fe QT gEATe
grar wmnfaw & 1 oHY geeATd @R
et 3 oY T < &, e g £ 7w
f& &7 #1 faega avmar 7@ o aFar |
@ WA A FE T A AR TE
vt gamar § F fodfes feamgder
ag @ weA F w10 § @ & fav gf
& W= &1 HIEHT gg-qTar gl &%
gFar fF g7 F #E ot T i
affr o7 7w o A" W § A W
YA & o ¥ gare Ag grar &
afer OF waTEz da1 MY
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4 wmar § & o # A
qE frey & IR WE § qEew
gwagm g Ffmrararw &
FTr aewet gf 4 | 9w awg @
FIOI CAHE gAT 9T WET g A%
o1 faqg & fr g @97 ¥ toaw &
qEFA § TY CfEfoudr @t owdr
21w feq w1 T F1 v gt
@ § AT §T TTAN W A A
azar &y gfee & A dEY qw W
afic & 2a¥ & fr g% O & wrw
ufefrdt feadt & 1 W gT Ao @
wrr % ofefedsdt & g7 am famgw
&w W oiddr & o Iw & A &
fewt & TF wamw WX fagam &7 9=
42T 2T & W< ag oA Ay & e ww
fawg 3% a9 w1 & B weg a0
¥ 9q @& | AT T F IOHIT T
FMAY qorg ¥ & Tt g 7% av v
¥ et & & W F1E 9 g ang ar
FaeT farwraa dar A gt SfwA T
e & gL AT T F197 TG FAATL
feard 2, @ O g7 gACfHElE
feart 2 WYX g aT § wy et
feard & a1 fox ferrae &) ot 2
WX &0 5T I weAmst & soor
w1 At I7 <fror F qemw 7@ § 1 whae
 gugat § fF 99 & qpew § o
avét aga TfefadHdt ot gy €t &
AT AT I & I FZFW I oA
THAT & | HT AT F FTH FT G AT
g § faw a® &1 saert e
F TR W {AHT qggw w §
99 ma ¥ fesal & omar & % dwA
& f& v w1 ¥ gEwr & 9 9w
F TF AT H g & 1 W F g
9T & | MIT ¥ ATHE HAT & BT FH
g W w e gar & T
T # Wy @4 §v oawa § fF oag
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i W I fed | Fg At s
# o7 T Efaal 1 gW T WY qw
# | T W W EZTETT | 9 grea
# o aE9 F A9 A ® A7
grat oY e 2w 2@AT wrey & ww @
mgfw,sw.wﬁnfﬁm
T geAm 91X Aafagi 9T s 9T
FT | Tg ST g% AT AR B 1 H
s § for Feardite #t s ¥ fafedt
¥ s ¥ oTm S oW oEaw
AT |

ST o TAGT 7 g ATt gHEAn
1 G & T ATT FT FTH I A
o< & & fr Yoaw & fooE i -
e o1 T AT ¥ A AT &0
TATT &Y I g F AR F 9 4
qar T a1 fr @ 9% gewEE
ferees a1 41 7€ | 99 7 99 g5 faar
T fe gt foew o 1 A9
geeTe faeew wTe agt 9% 97 §f6T
0 % w7 A P g o we
& fr B ey S WEY & | X ¥ HAwed
7z & fir ag & 9w frfase fearss
¥ 7@ e T 3@ A e g
% & WA 9 A1 Tfeat w4 K .
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sit sgerer @t ag feargw A
I o grfaat & aedt w0

=t Wo ato faTmea®T : WA WE-
frai & et g€ Y @ @@ A A
AT Tfgd fe garR g § gt
aeinfreaT § £ 9T #1€ anfr &
nq Gefafrea & a1t & q& 72 s
2 fo amy % & o 1 wrewt o &
FAW ¥ F WISHT g & 9T 97 g7
gaeATt 1 fodard oo £ ot &
& faedt ¥ a9 98 & f 98 wwaae
T F AR H AT qwT T4 fwar
IAT § W ITIZ I BT Forarr Agr
BTt 9Tt & HYT FAL G wAICEN
F1 & 59 ¥ fad ST sgET A
& | 9 7g T & w9 G Fi2T I
FAT w1fT a7 AT a@ FwH AN
A F & W FAT AT gyTATETd
®TH I & INT IAAY vy TE A
& 1 7T g 37 @ fr Sffae aie
fo &1 f& am feie &3 @1 g
& 98 9T A1 AT 3T ¥ W% fawfaw
T 9T AT WA o @A § A%
grgr gdr gk fY ¥ smef
93 g FieT FHF FO AT AT ovEA
3 FTX & w1 GrE X § 1 o7 I
arEl F a7 ¥ @ A ¥ Ay
aff ot & st ag fede wift 4@
F § O A F gafory i aro@n;
*< 3 § W o i qfcoreasy 98
gied @t ot & 1 o v R ¥
FA WEEIA & afreas 9w @
aTeTg a1 Aty FANfEl & sqrar
foreirare e § A4dife Y A w @
FH F1 3% § gI@ETET A A WK
9 At "TETE & FTow Ay o v ofr
arfed g 17 BT A9t F weerer
Ay geeand g omdr & . . .

Accidents
st mETaw @i o FE oW
quTe g & f 1er Tz ¥ fag s
LEE Rl i 1

o Wo ATe fawrsEX : WA Uz-
faffeetFamrar & ? sa & SF g
®TH ¥4 /I I A /Y A I G-
IT FE AT HAMRE gAY AiEd |
T FE ATAT AG TET AT WG FHiE
ax # qafed dfea #iE a1 R @
Tt & fod #1 faegre 8 7 Wi
HEgd I FE 15 F ATH F FT HIAT
faedardr & a= 78 aF53 &

wgt aF I afww o defa-
fagm & g gggwr dar w4 a0
gEy A A aea g fevv &
FETIEA 719 AT 5K 3T ¥ 9T
wafaa W Fifwd arfe 6F & F17 T
W 1 T39S 7 g1 | gAY 3% afaw
9+t w1 foaedardr st @ s 9w
w1 Tfam g1 wran & fw ag Ffat
¥ qETET #Y A &1 A% ) wHard
farderd W & & amg g Foe
FT 9194 FL | 98 9g 7 qWA (5 AR
TEETH & & feaerdr & A1 99 &
farrerd 78 &1 o8 9w @ v o
fardary Gefafream &t & fea
e faear® twEw ® faaa oft
FH F A & UF AT AT
¥ ¥ < fafre< aF, g9 H e
g ey & 1 & 3= gfvaw ¥ ww F T &
R da & @ & R 9T & oW
w9 ¢ fr ag foreert 7w &T T
#{ 91 7g WY geeard g & IT A
faeieTdr wuA FOT F W FAT ded
S BTt AT o T wAgd B
fe gak ¥w & fad @z oF FToar
¥ ara & fe @ a@ * ghEnC g
o AT F FH SF A A )
FAAAT FY JAT F AL ATEAT ¥ IF
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[ &t o aTo fammeisc )
WOHAT WOET SRl UK FH HEAT
a1fgd |

wifer ¥ & w7A% 9@ & an §
UF FWTA AT WTRAT E | WIA-FN
faafa oz & f5 o9 w=@F T8 <
ur o & R fegaar AEi 3 €, o A
Tog ¥ fEew @ & 1 ra gEE
f& et aF gaa dzw w1 FA @,
9 ¥ F9 041 ®©F a7 fear g f=
Tl 9T & IET 9IS 3 9@ fgmw
FLA Y TAL | WU OFT  TAATH F
fagr w4, @ <fE vod 9% & @ et
¢, wofed @gi ama-om arEi §1 arEr
& AT FT 99T I SOFAT W I qA@
uffdey & a%9 § |

weqq WEIRY, ¥ FE WIC ATH AT
FAT =TT 9T, HFT gfE qwy A2 L,
wfad & & s § |

=t %o Ao WIN (HETHT) : WeqH
AR, & w2eHe 9 fafree |aeg 7
TEAGTH QT TEAT ], 48 33 TA § & F
3 W a% & ¥R faw & owafw &
Fraeg @At g | o1 femma @A
2 98 ¥ yfas = ¥ FET A w0
R3¢ WP o @ dw-gdT w7
o 737 8 | 7 gfee & fomma amm A%
B A i g fr g dfm fmr &
are uF gear gt g g, o &
Fra-Fra qzg wrafaat & auft g9 -
weT g & | TEt s wfa-fam & fma
¥ arw smafagi ¥ J5 ghzawE I
2 & fAagw g A g f5 @
T® * feafq aga wamag § )

afz gw & T o fa= X fw

w feafr & daT @ & ¥ wTOT £,
@ g rex § fr oo e
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faffecaRe ¥ @ g Sw i aga &
o ¥faw & foam & wrem qgar &
WT F FAAfEt 9T S TaEg o@¥,
¥ AT T IR A O=G TR X
T famer @ W@ & fag S oRm
ferar a8, 9= #) T@T § AT TTAT
¢ fF O g g Faar § fom ar
Tiifeuz # &, 9= @0 FT A9T
& 7t &, B o1 19 7 91 HiE-
frai & quefaew & fag ferdde
# oW gat Wt @ o9y §, 4 99
T &1 W4T § AL W §, Wi @
qEAT #7 gorg & ¥ oY § | & qHAAT
g f7 a7 g swofa & sfa s=a
g 21

waa # geT g arfgn fF T
FE g g ¥ W g FE=ra
39 & fag gema g &, @ fafea
®F ¥ IT T FAATCET F1 O FAT FT
writ g wifga, foa &1 #@ & &2
AT § F19 I A/ T gahasey
¥ fag w@ wd § ) W I aGE w_
sqEeqr #Y 9@, q1 A7 F-FAACA
¥ uvF amfes feaa & WE
SNa grit AR ET w1 Tfrue ag
g & wrg-faa ot goend &1 I &
T oF STAT |

% @< faq § Wy g, wgi<aa
N FA-ATTE | IT AA-AET & F17
FF AT AAGT F AU TG @ g
3¢ wvrek & faafaq 7§ 7 wAr §
37 Fiat 7 fraTr wo=w wr w@
g 1T 99 & aF M g2 adwfat
q weg " TE § 1 IR OF
gzfer A3 9@ woh g, fow & =
F T A a7 § fF 53 et
# ghepe ®r WrEx g war g1, /ET
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fez ot 7 &1 zewe 7 g Wk
T HTEHY SRR QAT | 3F A W
a1 TEEfeni feA-ua gwr R §
I FT FET IT AW 9T 92T FIAT
W& gt § fF Xogdeammy %
g ot wErawEr w@ar ¢, 98
TR FTO IT F qrE o qrelr wfa
feamar &t wraem A 3

q 73 fafmet qEa &1 @4
FAATA F) AW &7 Ffaw F&T 6
# wgm fRew a7 &7 sqawqT #Y
ati & a1 AT am & gafas
WO TAAH g | AR aE FHAT
g1 AT T G wEE g, e A
YT 7TY & AT @ T /AT FYAT FTH
F{ | oot ofefeafa wmom & 9o fr
7a 1% 72 §aw fr formg o # g9
92 gu & 99 ¥ g fedt sfwes &
gz gt & afer tma wehufaga
o FATEIT & AFTE | W W qw
Fr sraAr &t franr # qar &, ot
4 7 = # v fAfswaar 7 gEeEr
q71 gRit W F9 W=y @ § 9«
co |

T H ot ufemse gan an, 39
# 19 g1 @Y 8 | afdw o a1q 9
gt =g @@ 2 v 3wt 9¢ fas @ &
aTEA §, UF HY A3 $I gEd e
STEA | W9 ATEA &I ATET AT TTIA
A HTEA 9T 9% EAr AT €A 9%
ar FHATAT FT 4§ TWTAT @Y @AT
43 FATAT & T§ USAT ATGT oTA-gH
FUEE | qg wEAT Fgi &Y a0 7 og@
1 491 FT70 g1 awal § 7 anag et
da\ew ® qug & TAr gRT £, AifE
amg 79 Fwwfal § frer gu & Wi
o ¥ W wegaeqr GeTAT wEA §
a1 F "W § 9 qdr o g @,
fafasft aig # &t 1 g€ ¢, =9
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T T FT ) aFdr g | 1 A FTO
g—a ¥ § 1@ 7 Af ¥ aw,
w®ifs ag 1 9= N a7 p—Ffea
¥ wmaa g 5 Ca dn ) gz gf
¢, 9% & ww I § fF arAam w3
T7t 9% weAr xarg af | gfed w
avE Wt 7 t9d gefafagas @ e
fearr wmear g f& ot ar= g1 w2,
Tp WA g8 gfeewor § o 1

a5t aF 1A T WA qLy F
MY &, SA ¥ A 7 a8 F1 9Tar §
fFon wrdegr g gMT R AT ST &
art § ®1§ ;Aaegr w37 7 wsfefagma
#1 agd @1 98 | qfwT "I Ta-
guzArHt ®1 OFAT § AT AT FT
STl & TAT FEAT §, &1 I FA UG
F1 g g 41fzd, S 9§ 9%
feam & @wf 9% | =9 @ q@w® T
F U ST FT G A §G AT gl
aifed | W q@T 9T ARAT @ Al
qFa & a1 wem arg @, W@y ar 9
vefafagaq o oY &g d9¢ F2
f A% g1 w7 Tean g, fom & gdeamt
Y gEAEAT T @

wrw ga @1 oxfafagaq faw @
FIT@EAR ST A TS 7T 77 §,
AT T W AT W) IT & T AGF
g @ g f5 gt s ar-
qT@ER g1 T §—dETs I A
§ & S 7 #wEdEaT gt § WY
FAT F TAGAT GrE @ AT FQ
€ & afwa a8 @l § ) @A o
WA agd ag 7% & W aEr AW
aq¥ uefafasgaq &1 wrara & f
2 | Xad fawmr @ gaEmed ® oW agr
g1 ard o &, Afer g Ter-gearst
¥ o ot & zaft@ g fawsr #
&M arg T 9T G4 & g W7 a1
¢, =i ag wawqr a1t ¥ & wfafaeg-
TR
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TafHa W e B I § qe
I @, At At gEfafrgdaa § qurc
AT IEW & W 39 & ford
AT § 6 grcay o, e gl
T I FH q A T 3 warfaw
T & 1 78 a7 &1 G snaear gy
aifed fF Wt a3 o2 9v s
T fF wR F oFrE A gedwa
T §, SUCE (i

Sl TF 19 F g P, 99
¥ Tgd feasa @ it 99 ¥ fraw
T g E 1 WL I P w1 e
AT frar g, @t & 4@t qwwar e
M T g aFAT & ) qw AT ¥ o7
wefafagas ®1 quiar o1d W7 95 @
T |IEIE F, w| FT vsfuafie fer
€TET &1, U matin oiw g, foe €1
FiE 7 gl | Stanfr vr wRae
AT wifenT faar g, waw Hgm
At gz #7 i@ W ¥ fA9
T frad ot gmr wifzd 1 F wm
gitfeega Y ardz ¥ § 1| F wwwan
g fs o9 s#1¢ FHaEr s0 § 9-
FUEAT ©F §EAT § |

Shrimati Renuka Ray (Malda): Mr.
Speaker, Sir while listening to the
debate on the statement of the Minis-
ter on railway accidents, I was re-
minded of something that was said in
this House by our late colleague, Shri
Feroze Gandhi, whose deep know-
ledge of the subject of railways, I think
every body acknowledged. He said,
during a similar debate in 1857, that
when criticising and very rightly the
failure of the railway administration,
their shortcomings have to be assessed
against the background of the burden
and responsibility which fall on the
Indian Railways. I think it is very
essential that we remember this.

I think no one will deny that rail-
ways handle a problem of gigantic
size, but that is not all. As the
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Minister has pointed out, there
are 7500 trains running daily and
there is a constant and tremen-
dous increase in pressure of traffic
without adequate resources. De-
mand outstrips supply. If that was
s0 in 1957, it is much more so now.
I must say that in view of this position,
1 was disappointed by the Minister’s
statement. Although he did point
this out, he did not bring it to its logi-
cal conclusion. He is the Minister of
Railways and he is a Cabinet Minister.
It is surely time that the Cabinet and
the Planning Commission, which is a
super-Cabinet, come to a realisation
that it is necessary to find the resour-
ceg for the railways if they are to
function properly. Every time we
suggest something we are told that
the resources are not there. Surely,
it is upto the Railway Minister to
see that the resources are there. In
the last session, when the railway
accidents were under discussion, Shri
Nath Pai quoted some hon. Member
and said:

“It will not be an exaggeration te
say that we have a spectacle
of tired, overworked men
labouring on exhausted en-
gines, running on weakened
rails which are supported by a
dilapidated track which, in its
place, is held by sleepers
which are worn out and very
often eaten away.”

This may be an exaggeration, but there
is a. lot of truth in it. Therefore,
instead of making some suggestions
whenever there is an accident, I
would suggest to the Railway Minister
to impress upon his colleagues in the
Cabinet, to impress upon the Planning
Commission, that the Indian Railways
are expanding, that there is not only
more and more demand for passenger
travel but also to meet the traffic for
the country's Five Year Plans, and
therefore it is essential that the re-
sources are to be found for the funda-
mental things by which the railways
are worked so that we are able to
maintain the great reputation that the
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Indian Railways had in the past. II
that is done, I think a great number
of the points that have been brought
up in this discussion could be ans-
wered.

I

The Railway Minister in his speech
has made a comparison with other
‘countries and has suggested that the
railway accidents are more or less the
same as before. It may be that they
are the same as before. But you are
entering into a dangerous phase when
railway accidents are likely to go up
and go up steadily. Therefore, instead
of being complacent about the fact
that there were only 181 accidents of
which only 16 were of a major nature,
it is time that he looks into the whole
thing, the very fundamentals of 'it.
1 also notice a sort of complacency in
regard to the remaining accidents—16
were major \ accidents—in which no
casualties took place. It is from the
minor accidents that major accidents
follow.
logical approach to the matter. If the
person concerned is allowed to break
the rules sometimes, then he will
break the rules at other times. It is
thesp minor accidents that lead to
major accidents,

There is one point wh'ch I would

like, particularly, to bring to the
notice of the hon. Minister, and that
is regarding the engine drivers. It

somoetimes happen that accidents take
place because the tra'ns were running
faster than the limit preseribed. In
such cases the driver concerned is
sacked or is penaliscd because he was
running the train faster than the
prescribed limit. 1 would like to ask,
on other days, on ordinary days when
there are no acc'dents, what watch is
kept to see that the drivers are run-
‘ning the trains at the speed prescribed?
“What is the supervision that is main-
tained. 1 know it for a fact that in
the past members of the Railway
‘Board have gone out themselves and
‘kept a record of the speed of the trains
in which they travelled from station
4p station. But it cannot be done
always by the members of the Rail-

1490 (Ai) LSD-—T.

It is a question of a psycho--
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way Board or even the General Mana-
gers. There should be a proper
machinery to supervise the speed of the
trains from station to station and to
see that the trains are running within
the speed limit prescribed. When an
accident takes place, you sack the
driver concerned saying that he was
running the train at g faster speed
than the prescribed limit. My ques-
tion is, what have you done to check
his speed on other days?

2338

The hon. Minister has enumerated
the things that will be done to explain
to the people the safety measures so
as to make them safety-minded and to
make the railwaymen also safety-
minded. That is all necessary. But
it is most necessary that discipline is
maintained from day to day, from hour
to hour, that things that are supposed
to be done in a particular way are
done in that way not only when an
accident occurs but at other times also,
Do the Assistant Station Masters do
what they are supposed to do? Who
is there to supervise that they are
doing what they are expected to do? I
have scen things for myself. It is not
always the question of accident, it is
an illustration of the typical kind of
slackness. Only the other day I was
travelling from Ma'da to Raj Mahal
I saw on the platform 50,000 baskets
of mangoes rotling. I brought it to
the notice of the General Manager.
The General Manager did take im-
mediate steps. Therefore, it is not
ehough, as Shri Mathur said, that
the General Managers and the
Divisional Superintendents discharge
their duties properly. It is neces-
sary that, all along the line,
every man is made to real’se his res-
ponsibility and do his work properly.
It is not enough, when something
happens, if you put the blame on a
signal man or somebody who did not
do his duty. That shows there i3
indisc’pline among the staff. Why s
there this indlscipline? It is because
there is indiscipline higher up, because
there ‘s not proper supervision. The
supervisory staff must also do their
work properly.
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]Shrimati Renuka Ray.]

I would like to say, in all humility,
to the Railway Minister, even though
it is true that human error has been
responsible for a number of these
accidents, these human errors are on
the increase and not on the decrease.
It may be that the number of acci-
dents has not gone up, but I am sure
the number due to human errors has
gone up. Why? 1t is because there is
no proper supervision. The men who
supervise are slack. Why do we
expect the signal man only to remem-
ber his duties and discharge them
properly?

There is one more point and that
is about the interlocking system. We
know that at Dumraon the interlock-
ing system was there. We know the
results also. Therefore, we need some-
thing else. Mechanical device, track
circuiting, automatic route rails etc.
should be introduced. It is time that
these things are introduced in the
Indian Railways. If there are no
funds, I am sure this House will
uphold the Railway Minister in his
aitempis to get the necessary funds
for bringing in the necessary mechani-
cal devices which are needed to pro-
vide safety on the railways.

Brfore I end, Sir, I want to say one
word about the unmanned level cross-
ings. In the last session, in reply to
the debate in this House, the hon.
Minister said that this matter was
being looked inlo, that the State Gov-
ernments had been approached and
very soon these level crossings would
be manned. But I am sorry even now
the position remains the same. Now
we are told, in answer to a question,
that the State Governments have not
replied. Is it the responsibility pri-
marily of the State Government or the
Railway Ministry? I have been told
that it is the responsibility of the
State Government because the roads
belong to them. But the railway
tracks are under the Railway Minis-
try. If you can gef the help of the
State Governments, well and good;
otherwise, it is primarily the responsi-
bility of the Railways to see that acci-
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dents even due to collision because of
these bus drivers and truck drivers
do not take place on the Railway
track. Each time we are told that no
action is required because the bus
drivers and other people are not rail-
waymen. But I must say that the res-
ponsibility is that of the Railway
Ministry.

With these words, Sir, I hope that
the Railway Minister, both in the
matter of making improvementg in the
Railway Administration and also in
the matter of getting gufficient
resources to maintain the vld standards
of the Indian Railways, wil] take
necessary action and we shall not have
as many accidents as we are having
now.

=t ayre fag = wgEw, &
WMEA E ) ;R A faely e 2
Tg a7 F1 4T T | o7 AR WOTAT-
AT F A AT & 1 gw Aoy A
A9 -7 & 1 95 e “m i
FME, s AT § AT TAET 2w Ay
AT & | WTTH( F AE-ATE AT A |
@ A 7 (e -

qe Wi AR ogwmy TR
A Sl ATEAT ® AE 74T |

AT (79 Ag gy & AT A w9
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Shri Swaran Singh: Mr. Speaker,
Sir, in the debate on this important
question of accidents on the railways
a fairly large number of hon. Mem-
bers have participated. As many as
18 hon. Members have been good
enough to bestow their thought on
this question. They have given their
assessment of the situation. Most of
them have given certain concrete sug-
gestions.

13.52 hrs.
|Mr. DEPUTY-SPEAKER in the Chair]

Whenever unfortunate things hap-
pen—and accidents are extremely un-
fortunate—there is this natursal
tendency to look around and see what
are the weak points. Those points
are taken up and stressed. It is not
unnatural. But still, in assessing the
various suggestions or points that
have been thrown up, we must always
keep in mind that, though some of
these may be important or useful or
interesting, how they are connected
with accidents.

The debate has covered many points.
The one favourite theme has been
that the administration should be
toned up. It is a very unexccption-
able suggestion. It should be done.
No one can refuse to join issue with
regard to a suggestion of that type.
But you will agree, Sir, that this
expression remains a generality un-
less concrete directions, in which that
toning up is necessary, are suggested.

The administration is responsible
for running this complex and vast
system. It cannot run efficiently un-
less the administration is toned up.
How to do this is an important matter.
It is important from & general point
of view though its relation with ac-
cidents may not be a definite one or
may not be vne thal van casily be
discerned.

When I went through the speeches
of hon. Members with a view to find
out if there were any concrete points
that had been suggested, T found that
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they boiled down to two or three.
One general point had been raised
even in relation to the administrative
set-up, namely, that the workload on
the railway administration was pretty
heavy. 1 am not at the moment
touch upon the other aspect of it
namely, the workload on the indivi-
dual workers. That is important, but
1 will say something with regard to
that a little later. But this general
question has been meéntioned namely,
that the volume of work it is now
shouldered by the railway wdminis-
tration at the zonal level, also at the
divisional level—some of the hon.
Members had said even at individual
station level—was heavy and we
should, therefore, have a look at it to
find out if any changes were called
for. Changes should be, and can be,
undertaken, if there is any rational
basis behind it, and not merely be-
cause we find ourselves in an unfor-
tunate position of accidents. We
should resist the temptation of adding
to the numbers only to carry that
heavy load.

As a matter of fact, it came to me
as a surprise that some well-informed
thon. Members should also suggest
the addition of hands. It is a well-
known thing in administrative set-ups
that efficiency does not increase mere.-
ly by adding to numbers and, T would
add, at any level. It is a question of
organising the work, thinking of ways
and means, methods and norms of
work, administrative procedures and
the like, so that we can improve ad-
ministration. Tt will, therefore, not
be a very practicable suggestion, when
we find ourselves in difficulty, that
we might add either at the officers’
level or at the workers' level as
though that will provide a complete
answer. I am sorry to say that this
is an approach which is not quite
practical.

1 agree thal. in a commercial
or a public utility organisation like
the railways, the administration should
always keep its mind open, should
have elasticity of approach and should
benefit by any re-oragnisation or re-
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grouping or by any new procedure of
decentralisation or of devolution of
authority at wvarious levels, in order
to run the system satisfaclorily and
efficiently. I would like to assure the
House that this is a continuous pro-
cess, and a very careful thought and
consideration is being given cons-
tantly to find ways and means to
streamline procedures and to make
the administration vigorous. I think,
the railway administration can claim
that the quantum of delegation that
has taken place is something which is
remarkable.

1 have had some experience of deal-
ing with administration in the State
and in the Central Governments and
I can say, on the basis of experience
that the wvolume of delegation at
various levels on the Railways is quite
considerable. At the General Mana-
ger’s level, he has got ulmost complete
authority and he also shoulders the
responsibility squarely. Even the
Divisional Superintendents do act, I
venture to say, as chhota managers—
that was the expression that was used
by a colleague of mine, Shri Mathur.
That is the object of extending the
divisional system on the railways.
When it was found that the overall
administrative responsibilily was mueh
too heavy for one General Manager,
this system of dividing the railways
into divisions was introduced in the
railways where it-did not exist before
independence. Historically, it might
be recalled that the divisional system
existed on certain railways, but not
in many railways. One imoprtant step
that has been taken is the introduc-
tion of this system of divisionalisation
on all the larger railways, so that
sufficiently experienced administra-
tive and technical officers may be
entrusted locally with the responsi-
bility of looking after a compace
geographical unit and be able to find
nn the spot solutions to the different
problems that might arice from day
to day. This system is being pro-
gressively extended even to the South
Eastern Railway, and most of the
railways in the country, except the
North-Eastern Railway and the North-
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East Frontier Railway, would before
long have been covered by this sys-
tem of divisional pattern.

14 hrs.

ot faqfs faw (arfrerd) © wew
ard-feed t@a ¥ fedioae faeew 9,
afrq & Y ferardrg T faar
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Shri Swaran Singh: That is a his-
torical matter. When the North-East
Frontier Railway and the former
North-Eastern Railway used to be part
of a bigger railway, there used to be
a regional system there, but that rail-
way itself has been given a more
autonomous administration by the
creation of smaller zones there, which
I am sure my hon. friend will agree
is an improvement upon the region and
not a step in the direction of gbing
back upon that system. The essential
requirement is the devolution of
authority and entrusting the respon-
sibility to a sufficiently high-powered
man, so that he can discharge it in a
compact area. As I was saying, there
is a history behingd it. I do not want
to go into all that. But that was re-
cognised, and the smaller zones were
created there, whicn is an improve-
ment upon the regional system.

So far as the administrative set-up
and the administrative procedures are
concerned, although a wvague desire
was indicated, and vague expressions
of opinions were there, there was no
specific or particular point on which
1 could take any concrete action.

Another point that had been sug-
gested was that we should constantly
study the workload in the wvarious
zonee and soe if any of them was out
gréwn, that is to say, whether the
workload has outgrown the organisa-
tion that might be existing in any
particular zone. On that point, 1 have
often clarified the position, and I
would like to reiterate that we have
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got no fixed idea of sticking on to the
present pattern of zones. That zones
were created at a time when based
upon the quantum of work and the
volume o! traffic that existed at that
time, it was considersd that a certain
division of the railway syslem into
zones would be a feasible and a prac-
tical proposition. But as the work-
load is increasing and the intensity of
traffic is increasing,—there are various
zones which today are carrying much
greater burden than before,—we shall
not hesitate to underlake further re-
organisation; if the Railway Adminis-
tration feels thaft reorganisation or
splitting of the existing zones, or re-
grouping, can result in greater effi-
ciency then we shaill not hesitate to
take advantage of such measures,

I am mentioning all this to point
out that these are genera! matters
which are constantly engaging our
attentlon, on this score, therefore, hon.
Members need not entertain any
serious misgivings.

Then the point has been raised that
individual workers are carrying res-
ponsibility, sometimes fairly ‘heavy
responsibility at decentralised points..

Shri A. P. Sharma: About the zones,
the hon. Minister has said that if the
Railway Administration feels, then
they will re-examine ihe position.
Our desire is that an examination
should be undertaken to see how far
the work has now increased and the
zones have become unwieldy.

Shri Swaran Singh: That is precise-
ly what 1 was trying to sav. We are
examining this matter; and if, because
of the increase of workioad in any
particular zone or in any particular
area, any regrouping or bifurcation or °
addition of particular parts is indicat=
cd, then we shall not hesitate to act
accordingly.

I was touching upon the other sub-
ject which had been mentioned by
more than one hon. Member, namely
the workload on individual employees
at various leels. Let us remember
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that this is a subject which is of con-
siderable importance to the Railway
Administration, and I presume that it
is of equal importance to the workers’
representalives and organised labour.
There have been discussions, consul-
tations, sometimes negotiations, and
there have been awards also, and this
matter has been carefully gone into
from time to time, with a view to find
out the reasonable period of actual
duty that should be put in by various
workers. As I said, there are awards
also in this connection. I do not want
to cite the actual chapter and verse.
That is a fact which must be known
to all hon. Members who have kept
themsalves in touch with all these
matters. What I am suggesting is
that this is a matter which has been
gone into at various levels, at the
negotiating stages and even at the
adjudication stage, and there have
been awards as to the rest period that
is necessary, the maximum period of
duty that should be put in by warious
workers, and so on. We are insisting
that, in those cases, particularly,
where an over-worked employee is
charged with the responsibility of
operation, it should be ~nsured that
he is not subjected to a greater fatigue
than what is indicated in the various
awards and the like, indicated not in
an arbitrary manner, not from the
point of view of finances—because
1 am not touching upon that aspect at
all—but with a wview to ensure that
the quality of work that he puts in
does not get deteriorated; it is neces-
sary that he must have the rest that
is essential before he joins duty, and
he must leave the work as soon as
the prescribed period is over. Recent-
ly, therefore, instruction have been
issued reiteraling the importance of
this aspeet, and it has heen suggested
that those employees who are put on
operational duty, such as drivers and
olhers should not be put on duty for
longer hours at all. Even if it comes
to changing the drivers ot a place
which is not the wusual place of
change, that should be wundertaken,
because it is not good that we should
go on putting additional burdens on
those fatigued, with regard to whom
rest is a matter of vital importance.

Accidents

Shri Hanumanthaiya (Bangalore
City): When trains like the Grand
Trunk Express run six or seven hours
late, is it the same driver, or is the
driver changed?

Shri Swaran Singh: The driver is
changed at various points. What I am
saying is that we are now considering
to what extent, as a general rule, they
should be changed even at interme-
diary points which may not be the
usual points of change, as otherwise,
it would mean longer hours of duty
for the particular driver.

Shri Hanumanthaiya: When they
come late, do they get cxtra allowance
for over-work? .

Shri S. M. Banerjee (Kanpur): For
delayed running, they are punished.

Shri Swaran Singh: That is a matter
which is engaging our attention, and
the hon. Member is quite right in
pin-pointing that,

It is true that, if a person works for
longer hours, then he has to be paid
more, but we should also ensure that
the work is so organised that by
delaying the train, he does not earn
more. We can handle it in two ways,
and that is how we intend to handle
it. One is to insist that the person
should be relieved or changed as soon
as he finishes the Qaily rostered hours,
and then the allowances or whatever
extra payment is to be made could be
linked to the mileage that he does
rather than to hours of work that he
might put in, so that that is likely to
be an incentive for quick mouvement
and punctuality. And this is a point
which we are examining.

Shri A. P. Sharma: If he delays the
train, he loses mileage becuuse in s0
many hours he cover less number of
miles.

Shri Swaran Singh: These are mat-
ters of detail. I can understand the
feeling behind the speeches of hon.
Members who have said that they
should not be overworked. I am
therefore submitting that with regard
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to that category of staff who are en-
trusted with responsibility of an
operational type like drivers and
others, it is necessary that we should
ensure that the procedures and rules
are such as to leave no temptation to
delay trains. They should be punc-
tual, they should not be fatigued;
and for that reason, we are having a
second look at the arrangements now
existing and we will certainly alter
them if the rules are such that ad-
" herence to them creates this feeling of
either being unpunctual or dilatory.

This point has been urged during
this debate—it was also urged during
the last debate. As an ucademic
point, it may be a good one to urge.
But no hon. Member has attempted
to analyse it to indicate whether any
of these accidents is due to any of
these factors. Therefore, it is my
intention to get these accidents analy-
sed from this angle as to whether any
of these accidents over a period |is
due to the fatigue element and the
like. I am all in favour of ensuring
good working conditions. That we
should treat as a subject of importance
even separately by itself. But its
relation to accidents is at the moment
based more on senliment than on any
critical analysis of the circumstances
in which these accidents have taken
place. It is my intention to issue a
special questionnaire over a period
and we will present some sort of
analysis at some future time which
may afford some guide {o hon, Mem-
bers in judging whether any of these
accidents is due to this factor. This
sort of general feeling, important by
itself for other considerations. may
not be necessarily important in con-
nection with accidents. Therefore, I
will get a special examinatior. of this
type done to find out if there is any
relationship between the fatigue ele-
ment and accidents. It is not with a
view {o put forward only a debating
point.

Take, for instance, accidents at
level-crossings and the like. T can-
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not understand how an over-worked
driver or any employee comes in. So
far as the gatesmen and pointsmen
are concerned, they work on gz fixed
hour basis. There is shift at the tick
of the hour. As soon as his duty is
over, another man comes in. I cannot
understand how the gatesman or
pointsman can commit a mistake due
to overwork, because his duty ends at
a fixed hour. Who are the operational
staff concerned with accidents? Rail-
way accidents are either derailments
or collisions betw®n trains or colli-
sions at level crossings, and the like.
The operational staff running with the
trains might be delayed, sometimes
more, sometimes less, depending upon
factors sometimes beyond their con-
trol. But there is a large contingent
of these people working on a fixed
hour basis. So there is no question
of their being either fatigued or over-
worked. Let us not try to read danger
where it does not exist.

Another importanf factor has been
mentioned, namely, maintenance—
maintenance of track and maintenance
of rolling stock. 1 am a little amazed
to find that some hon. Members, who
cannot shake off their lurking sym-
pathy for a regime that is no longer
there, try to import considerations
which do not obtain. They tried to
show that the railway system we In-
herited at the time of independence
was something very superb and that
we have greatly deteriorated and have
not done much. T am sorry to say
that, if there is any such feeling, it is
based on facts which are tetally un-
sustainable. Historically, 'ct us :e-
member that, at the time we got our
independence, our railway system was
extremely mutilated by partition and
by other factors. Part of our country
was even left without a rai! link—
Assam. From Calcutta, from Siliguri,
we had to go through Pakistan.

Then renewal of track and of all
other assets could not but suffer with-
in this period. Let us remember that
there was the second world war, at
which time railway lines had actually
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been dismantled in certain parts and
taken to other places. There were
places where they never thought of
renewing sleepers or tracks.

So, it is a hangover of the pre-
independence period. I think the rail-
ways have pulled up very considerably
and remarkably both in the matter of
building of new track and in the
maintenance of tracks and locomo-
tives.

SBhri M. L. Dwivedi (Hamirpur):
Leaving the backward areas &as they
are.

Shri Swaran Singh: I agree, there
is a great deal of truth in this.
Developmental work of the railways,
that is, expansion of railway for
developroental traffic, has been very
little. Tt is a little harsh, but it is a
fact that our railway planning, rail-
way expansion, and rallway capacity
are all linked with our overall plan-
ning. ™ {8 not a matter of construc-
tion of railway lines in isolation; it
is part of bigger plan and anything
that does not fall within that plan has
to wait,

Shri M. L. Dwivedi: This is the
Third Plan. But every time¢ back-
ward areas are neglected.

Mr. Deputy-Speaker: It has nothing
to do with railway accidents. Let the
hon. Minister finish his speech.

Shri Swaran Singh: As Railway
Minister, 1 will be happy if I were
able to provide railways for these new
regions. but situated as we are, we
must be content that this is a period
of preparation and a period of under-
going hardships when priorities have
to be laid and we have to act accord-
ing 1o those priorities,

With the backlog of worn-out rails,
overage engines and the like, the rail-
ways have during this period, consis-
tently and progressively liquidated the
backlog. The important thing is the
liquidation of the backlog and making
up the deficiencies which, 1 think, is

Accidents

not always clearly understood. It is
asked: why not scrap all the overage
engines and import new ones? The
hon. Member opposite who spoke last
with great eloguence asked: why not
scrap all these and purchase new en-
gines. We can, if we have the re-
sources, resources not only from the
point of view of the railways but
resources of the country. Let us
remember that today the railways are
making all their coaches, all their
wagons and all their steam engines,
and they are embarking upon a pro-
gramme of making their own diesel
Incorpotives and electric Tocomotives.

Shri U. M. Trivedi (Mandsaur): Arc
we making all gteam engines?

8hri Swaran Simgh: We are making
now all steam engines. We are not
importing. '

Shri U. M. Trivedi: All WP cngines
we have started m_aking?

Shri Swaran Singh: We are not
now importing any of the steam
engines, both metre gauge and board
gauge. We are making these our-
selves. And as the House is no doub!
aware, our programme of making elec-
tric locomotives and diesel locomo-
tives is also going ahecad very rapidly.
We have got our programme of making
rails. Therefore. our country could
not have expanded, this railway
system could not have cxpanded, and
our industrial potential could not have
been strengthened if we did not deve-
lop these manufacturing capacities.
At the time of independence, we were
importing cven small electric gadgets.
even fittings in the bathrooms of the
coaches. That was a state of gffairs
under which we could not have donc
anything. So, when we view our per-
formance, let us not take a gloomy
view and alwayg talk of a period
when the total guntum of our effort
was very small. Now that we are
expanding rapidly and we have creat-
ed a base for further expansion, it
should be a matter of joy and pride
to every one, and we should not
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unnecessarily draw a gloomy picture.
There may be failings, there may be
shortcomings. Let us try to rectify
them, correct them, but there is no
use taking an alarmist view of the
performance of the railways.

=t a7 fagrdt sgO (feaeate):
g TeaTH I WY 9T SIET T 2
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Shri Swaran Singh: I have already
attempted to sav that there is a difi-
nite programme of track renewals.
For instance, even in the Budget for
1962-63, we have got a programme of
effecting renewals of rails and sleepers
for 1,800 miles, and there is a provi-
sion ol about Rs. 43 crores for this,
and it will be readily appreciated
that it is not an insignificant mileage
or an insignificant amout.

Shri §. M. Banerjee: What i= your
opinion gbout other sleepers, concrete
sleepers.

Shri Swaran Singh: Yes I am
coming to that,

Shri U. M. Trivedi: This track
renewal you will carry out on the
broad gauge or metre gauge?

Shri Swaran Singh: Both on the
broag gauge and the mtere gauge.

Shri U. M. Trivedi: Not on the
oldest line in India between Ajmer
and Khandwa where you are now
running a train at a speed of 20 miles.

Shri Swaran Singh: 1 will look
intp that, because that is a specific
matter, at any rate not connected
with accidents. Has there been any
accident on that line? I hope not.
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Shri U. M. Trivedi: That line has
never an accident, but you do not
want to spend any money on jt be-
cause people do not shout there,

Shri Swaran Singh: Shri Banerjee
raised a point that we should examine
the possibility of introducing reinfore-
ed concrete sleepers. That is a
suggestion which has already been
picked up, and the Railway Board
have already appointed a very senior
and brigh{ engineer as Officer on
Special Duty, and he has beon en-
trusted with the task not of examina-
tion, but of producing a project re-
port, so that we can embark upon
manufacturing and production of
concrete sleepers. That is the latest
development in the world, and it is
claimed that these sleepers are good
though they may not be as good as
wooden sleepers. As some hon.
Members stated, it takes a hundred
years for a forest to grow, and there
are limits. We cannot wait for a
hundred years for our wooden slee-
pers. Therefore, the choice is between
cast iron sleepers, steel sleepers or
these reinforced concrete ones. The
other advantage in this is that with
e pad of rubber, proper insulation can
also be provided which can be the
basis for introducing these track cir-
cuiting electrical equipments of the
signalling variety. So, that is a matter
which is already engaging our atten-
tion.

One important matter still remains,
and that is about the unmanned and
manned level-crossings. The figures
have Dbeen given. The present
position is that of the total number
of level-crossings, 12,000 have proper
gates and they are manned; 19,000 are
unmanned. Many hon. Members who
have participated do recognise that
there can be only a phased programme
of introducing regular gates at crnss-
ings which today are unmanned. We
have been reviewing this position
from time to time, and each railway
has been asked to examine the
position with regard to various level-
crossings, If at any level-croseing
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there has been increase of road traffic
or increase of traffic on the rails, then
that is taken up for being manned.
As a result of this analysis, it is found
that on the various railways, as many
as 1,178 level-crossings are such which
should be manned. It is our intention
to provide regular gates and to man
these, ang we are getting in touch
with the State Governments because
they are also road-users, they collect
passeniger taxes and road taxes and
the like, and that is an amenity which
is available to road-users; and we
will try to evolve a suitable financial
formula, so that we can go ahead with
this work. It will be appreciated that
it is neither necessary, nor perhaps

feasible, that level-crossings at odd
places in the villages and the like,
where there is not even much of

traffic, should be provided with re-
gular gates. Even with regard to
those places which are unmanned,
some of the suggestions which have
been made here are important. For
instance, Dr. Rao suggested that therc
should be proper signals provided by
road authorities in the local or re-
gional language, there may be cven
a series of road signs put up asking
them to stop. That is an important
matter, and it should be pursued, but
it should be appreciated that most of
these will have to be in premises
which are outside the juriediction of
the railways. We will certainly take
this up with the State authorities, and
also with the Transport Ministry with
regard to national highways. What-
ever the financia] adjustments, they
will be settled, and I do not anticipate
any great difficulty in finding a for-
mula which might be mutually
acceptable,

As some hon. Members pointed out,
it is oversimplification to say that it
means providing just one man. If
there is a proper gate and traffic is
considerable, then therc shall have to
be at least three men. The capital
cost of putting up a gate at a level-
crossing, whether it is the barrier type
or the old rolling type, is about
Rs. 10,000 to Rs, 12,000 initially, and
the recurring expenditure is about
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Rs. 4000 a year. I am mentioning
this only as a pointer to the order of
expenditure that is involved, but with
regard to those level-crossings where
justification does exist, efforts will be
made to provide these after arriving
at suitable arrangements, financial
and the like, with the State Govern-
ments,

Shrimati Renuka Ray: What about
the track circuiting system and
automatic route relays for safety?

Shri Swaran Singh: So far as the
other suggestions for providing
undulations or bends or bumps at
places where there are no gates are
concernied, they are attractive, and we
are trying to pursue them.

Shri Yashpal Singh: Something
about ballast may also be said.

Shri Swaran Singh I know that my
hon. friend’s constituency is interested
in providing ballast. We are taking
steps in this direction,

Shri U. M. Trivedi: Sir, it is time
for non-official business.

Mr. Deputy-Speaker: The non-
official business has to be taken up at
2-30.

Shri Swaran Singh: Sir, I
finish within a few minutes,

wiii

Reference has been made to certain
committees. I would like to mention
that the recommendations made by
what is known as the Shahnawaz
Committee have been almost entirely
accepted.  There was the Basu
Committee which was referred to by
some hon.. Members. This was about
training. The ' recommendations of
that committee also were accepted.

Ome hon. Member, 1 think it war
Shri Dinen Bhattacharya, said some-
thing about fencing. Ang another
Member complained that some fencing
had been removed. It may have boen
removed, but it has not been removed
by the Railways. I think most of it
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has been removed by others who
removed either the wire......

Shri U. M. Trivedi: May I give the
information to the hon Minister? It
was removed by the Government, and
by the Railways, and the entire thing
has been utilised for the purpose of
rolling iron, during the war,

Shri Swaran Singh: During the
war,

Shri Bade: After the war also.

Shri Swaran Singh: That only
supports what I said, about the diffi-
cult period through which we have
had to pass. As regards the g neral
question, of fencing, it is an unfor-
tunate thing, but it is a fact that at
a number of places where it had been
provided the wire has been cut and
removed, ang even the supports have
been removed. And I am sorry to
admit, but it is a fact, that even at
places where walls have been put up,
even those have been demolished,
paris of it, and unauthorised entrances
have been made. But still, at places
where there is electrification, and the
particular place that was pointed out
by Shri Dinen Bhattacharya, we will
examine it. And if in the surround-
ing areas there is a lot of population,
and that is a place which 1is wvery
much frequented, and there is also
electrification, if there is a justifica-
tion for providing fencing, we will
certainly provide the fencing also.

These were some of the points tha!
were urged by the hor. Members. I
have no intention to repeat what I
said on the earlier occasion. I want
to assure the House that I take a very
serious view of this. Some hon.
Members have expressed sympathy
with me. 1 am grateful to them.
This is a matter which cannot be
solved by sentiment. It is easy, and
perhaps very easy, to shirk respomsi-
bility. But it requires some determi-
nation and some effort to continue to
discharge the responsibility and to
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find answers for the various ills
rather than tp shirk the responsibility
and to throw up one's hands.

So far ag track circuit is concerned,
1 have said something about it in my
opening speech.

Dr. M, S. Aney (Nagpur): How is
it easy to shirk responsibility in a
matter of this kind?

Shri Swaran Simgh: Shirking re-
sponsibility is this way: some hon,
Member suggested that I should
resign. It is easy to resign.

Mr. Deputy-Speaker: The discussion
is over. We will now take up the
non-official business.

14,35 hrs,

COMMITTE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Firru REroRrT

Shri Hem Raj (Kangra): Si, I bag
to move....,

.

st sEmEAR mwesn (faeett)
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Fwal At foE & art 7 .

Mr, Deputy-Speaker: Let the
motion be first moved.

Shri Hem Raj: [ beg to move:

‘“That this House agrees with
the Fifth Report of the Committee
on Private Members' Bills and
Resolutions presented to the
House on the 16th August, 1962."

Mr, Deputy-Speaker: Motion moved.

“That this House agrees wiin
the Fifth Report of the Committee
on Private Members' Bills and
Resolutions presented to the
House on the 16th August, 1962.”
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Mr. Deputy-Speaker: Has Shri
Hem Raj anything to say on this?

Shri Hem Raj: Sir, the Constitution
(Amendment) Bill which my hon.
friend Shri Prakash Vir Shastri has
brought says that *“India, that is
Bharat, shall be one consolidated unit
exercising absolute and wundivided
soverignty with full and unhindered
powers of Government, in all branches
of administration” In a way he
wants that there should be a unftary
form of Government.

Now, the present Constitution was
passeq only fifteen years back, and
that Constiution is being run very
efficiently,. And consequently, if this
amending Bill which Shri Prakash
Vir Shastri has brought forward Is

Private Members' 2366
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put before the House, then this will
be changing the whole Constitution
itself.

The previous Private Members’
Bills and Resolutions Committes has
laig down certain principles in this
regard, and one of those principles
was that “the Constitution should be
considered as a sacred document—-
document which should not be lightly
interfered with".

Now, this experiment is going on
for the last more than fourteen years,
and it has beenr going on very success-
fully. Therefore, if at this stage
such an amendment is put forward,
it will change the whole Constitution,
and this would be against the spirit
of the Constitution,

Secondly, as regards thase Bills 1o
amend the Constitution, if the Gov-
ernment due to some expediency con-
siders that certain amendment is
necessary, only in that case the Con-
stitution should be amended. ...

Shri Vidya Charan Shukla
(Mahasamund): Several of them have
come from private Members.

Shri Hem Raj: If such Constitution
Amendment Bills are permitted, then
several Bills like this will be brought
forward.

An Hon. Member: There arc other
Constitution Amendment Bills.

Shri Hem Raj: At present there are
certain Constitution Amendment Bills
but they do not change the basis of
the Constitution. But hene, by his
Bill Shri Prakash Vir Shastri wants
to change the very basis of *h~ Con-
stitution. [ therefore oppose the pro-
posal.

Shri Vidya Charan Shukla rose—

Mr, Deputy-Speaker: [ wil' make
the position clear. TUnder Rule 284
the functions of the Committee shall
be:

“(a) to examine every Bill
seeking to amend the Constitution
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notice of which has been given by
a private member, before a
motion for leave to introduce the
Bill is included in the list of
business.”

The instructions to the Committee
.are: =

“The Constitution should be don-
sidered as a sacreq document—a
document which should not be
lightly interfered with ang it
should be amended only when it
is found absolutely necessary to
do so. Such amendments may
generally be brought forward
when it is found that the inter-
pretation of the wvarious articles
and provisions of the Contstitu-
tion has not beer in accordance
with the intention behing such
provisions and cases of lacunae
or glaring inconsistencies have
come to light.”

This amendment, which  Shrl
Prakash Vir Shastri has brought for-
ward, is not of this type. This is
what clause 2 of his Bill says:

‘For Articles 1, 2, 3 and 4 of the
Constitution, the following shall be
substituted, namely:—

“India, that is Bharat, shall be
one consolidated unit exercising
absolute and undivided sove-
reignty with full and unhindered
powers of Government, in all
branches of administration”’

In short, he wants to substitute the
federal character of the Constitution
by a unitary character. And all the
subsequent clauses in the Bill are in
‘consonance with that. That is why
the Committee thought that this was
going to the root of the matter, that
it was a fundamental question, that
it was not a question of interpretation
.of any particular clause or any such
thing. And this is what they have
said in their report:

“The Constitution (Amend-
ment) Bill by Shri Prakash Vir

Bills and Resolutions

Shastri sought to change the
Federal character of the Constitu-
tion into Unitar. After hearing
the views of the Member-in-
charge” that is Shri Prakash Vir
Shastri, “and the representatives
of the Ministry of Law and con-
sidering all aspects of the matter,
the Committee were of opinion
that the Bill will not be allowed
to be introduced.”

That is the report of the Committee.
And that report is before the House.
However, I leave it to the House.

If the House agrees to the intro-
duction of the Bill, I have no objec-
tion, I have stated the facts, It is for
the House to consider the matter. I
think no further discussion is neces-
sary on this point.

Shri U, M. Trivedi (Mandsaur): I
want to raise a point of order on this
point. The whole question is this. In
rule 294, the funections of Cocmmitiee
are given. They are:—

“(a) to examine every Bill
seeking to amend the Constitu-
tion noticc of which has been
given by a private member,
before motion for leave to intro-
duce the Bill is included in the
list of business;”

This is the only thing left in the
hands of the Committee, Can the
Committee travel beyond this fune-
tion? It is for the House to reject the
Bill and not for the Committee. The
introduction may be opposed in the
House; but it cannot be objected to
by the Committee.

Mr, Deputy-Speaker: That is whoy
I am leaving it to the House, There
is no point of order.

Shri Vidya Charan Shukla: The Bill
is not being introduced now; it is only
the Report of the Committee that is
being taken for consideration,
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Shri Bade (Khargone): My point
of order is that we do not know what
the Bill is.

Mr. Deputy-Speaker: 1 told the
the House that it is going to the
fundamental root of the Constitution.
He wants a Unitary Constitution in
the place of the Federal Constitufion.
1 read also the particular clause in
‘question,

S8hri Prakash Vir Shastri:
the unity of India.

I want

Mr. Deputy-Speaker: This is clause
2 of his Bill:

“2, For Articles 1, 2, 3 and 4 of
the Constitution, the following
shall be substituted, namely:—

‘India, that is Bharat, shall be
one consolidated unit exercising
@bsolute and undivided sov-
ereignty with full and unhinder-
ed powers of Government, in all
branches of administration."”

That means, all State Legislatures
will be abolished; all State Ministries
will be abolished and it will be one
Unitary Constitution. Th¢ =ubsequent
clauses are also in consonance with
this. And, the Committee considered
that this was going to the root of the
matter and that it was not a fit Bill
to be introduced in the House.

However, I leave it to the House;
and if the House gives him permis-
sion 1 have no objection.

1 will put the question to the
House.

Shri Sonavane (Pandharpur): What
is the resolution before the House on
which we are asked to give an
opinion? That we should know.

Mr. Deputy-Speaker: I- will put it
like this:

And, add at the end—

“subject to this amendment
that the Constitution (Amend-
ment) Bill by Shri Prakash Vir
Shastri be allowed to be intro-
duced.”

1490 (Ai) LSD—8,
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Shri Vidya Charan Shukla: This is
not before the House, At present, the
House is considering whether the
Report of the Committee on Private
Members' Bills and Resolutions
should be accepted or not. After we
have disposed of this matter, then
we may consider....

Mr. Deputy-Speaker: We are con-
sidering the motion for the adoption
of the Report ‘of the Committee on
Private Members' Bills and Resolu-
tions. Shri Prakash Vir Shastri has
raised the point that his Bill also
should be included. Now, I am put-
ting it to the House whether the
House wants that Bill to be included
or not. (Interruptions).

Shri Vidya Charan Shukla: We
cannot consider the Bill.

Mr. Deputy-Speaker: We are not
considering the Bill. It has only to
be introduced. The question is
whether the House wants the Bill to
be introduced or not.

Shri S. M. Banerjee (Kanpur): The
Bill is not there,

Shri Vidya Charan Shuokla: It
should be first considered and
accepted or rejected.

Mr, Deputy-Speaker: If it is
accepted then the Bill will also be
included in the report of the Com-
mittee. If the House does not accept
it, I will next put the report of the
Committiee to the wvote.

Shri Vidya Charan Shukla: If he
has put forward an amendment, we
can consider it.

Shri U. M. Trivedi: Sir, you have
been kind enough to read some pas-
sages from his Bill. He says, he
should be allowed to make the
molion even if leave be not given.
This Bill has not been published in
the Government Gazett2. [f the Bill
were published in the Gazette we
would be able to know what it is, We
can have a discussion on it, whether
it should be allowed to be introduced
or not. This question may be con-
sidered by the House after the Bill
has been published in the Gazette.
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Mr. Deputy-Speaker: It cannot be
published in the Gazette before it is
introduced in the House. It is a Pri-
vate Member’s Bill. The House has to
give permission to introduce the Bill.
1 will put the question before the
House.

Dr. M. S. Aney (Nagpur): The
House can never consider the matter
unless the Member who drafted the
Bill has asked for leave to introduce
it. Unless that motion is there, it
cannot be taken up,

Mr. Deputy-Speaker: It is the
Report of the Committee on Private
Members' Bills and Resolutions that
is before the House for adoption. And,
Shri Prakash Vir Shastri says that
his Bill was not properly considered
by the Committee; and he wants that
his Bill also should be included as
one of the ‘Bills to be Introduced'.

Shri S. M. Banerjee: Let him move
his amendment.

Mr. Deputy-Speaker: 1 am putting
this amendment to the House. The
House may or may not accept it. The
question is:

Add at the end—

“subject to this amendment
that the Constitution (Amend-
ment) Bill by Shri Prakash Vir
Shastri be allowed to be intro-
duced.”

Those in favour will please say ‘Aye’.
Some Hon, Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
will please say ‘No'.

Several Hon, Members: ‘No'.

Mr. Deputy-Speaker: The ‘Noes'
have it.

Shri Prakash Vir Shastri: The
‘Ayes' have it.

*Published in the Gazette of Indm Iku-aordlnlli& Part 11-Section 2, dated

the 17th August, 1962,

Bil]

Mr. Deputy-Speaker: Those who
are in favour will please rise in their
seats,

Shri U. M. Trivedi: We want divi-
sion, Sir.

Mr. Depuiy-Speaker: Not necessary.
I find there are 21 for the motiom

Now, those who are against the:
motion will please rise in their seats.

I find there are 41 against the
motion.

The motion is lost.

The motion was negatived.

Mr. Deputy-Speaker: Now, I will
put the original motion to vote.

The question is:

‘That this House agrees with
the Fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 16th August, 1962."

The motion wag adopted.

Shri Sonavane: On a point of infor-
mation, Sir, when the automatic sys-
tem ol voting is there, why is it not
being used?

Mr., Deputy-Speaker; Division can:
be taken either way. It is the dis-
cretion of the Chair.

14.50 hrs,

CONSTITUTION (AMENDMENT)"
BILL*

(Amendment of Articles 100 and 189)
by Shri M., L. Dwivedi
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Mr. Deputy-Speaker: The question
is:
“That leave be granted to in-

troduce a Bill further to amend
the Constitution of India.”.

Those in favour will please rise in
their seats.

1 see there are 31 Members in
favour of the motion,

Those against will please rise in
their seats.

1 see none. The motion is adopted.
The motion wag adopted.
st Wo ®o fygdt : 7 &= =+t
FIrEaR FAT E |

Mr. Deputy-Speaker: Shri Shree
Narayan Das, absent. Pandit K. C.
Sharma.

14.51 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 124 and
217) by Shri K. C, Shrama

Shri K C. Sharma (Sardhana): Sir,
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The question
is....

Dr. M. S. Aney (Nagpur): Sir, what
is the article that is amended? They
do not mention even this.

Mr, Deputy-Speaker: The Bills have
been circulated.

Dr. M. S Aney: Whether they are
circulated or not is a different matter.
It 1s necessary for the hon. Speaker
to see that the motion put to the
Ilouse is properly explained to the
House. If you do not mention the
provision of Constitution which is
sought to be amended, then it means
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it is not a proper motion before the
House
Mr. Deputy-Speaker: We cannot
depart trom the accepted procedure.
Bills have been circulated to the
hon. Member. The question is:
“That leave be granted to in-

troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Shri K. C. Sharma: Sir, I beg to
introduce the Bill,

Mr. Deputy-Speaker: Shri Tika
Ram Paliwal, absent. Sir, we take up
the other Bill

14.52 hrs.

UNTOUCHABILITY (OFFENCES)
AMENDMENT BILL

(Amendment of sections 3 and 4) by
Shri S. M. Siddiah

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved by
Shri 8. M. Siddiah on the 22nd June,
1962:—

“That the Bill to amend the
Untouchability (Offences) Act,
1955 be circulated for the purpose

of eliciting opinion thereon by
the 31st December, 1962.”

Is Shri Paresh Nath Karyal here?

No. Anybody wanting to speak?
Shri S. M. Banerjee:
st Wo Wlo AW (FAYR) ¢

ey wgrRd, A faw  gEem #@
W T ¥ fAg ST AT @ 0 3T H
w21 ¢ R St wrer ot gfeet ax
a1 §8 Wy anfagl g wfz7) F v ax
a1 fadt afon & ag a¢ &2 @t g€
9 #1 g fwr o 1 A qwar g
fF W & S W oot g faaq -
fon ®t wmax g ot Wy & f oo
qid 7 g a1 oF faw T Fw@w € |

*Published in Gazette of India Extra ordinary Part [II-Section 2,

dated 17th August, 1962,
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[t Fo Ao T

g e § s fa feell famr &
9 F ¥ FAGE . gL 7 g1 qFA |
® 7 gter AT ¥ oz e & fE o
FEEA A E IA BagTa T AT
& WO 37 ¥ gna a7 v @ W
WG & & T I qer & aiad § oA
W1 & | TE TR % frear ma § o
& G g FTA ok § Ao o oy
g gf ot & afadt & oy R ey &)
S aF AT EAT § gk A AT
frdt & afeor & sr3 a¢ wwrae 7@
WY 2R T W H @y wré swra
@ fe wf=dl & efcrdi @ om0
CF R ag frrmar & fF o H
ghom o1 aw5 2.1 gy o W
frama it & afedsrdq azmrd
TG AMH F grarquit off e W
¥ ST ST qEF 4 6 afy & o aw
W HET 4 AT wa § Fgv T R e
g A e § o1 awn § a0
T 74 & a7 3 9T w7 g7 A @
foar o1 aFar @ 1 4t i fawm W 1
Wq@ﬂﬁ‘fﬁ@mmgﬂﬁ% 7
& zfda szl &1 v sz wa
/T IR T W WM oAE F
ﬁrmw‘ergugm‘(wmfwﬁwﬁ
& fas §1 767 F1 fowr 1§ 951 7
W & FZ702 OT% WITAEIR 0F A
ﬁw{

“Section 3 of the Untouchubili-
ty (Offences) Act, 1933, restricts
the religious right of a member
of the Scheduled Castes beleng-
ng to a particular 1.ligion or re-
ligious denomination or scction of
the religious denomination from
entering and offering worship in
any place of public worship which
is open to a member of a diffe-
rent religion or religious denomi-
nation or sector of a religious
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denomination. Section 4 similarly
restricts his social rights to the
use of river, well, road, dharm-
sala and places of public enter-
tainment. He should have equal
religious rights with any Hindu,
and equal social rights with any
member of the general public and
it is necessary and expedient to
remove those restrictions.”

e dfaam o |1% w3 # FEr
T fF O & AT K g 99 &
AHS § | F 99 THS fHqm S
S g UF &1 Afeqae § f& s a7
®Y A AT wieT § o7 /% ) 7 E
¥ ag 7 A & fF @wr & A A
s &, fo9 &1 o gAT § oA
qFHA 2, TH A WAT TR | F AW §
fa T < aora g | A 3w faefesr
¥ Ha9 &1 g TFAE & OF AT
N TH WFET F@T FRA g
SIfFsgidwmaafaararsa s ag
Aeaferez @ | 39 & &7 T4 o mar
&t ATAa ¥ g1 A, A IR A F979 (=0
L1

1 & T2 A1 § gt AAl 7 6w §

A AT |

& gm #1 7= aqm, fom @ |3

& T T qTT G

1 F wwwan g fF gw At § owiy
a &t wraAr geAr wifgg R oa
srrogms F weqmr F O fed @
FIX E OW FEATH ¥ T &1 AT
Ir¥ § IA ¥ W AT FT qqT9 FL |
WIS AT 4z fF s ag a2t #
@ & a1 afw wea & s
% wrma g fr oz adt qower w9 0
T ST 91 9@ fF g F # F q7
FT 977 937 ST 9T @t I F & 7
frm T w1 F o famr s oqr
W1 9 & w1 1 ety w2 & ford morar
#< fomr v a1 A w99 qw
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TRy CFAT w SRS E A B W
Wz WA F1 g T Afed 1 | A
forr  wwi &1 T A=y § I9 W
e AT ¥ gH ) afem w =rfed
#mgﬁ:mfwaﬁmﬂﬁi
#ré Feama ) g1 wifed | Fom wrTe
e 7 o fae ®1 wega 77 €1
% § oy o fedt wog & ow
A

oY AT W AR £ )

=it o Wlo aart ot AT fF gfew
71 frggew AT FEA § IT W g
STA AT AT A2q 9 A 7T F
W AT FFT TEd § 9T W W faw
®7 ©TTT ST Aifed | I Y T A
gad o wSifgy | & awwan § fF
TH § GHTH FT FEATT G | WAL W
g W UFAT FY WrEAAT ATAT RS &
a’raﬂqmgagreﬁwfgﬁn

fo afedi &1 wTa g A9 #]
afw  Fr & I F " gl
TgH AE famn ST | W Ew AW A
AT AT ATEY § A EW 0 T WE-
ATt #1 g AT q1fEd w7 w9 2o
STEEY F1 FAT IITA A WA FAT A0fE |
& fod gv #7 woAT WrEAr ager
grt | fad 7 & av sfqer ¥ Savew
FE ¥ qg F19 T G AT qH Y
WA & CF AT F) AT AATS F FoqTW
FT ¥ FW@T § TOGQ FT T 30
aifgd 1+ & Fwar ¢ fE gt aaw
N W & wfwee & g qHEdr
gt € & ¥ e gfom wrf @
TATCE %t afTTE 9 4F 3, & gt wT
v e AT §, S fr amrer & A |
qz § o fom & g 9% a@mrer @wr
g & 1 3 fee ot R ok g A
T T A @A
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AT § | WY g g fr dfoft agvear
F9 ¥ T TE WEAAT F1 3@ gU B

T FX |
15 hrs.

Shri Vidya Charan Shukla (Maha-
samund): I support this measure with
my whole heart. Evep after our law
has made untouchability a criminal
and cognizable offence, I am sorry to
say that it is not being properly im-
plemented in our country. We have
from time to time been asking various
questions about this, and the Home
Ministry which is in charge of this
matter at the Centre has been giving
us very slipshod replies, particularly
about the cases that have been regis-
tered in the States under this Act. We
are only told about the challans that
are registered but we have not been
told, in spite of our repeated effnrts,
how much or how many of these chal-
lans have resulted into convictions of
those people who had been challaned
for violation of this Act. I personally
suspect that 90 per cent of the chal-
lans that are put up by the police for
violation of this Act fail in the courts
because they are not properly pre=
sented. No care is taken by the police
properly to make up a case. As a
matter of fact, in spite of the Corstitu.
tional provisions and the Untouchabi-
lity Act, of ours, the conditions in the
country are at such a level that the
implementation of these provisions
has been found very Jdifficult.

It is not only the duty of the Cen=
tral ang the State Governments but
also the duty of the legislators who
come and represent the people in thig
august House and in the various legis=
lative assemblies to devote a part of
their time to ace that this cvil of un-
touchability is removed from our
society, But I am afraid that most
of us who talk big words here or say
all kinds of things against untoucha-
bility here do not observe it in prac-
tice.
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Again, there is a small minority
among the untouchables who have
shown, directly or indirectly, at times,
that they are not also too anxious
that this kind of thing should go,
because certain vested interests have
been created. I am very happy that
that is only a very small minority.
But some do feel that this difference
should contirue’ for sometime just to
gee that their leadership may conti-
nue. But this kini of element among
the untouchables is happily going
down. I am sure that we will all get
together to fight this evil of untouch-
ability.

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): There is no such ele-
ment. It is wrong.

Shri Vidya Charan Shukla: The
conditions in the villages are wvery
patheticc. We who have spent a lot
of time during the last general elec-
tions in the villages had a tremendous
amount of evidence to show that the
provisions of the Untouchability
(Offences) Act have not yet percolat-
ed down to the village level. The
people, the Government officers and
the politicians themselves refrain from
even explaining these things to the
villagers.

I would like to support this Bill
wholeheariedly and commend it for
the acceptance of the House.

st fora Arew (T o gATEREr
warzg, oY faer a2 & amd B,

Mr. Deputy-Speaker: I find that he
has already spoken. Shri Sham Lal
Sarat.

Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, speaking about this
Bill which has been moved by Shri
Siddiah, I should like to say that as
far as untouchability is concerned it
is certainly a curse and not only we
here but those outside the House, our
leaders, our spiritual leaders, have
always held it and deemed it as a
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curse, There is no doubt about it.
But, unfortunately, nobody, in the
past or even in the immediate past,
had the courage to stand up against
it Fortunately for wus, the great
leader we had in our country, along
with the emancipation of the country
in the political sphere, also did a lot
socially. Therefore, as far as the
removal of untouchability is con-
cerned, I must say that this stigma
must go. It may be that there are a
few pockets here and there, but on
the whole, as far as the country is
concerned, the country has listened
to the need for its removal, to the
need for the removal of this social
stigma which should not remain any-
where in any part of the country.

I must say one or two things about
this. T would especially tell my hon.
friends who may belong to such com-
munities as aré¢ even now called
Harijans or some of us who some-
times try to outherod Herod by
speaking out things in favour of such
friends who belong to the Harijan
community that they try to become
their partners and friends; in other
words, that is not friendship. That is
far from friendship.

Now, we must feel that this is
absolutely a human question; abso-
lutely a social question, I think there
should be none in this world, more
particularly in  our country, who
would speak in favour of" untouch-
ability. But what happens? The
services and what not are drawn into
this question of untouchability. So, it
leaves a bad result on the efforts and
thinking and even upon the working
of those people whether Harijans or
non-Harijans, whether Hindus or
non-Hindus, who are always out to
espouse the cause of Harijans and
especially to remove bag and bag-
gage this stigma of untouchability
from the country,

From some of the speeches that I
have heard, I would respecttully
submit that T find we restrain our
speeches. Just now, an hon. friend of
mine was speaking, Though he
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belongs to such and such a caste, he
tried to become a greater and more
vigorous cnthusiast that any of those
‘who are working in the fleld for
bringing social reform in the country,
in order to—I would say—exploit it
politically. Actually, it is a question
which is human and social. 1 per-
sonally feel it is a spiritual and
moral responsibility. Even though I
may belong to the so-called high
caste, I must see that all my efforts
are out to work towards and help in
removing untounchability and bring-
ing up such sections of the commu-
nity as are behind, on par with all
other communities in the country.
‘Therefore, keeping that in view, I
would submit to all hose friends who
are in favour of the romoval of un-
touchability that they should try to
bring up such sections of the com-
munity to higher levels and almost
on a par with the rest of the country.
We must forget such things as would
again result in divisions within
divisions, and come out openly
and work on a plan that one day all
of us will live at one stage, at one
place and at par with every other
person.

I think that there can be no two
opinions about the removal of un-
touchability, But to think that because
of the passing of a law we may make
it obligatory upon those sections of
the people that they must enter this
temple and that temple is wrong. I
would say that would be a negative
attitude. That approach will not at
all help the purpose of the Bill and
it will not at all help the purpose
of the Bill and it will not at all be
helpful and conducive to the purpose
that is in view and that is in the
mind of the hon. Member who has
brought forward this Bill before the
House. Therefore, my submission 1s
that this Bill may be withdrawn. I
would request my hon, friend to
withdraw the Bill. Of course, we all
of us offer our helping hand to him
and thus, let us see that, with all our
joint effort, the purpose that has
induced and moved my hon. friend to
ibring forward this Bill is achieved
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and that the evil of untouchability
is removed. Therefore, my submission
would be, without bringing laws like
this, without creating an atmosphere
of negativity, let us positively see
that these grievances are removed in
no time. I would respectfully submit
to my hon. friend who has moved
this Bill to withdraw it and say
positively what should be done and
then whole country will be with him.

Shri Yallamanda Reddy (Marka-
pur): Sir, T wholeheartedly support
this Bill moved by my hon, friend.
We know that untouchability is a
thing which everybody must oppose,
but in practice even the fringe of the
problermn has not been touched so far.
This Act has been passed in 1955, but
its implementation is not &0 covus
raging as anybody thinks. If we see
the report of the Commissioner for
Scheduled Castes and  Scheduled
Tribes it is somewhat unhappy.

The cases which were registered and
cases where prosecution or conviction
wag made have been decreasing year
by year, The number of cases regis-
tered was 693 in 1956, 492 in 1957, 550
in 1958 and 481 in 1959. The number
of convictions was 80 in 19855, 143 in
1956, 87 in 1957, 127 in 1958 annd 105
in 1959. That means the percentage
of convictions is gradually decreasing.
It wag 76.9 per cent in 1955 and 36.3
per cent, 42.1 per cent and 40.9 per
cent during the subsequent years
respectively. Therefore, this report
reveals a gradual decrease in the
number of cases registered and in the
number of convictions.

The Commissioner has also suggest-
ed that this Act is not being imple-
mented well. He has said:

“In view of the limitations of
the Untouchability (Offences)
Act, 1955, as pointed out in the
previous reports, it was suggested
that all the State Govemmel::ts
and the Union Territory Adminis-
trations should examine the desira- -
bility of enacting legislation on
the pattern already adopted by
Government of Madras..."” etc.
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So, though this Act was passed in 1953,
no State Government has taken it
seriously and tried to implement it.
Though there jg this Act, prohibiting
all these things, in so many places of
the country, people openly practise
these things. These things are being
brought to the notice of the Govern-
ment time and again. But they simply
offer lip-symathy and never care to
prosecute those culprits who do all
these things. We can find from this
very report how untouchability is
being practised. Today after 15 years
of independence, Harijans are not
allowed to take water even from public
wells. If there is a marriage proces-
sion belonging to the scheduled castes,
the caste people raid the procession
and beat them up. When these things
are brought to the notice of Govern-
ment, the State Government take it
very lightly and they never look to
the cause of the untouchables.

1 want this Act to be amended radi-
cally. Of course, the amendments
given by my hon. friend—though I
support it—is not so important, be-
cause it relates to a particular thing.
But in the same section, there are
other matters which must be amend-
ed, so that this Act may give some
help to the Harijans.

In the Act, the following words
appear:

“Other persons professing the
same religion or belonging to the
same religious denomination or
any section thereof”.

These words are sought to be deleted
by this amending Bill, because section
3 of the Act says,
“Whoever on
untouchability
persons...." ete
Therefore, if a particular person
is being prevented to take water OT
to live in a choultry on the ground
of untouchability, the preventor must
be punished. The amendment given
by my hon. friend is quite commenda-
ble and I support it, but I request
that this whole Act should be radically
changed, so that at least some relief

ground of
prevents any
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may be given under this Act to the
scheduled castes,

There is no use indulging in tall
talks that we have passed a big Act in
1955 giving all protection to Harijans,
while it is not being implemented in
practice. These things are happening
because of the callous negligence of
State Governments and those persons.
who are at the helm of affars. So,
we must see that the Act is amended
in such a way that the culprits do not
get away after committing the
offence.

As Shri Saraf says, there is not only
this Act, but we have to do so many
things. Unless the position of the
untouchables is improved socially and
economically, simply passing Acts will
not improve their rea] position. So,
while supporting this Bll, I request
the Government to look into other
matters also which would help these
untouchables.

Shri Sonavane (Pandharpur): Sir,
1 rise to support the Bill before the
House. The Bill is very simple and
straightforward. It seeks to remove
a small d'sability that is likely to be
put on the scheduled castes who do
not belong to a particular section or
denomination and who want to have
access to any temple belonging to that
section or denomination of the same
religion. What happens is this. There
is a temple belongng to a certain
denomination or section of a religious
community. They prevent persons
who are untouchables from other sec-
tions on the plea that they do not
belong to their section or denomina-
tion and not because they are
untouchables. That is what they say.
That is the plea or defence taken by
those persons who prevent entry into
their own temples to an untouchable.
They do not say that they prevent him
because he is an untouchable, but they
take the plea or cloak that he does
not belong to their section or com-
munity.

Such a case did happen in my cons-
tituency six years ago. There was a
temple and when the Act was passed,
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some local leaders ‘who were Hari-
jans' wanted to have entgy into that
Jain temple and have darshan of the
idol. Coming to know of this, the
Jain management or authorities of the
temple locked the temple and went
away. Then the local Scheduled Castes
leaders approached the Collector in
the matter. He found that the temple
was locked. He then took powers into
his hands, broke open the lock and
entered the temple. The Jains, rich
as they are, took recourse to the court
of law and put up the defence that
they did not prevent the persons, who
were seeking entry into the temple,

from entering the temple on the
ground of untouchability but that
they did so on the ground that they

did not belong to the Jain Community
and that the temple was for the Jains,
a denomination of the Hindu religion.
That was the defence that they had
put up and it succeeded. My hon.
friend, Shri Siddiah, seeks to remove
that lacuna, that clause or that parti-
cular defence that is there in the ori-
ginal Act.

In the subsequent clauses, there is
mention of entry into hotels, entry
into saloons, drawing water and all
those things. If a hotel, a saloon or a
well belongs to a particular section or
a denomination of a particular section
of a religion, then a plea might be
taken that it belongs to them and
others cannot use it. In actual prac-
tice the ‘untouchables’ would be
denied the right to use them or 2ccess
to them,

Therefore, Sir, I earnestly feel that
this amendment is essential. As you
know, untouchability is prevalent
among the Hindu community only, It
might have percolated to the Sikh
community later on, but originally it
was prevalent among the Hindus
only. Shri Siddiah, the sponsorer of
this Bill, says that for the Scheduled
Castes who belong to the Hindu faith
this provision should be made in the
original Act so that‘all the trouble
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would be saved and no defence, 8% 1

mentioned earlier, would be allowed.

to be put up-in the courts on that.

score.

Then, Sir, there are some State Gov-
ernments who have implemented this
Act and enforced it In a little gigorous
way though not in a hundred per
cent satisfactory way. I would like to.
mention particularly the States of
Maharashtra, Punjab and Madras. The
other States have not taken this Act
so seriously, even though Uttar Pra-
desh and one other State have passed
some Acts in the nature of declaration
of rights and those are the permissive
Acts. I would, therefore, appeal to-
all the States to take it into their
hearts and see that these weaker sec-
tions of the society are not allowed to
have any handicap and they are given
free access to all temples, hotels,
saloons, wells etc.

I would also appeal tp all the com-
munities, particularly the Hindus, to
change their minds. Even though in
the big cities and towns there iz a
little change to be found, but the-
stony hearts, particularly of those in
the rural areas, are really stony.

Shri Sham Lal Saraf:
fast.

Changing

Shri Somavane: That is the trend.
That slow trend you would not like if
yon were an untouchable, Even that
change is taking place at g snail’s
speed. Unfortunately, you are a non-
Scheduled Caste and, therefore, you.
would not appreciate that. It ig easy
to be said than felt,

Shri Sham Lal Saraf: I may tell my
hon. friend that I have lived with
Scheduled Castes for a number of
years,

Shri Sonavame: Living is different
from feeling. I have felt it and ex-
perienced it. The han. Member might
have had only a sight-seeing of it. Let
him not play with the real feelings.
The real suffering is there. I agree
that in the cities and towns untoucha-
bility is going away. But the stony
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hearts in the rural areas have got to
be changed. Let wisdom dawn upon
them, and let the ghost of untoucha-
bility disappear from this country.

QQomem(W):
IITEAN  WEIRW, WEIEAT WOOW Gaw
& g duNT & & 57 ot fagas
AT § I FT T § @O FA F
frdt @31 g1 § | ¥9 &1 ¥ wure
F T g A Far 14v & o wf #§
a7 F¢ & faq w5 fraw amd o |
3@ { qgwa g, ofFT 17 ¥ "9 W1
¥ e & fow ofar & g F
R AN ITm A g d,
A FETQ AT ATET @y 2,
FU, Tz A AT §, I T & g2 qqT
TFH F WA WU A F1 AT
TAAT AT A qE W1 AT sarar |
grir | mg & gwEa g fr ¥aa ama
& aw qx & faey g 1 Far FeTar
ST Y ag FIE T9 WG ATT AL 0
ST FTA & W #1 gET o Fraaa g,
Sfa 1 & af<a 7 g% %t feft & gaa
Ffaorq, qrag 7 IFAT I FATE
/I g9 F1 A= 7 T FO FF &,
Sfep et & faer & o 7l r &y
FAA § A9 FA F oA Fre F §
ofa et 1 agrawfa 72 faam @)
oa gz 19 st g ar fex &9 fean
arg @ #7d § fa gew afaaa faa
o | W@l aF g9 & qfaad #r
@ @, 39 ¥ & "ewa T4 § | g9 e
a1 T H g @ fo ¥ 9 gy
gt ¥ 1w § 2 g fr fe wwmer
FFA A H N AT E | g AT W
aTTE gU FO U ad @1 9 § ) e
oot Y g ST A7 § 97 FT 2@ § A
qrx ¥ 5 gfoml #1 w=gr & WX &-
gerar @ Fu ¥ qreY 7 i fear o,
& o ¥ 37 W qft At o fear wman
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afer wE-A1E qrema ST OF E S g fas
7 ¥ 79 8, 781 ¥ o 37 F1 arr @Y
& foar aman | o faegw st @@ 2
T T TRt 59 A @ 1 F wnean §
fF g woea 7 #1E Yo FU T 0
Faar ¢ 91 Fr 92T & 9% ¥ a3 14
g " 37§ et F1 q A9 #r
1T & | 9T g7 T ITHT T 9T
art 3 7 wfaETCAE @ 1w o fag
e # gt & sfy fwf ok
WY IWEROF AR R F qawrs
f& ¥ e sramwm ¢, Isfefea
¥ F9 T A & "EA ¥ fag gfet
#1 qt @ fFar may ) 9 @ 3
&t frm mar afer =9 & A9 A7 die
1 T 1 ¥ F 7Y FT 3T 71 ey T75,
I FT o9 "X § 92 G foar @ ")
QAT TETE F & 779 F arg fame faa
T | W W A AT ¥ ATAR He
#T a1 a5t gfew T AR of e & &
¥ 39 & qrr feemar. @ #f v e
AT} #1 gt frewa @1 o o oform &
qHA AT Sfsar #K €F ¥ & 9

WY g Y aui #Y ) anfedt 39 &

aTeA TaTs | gt ¥ gar @ fE
frrgae et 39 ® Wi 19 | S g
¥ @< fga & W) A o aeE
I WIIHT F IT F TG AE GAT |
oI Y E & wT 9T 9 g @
fr ag gfas @1 amrar w2 a6 &,
ofqa & amed gETgd w1 ogEd W
qFTEAT FT TFS §, A I d T FE
FIFTLA TG AN AT 7F G
g wFar |

d i AT FAr wrgan g i e
& we P § ¥, AfRe WY & ww
T avil % fog 7 W, ofer sem
&t § w1 g7 & qi fear & @t gw
et § f O X F 7W &
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agif ot @t " & frw ¥ fag
wfFard 2T & | 99 7T F SFaerar
¥ oY et aeg ot T faeet a1 @
oA g fF @ ¥ a2 s gata Ay
gt fad af T g1 awd | 7 F
wrean g fr gfcami &1 aranfas saean
or 39 & eved #) qUrE ¥ fag wy
I9 1 WAT wEEqT F AT A0,
& & wwwa g & qman fAz &
T g faw awdt g 0

HY 4z § qray st i Ty
wafad afas 7 7 77 4 A7 &7 /ey
g fr o F 8 @i #1 awg faar o
et AT g fe N 5g A FH @
IH 9T GOHIT AW A 7 w7l

it MO FHT (FATIT) . JITSAH
Hglad, qg A1 gAT 53T F ;A
wTaT § § 99 T @S FEATE | R
B S OF 97 I § AT T AT
fasfam smde &7 fear mam a1, w %
FETAAfa AR T grT gu A 37 FHA
¥ 9 wWow faegw fddz | 9k
T T ST RGET G wrRAW & fad
& wifed ar ag & 7 g gafeg
| gwwar g o 1t w1 & a9 Ay
¥ g Tagra &7 49T g9 @ gy
gFar | 7 R@r @ fF I @ aw ¥
T a9 AT § IT 9T wHT @Y
graT | J|El # ag st samwr @
W17 &71 9T vy Al & @y gefag fear
a1 & | g7 FY Iog 7z 2 fr ey
F9 AMEX @I E N e g g
A Fg FA E AR IT -
™ Taga sragw T gar R i
gt Fogd framd w1 gaeaT e
€T T 7RI T qgA AT AT |

T & ar #ré wagy T fw ag w0
§F AT FT G AT KY FITTT 1T AT @Y
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& f& #1§ w17 Tmar o4, &feT Fa
7 fafawa d fn g Fowrgm o aeen
ST T FLET G hgT AT FFATE |
& § A0 & 9 w79 & fr gl dan
BT A F GHIG FH F FAA
§u & WX [ § g i avar & 0
gl a1 9 aF gH AN w7 HTEATHY
®T TEN ITA A, T T gH ITHT AL A
w48 gt wrd & WK W
¥ T TG T SHAGTHCAT ATV,
a9 TF FTIA a7 §T Ig qGAT g TGN
far o1 a%ar | 99 q@w Y 97 g
war fr oW g §ogwe At
F1ft Fwfrafas amar mm o &,
BT W WY AT TRl w1 av
oY F1 7T g fE ogt a%  wAes-
fafedt &1 waw @ @ ¥ agT ™
AT BT 917 §, W TF T I A}
Wt f5 &9 W w1 qger qawTEr & )

YT F T TG 6w g
g fF gW T WTTET 9 & Y &I
qe T AT FT FATT F7 faaT & av
a1 98 *@T T99 grM WX 98 FAA
Fgd BT & 1 G | 6 T AT AT
wWE & | it off suT e # od
qgd & T § g gfoot & $H &
QT W FT WA AGE 8 | F Ao
qTed &1 4T QAT §T HT HYAT Aa
fagsw & Sraftaaaragefs
TAR % & a4 a8 qa® & a9 oq¥
fe ¢oa agwa % & ag @ fear o
W I F T ag grar g fr 0w
fEgargrw e

ooft wfe T 93 7 FT T I
&3 mx o v Rar fr drat # oz
forr el & g, ey wfe o &
& wT qfmal &1 e F7 a9 W
QU FT TG 4 IT ¥ A &6
TV WA e amar | v 48 & e wre
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T F AR GET AT IW F T AT
e frger wraT @ s wled s &
g <o g AN gl @ 1 A A 7 wF
& ff ag geree Ao ot w1 faan
T3 W T w1 w1 # v frar oy
afeT T g A &yl W
T AT G T T ¥ SO X
TR T G TG g1 Fwe |

A9 UF AT qST F EHG g4
e wFH 9T qUET @A gu g
fFar a1 f& e § @wew of @
THAT & 9@ A G AR ¥ R
# g T ¥ ag ¥ S F A
FY TIAT 9T WK IT F1 IE FHAAT
ama fr gfoomt & a9 37t o
&Y faedt quT wdt & 217 afomt a1
g T W g1 3 ¢ fr 9T F Ay
Aewma fegrom @) wfv e fem &
¥ FBaar faq awr g |

S 97 AT FIT ¥ §THT ®ET
tfmew fas & & & s 51 W@
Tt I H IW FT @AW FIT R
o # F1¢ aF 7 i 9 g ST 4v
ag fedde w1 a1 9T w7
aw1 & @Y 8 & wae et e § & frdee
Yo, fore <t &1 F § Sy fors fpar &
T IF F1 TEY T T A aw e
FAT & w1f  HrEET 7@ A

Shri D. C. Sharma (Gurdaspur): I
am surprised that fifteen years after
our independence g Member of Parlia-
ment should bring forward a Bill like
this. A friend of mine stated just now
that we should try to change the
hearts of people and that we should
not try to do things by means of legis-
lative measures. So far as the change
of heart is concerned, I think we tried
it for about a thousand years, But
nothing happened till some reformers
came upon the scene and tried to put
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an end to untouchability. Of course,
the abolition of untouchability became-
a dynamic programme in the hands of
Mahatma Gandhi and the Congress.
Now the Governments in the various
States of India and in the Centre have
introduced legislation to abolish un-
touchability. If we had left the whole
thing to the good sense of the people I
think we should have been made to
wait till the Doomsday and still we
would not have been able to abolish
untouchability. Therefore, legislative
measures are essential to put an end
to this kind of social curse from which
we have been suffering for many
many hundreds of years. As that is
the only golution, I think Shri Siddiah
has done well in bringing forward this
Bill.

But I wag surprised at it because
things like that do not happen in my
State. I am glad that Shri Sonavane
has referred to Maharashtra and Pun-
jab. They have done a great deal to
remove untouchability. Therefore, I
felt surprised when I read this Bill. I
do believe that this malady does exist
there, this malady on the denomina-
tional plane and nl=n on the gocial
plane. It iz our boundrn dutv to put
an end to it. So, I congratulate Shri
Siddiah for having drawn our pointed
attention to it.

Some friends of mine have been
talking about temples, We have all
kinds of temples. We heard about the
satyagraha that was staged at Banaras
before a great temple where the hari-
jans were not allowed to enter. That
is recent history and not past history.
A friend over there has referred to
some temple in his constituency where
the harijans were not allowed to enter,
S0, I would say that go far as discri-
mination in the matter of worship is
concerned, it should cease to exist,
whether it concerns the Hindus, un-
touchables or touchables, There
should be no diserimination in the
eyes of God. 1In the eyes of God we
are all equal. We are all equal in the
temple of God and it should be gpen
to all.
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Then, where are those rivers from
where people are not allowed to
drink water? I do not know to which
rivers reference is made. Are they
really rivers? I was thinking that
rivers are made by God and they flow
everywhere. I was under the impres-
sion that anybody could go to a river
and drink water from there. But
there may be private rivers also in
this country of ours.

Shri Inder J. Malhotra (Jammu and
Kashmir): There are private rivers in
Gurdaspur District.

Shri D. C. Sharma: There are no
private rivers in Gurdaspur District
but they are there in Jammu and
Kashmir State to which my hon
friend referred just now. So, there
may be riverg which belong tc some
private persons. Of course, there are
wells which are personal property.
There are roads which are personal
property. 1 have seen sign-boards
hanging upon some private roads and
you cannot go there. There are some
dharamshalag which belong to one
particular denomination. ‘There are
places of public entertainment also
which belong to some particular
‘persons.

I was -obmitting that thig discrimi-
nation in matters of religion and
social inequality should disappear. 1
feel that unless this disappears our
Untouchability Abolition Act doeg not
fulfil its objectives fully. I would,
therefore, request the hon. Minister
not to ask the hon. Mover of this Bill
to withdraw this Bill,

Shri Inder J. Malhotra: How does
‘he know that the hon, Minister is
going to ask that? ’

Shri D, C. Sharma: 1 will request
Shri Siddiah not to withdraw the Bill.
That is the fate of these Bills. I think,
Shri Saraf was perhapg anticipating
the verdict of the hon, Minister when
he said that Shri Siddah should with-
draw the Bill. I will request the hon.
Minister not to ask the hon. Mover of
thig Bill to withdraw the Bill and I
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would also request him to see o it
that thig kind of social and religious
discrimination is abolished. We have
abolished discrimination of many
kindg but this exists and the time has
come when we should put an end to it.

Shri Basumatari (Goalpara): Mr.
Deputy-Speaker, Sir, I quite appre-
ciate the feelings expressed by my
hon, friend, Shri Siddiah. We have
achieved independence and it is 15
years that we have beep talking about
untouchability. We have tried our
level best to remove it but the way
in which it should be removed has not
been found. Sometimes it ig found
that there are two public wells, one
for the Harijang and the other for the
other castes. Though the Govern-
ment is very serious about it, I do not
know why with all this seriousness
they have not been able *o penetrate
to the hearts of the people. Therefore
I appeal to this House, and when I say
that I mcan the leaders of the country,
to change their hearts. Unless they
change their hearts, this Act cannot
do anything. 1 appeal to the leaders
to change their hearts first. Then only
it is possible to ask the common peo-
ple to change their hearts.

We have found that there is some
ceremonial eating with the Harijans.
There is some khana with the leaders.
But that does not mean that thcy have
changed their hearts. There clso
what I find is that in the ceremonial
eating the leaders sit on one side and
the Harijans sit on the other side, 1If
they eat food sitting together in the
same arena, that alone does not re-
move this feeling of untouchability.
Therefore, thig proposed amendment
that there should not be any bar to
any temple or place of worship, and
other public places, like wells and
tanks, is quite befitting the present
situation in the country. I do not
know whether the Government will
accept it or not.

There is already an Act, that is, the
Untouchability Abolition Act. Even
though that Act is in existence, we
have not been able to remove un-
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touchability. So, I want to suggest
to the Government that those who
follow the principle of untouchability
should be given a black mark in their
service conduct rolls. Also, at the
time of giving any party fickets to
politicians at the time of elections,
this should be considered,

Mr. Deputy-Speaker: That is a
separate matter. That does r.ot con-
cern the Bill,

Shri Basumatari: It is there. Still, I
do not find that it is observed by our
politica] leaders.

Mr. Deputy-Speaker: That does not
concern this Bill. That has nothing
to do with it.

Shri Basumatari: It has reference to
this Bill too. Therefore this Bill by
which he wants tp remove this bar to
entering into temples etc. should be
accepted. I do not know in what
form they will accept it, but before
accepting the Bill, at the time of dis-
cussion, they should be very clear in
their minds about the steps as to how
to remove this feeling from the hearts
of the people.

./ Shrimati Sarojini Mahishi (Dharwar
North): Mr. Deputy-Speaker, Sir,
there cannot be two opinions as re-
gards the removal of untouchability.
That must be destroyed root and
branch. But about the means by
which we are going to achieve the
goal, there may be a difference of
opinion.

I had an occasion to take a Cana-
dian lady to one of the villages and
on the outskirts of the village when
she found some small huts being occu-
pied by the so-called untouchables, she
asked me whether it was so common
in India. I asked her how the condi-
tions were in Canada and she said,
“There is untouchability in Canada
also but that is on account of the
colour bar go to say.” She asked, “Is
it due to that in India also-" I am
not going to explain here everything
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in detail but them think, as Dr.
Ambedkar explained, the origin of
untouchability may be due to the way
the Aryan conquerors treated the Dra-
vidiang or the Southerners as if they
were their slaves. That was the rela-
tionship between the conquerors and
the conguered. In all places where
this relationship between the con-
queror and the conquered exists, this
practice of keeping the conquered at a
distance prevails. Gandhiji once
purchased a first-class ticket but he
was not permitted to occupy a seat in
the first-class compartment. That is
how the British people treated him.
But the conditions that existed in those
days and the relationship of the con-
queror and the conguered do not exist
any more. It is, therefore, natural
that such ideas and practices should
no longer prevail in this country.

Gandhiji tried to make an experi-
ment and he made guccessful experi-
ment to remove thig social stigma of
untouchability from the surface of
India. This stigma of untouchability,
like other stigmas that we have got
in gociety, the earlier it is removed
the betler it is. I may not be wrong
in saying that a particular religion er
religioug; denomination, or the so-
called interpreters of that particular
religion think their religio# to be
purer by restricting or narrowing it.
The narrower a particular religious
denomination ig the purer it is sup-
posed to be. The more the persons
are thrown out of the community the
greater the purity, is the idea. There-
fore this false notion should be re-
moved. That is the first thing to be
achieved. Gandhiji in order to bring
unity in the whole country and in
order to see that strict equality pre-
vailed among all people born en the
surface of the earth, made a huge
experiment even against the wishes of
the so-called orthodox people. Raja
Rammohan Roy, Tilak and other peo-
ple also had made such a revolution
and had conducted such experiments
even against the opposition of the
orthodox people. After independence
we find that it has been put as one of
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the provisions in the Constitution.
Artticle 17 of the Indian Constitution
says that untouchability and its obser-
vance or enforcement of any of the
practices in any way is considered as
an offence and it shall pe dealt with
strictly as an offence. When articles
‘14, 15 and 16 give equal rights to all
the citizens, it was not necessary to
mention thig particular article again.
Bui even then great gtress has been
put there. Irrespective of caste, creed,
sex or place of birth every citizen
has been assured equality before law
and equal protection of law and there
can be access for every c itizen to any
pond or poo] or tank or any public
road or anything of that kind. There-
fore when this assurance has been
given there wag no pecessity for arti-
cle 17. But article 17 gpecially men-
tiong the fact that untouchability and
its observance in any form will be
considered as an offence. That shows
the great emphasis and stresg that is
laig by the Constitution and our peo-
ple upon it.

Thig particular amendment says
that for the words “same religion or
denomination or any section thereof”
the words “Hindus or any section
thereof” should be substituted. I feel
that it conveys the idea or it implies
as if the go-called untouchables are
not Hindus. Of course, that may be
implied in it, but I think I may quote
a particular stanza from the Gita to
show that that is not the idea that was
given by the Hindu mythologies. We
find among the writers of riks also that
many of them belonged to the shudra
community. In the Chhandogya Up-
nishad also, we find g beautiful pas-
sage where King Janaka has been
asked to seek his philosophy from
Raikwa, who wag called a shudra. In
the Gita, there is the following sloka:

‘Chaturvernyam  mayaa srishtam
gunakarmavibhagashaha’. That was
how the Lord put it in the Gita which
is considered as the most sacred book.
He has gaid there that ‘These fourfold
divisions of society have been made
by me, and these are based upon the
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division of labour; they are gunakar-
mavibhagashaha; they are based on
the qualities and actions of persons’.
So, it was only on account of the qua-
lities and actions that there was such
a division, but otherwise, they were
entitled to all the rightg that the other
Hindus were entitled to, and, there
cannot be any discrimination against
anybody on this score.

The only thing that we need today
is a better psychological approach. I
might mention one instance in this
connection. Once, I was talking to &
village lady belonging to the untouch-
able community, and I tried to per-
suade her to come and draw water
from the common well. The lady and’
her mother-in-law were both opposed
to it. They said ‘We have been prac-
tising this untouchability since ages,
and if we draw water now from the-
well, we do not know to what hell
we shall be gsent’. That was the nature
of their mental outlook. Therefore,
we shall have to change that mental
outlook. After I had requesteq her
several times, she finally came there:
and drew water from the well. Then,
I was rather surprisedq to hear a re-
mark from the old lad. She said ‘You,.
officers and others, come in the jeep
and wait here only for a few hours.
Do you know whom I had sent? It
was not a Jady belonging to the un-
touchable community, but it was a
different lady belonging to another
community. After all, how much time
all, how much time do you think we
require to throw dust in your eyes?"
That was how that old lady remark-
ed. I wag very sorry to hear that.

Therefore, we require a better psy-
chological approach to remove the
particular stigma that is hanging on
the mind for ages together. If we
want to remove it, we cannot all of a
sudden remove it by legislation, What
is needed is a better approach and a
better understading on both sides.
The so-called untouchableg also should’
understand that they have equal rights
and privileges, and they have also got
equal responsibilities.
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The nearer we go to the southern
parts of the country, we find ‘inaudi-
bles’ also in certain partg of the coun-
try, persons whose words also cannot
be heard. There are such supersti-
tions, and such practices and blind
conventions that are being followed in
the country, and we shall take some
time to remove those conventions from
thiz country,

1 feel that thig particular amend-
ment which has been brought forward
to the Untochability (Offences) Act,
1955 has been brought forward at the
right time. In order to remove the
misunderstanding that may be created
on account of the words ‘other per-
sons professing the same religion or
belonging to the same religious deno-
mination or any section thereof, as
such person’ these words ghould be
substituted by the words ‘Hindus or
any class or section thereof. So, I
welcome this particular amendment to
the original Act, ang I wish that full
co-operation will be given by the
whole country for the removal of un-
touchability, and the Aect will be
strictly enforced in future.

The Deputy Minister in the Minis-
try of Home Affairs (SBhrimati
Chandrasekhar): I am grateful to the
hon. Member for having expressed
their concern over the question of un-
touchability, its abolition and its im-
plementation which according to them
and also according to us is not very
proper.

Before I come to the points raised
by most of the Members—some of
them were not very relevant to the
amendment that has been brought
forward by Shri Siddiah in his Bill—I
shall first deal with most of the points
raised by Shri Siddiah in his Bill.

Shri Siddiah’s ohject is to secure
equa] religious rightg for Scheduled
Castes with any Hindu and equal
social rights with any member of the
general public. To achieve this, the
hon. Member hag suggested an amend-
ment to the Untouchability (Offences)
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Act, 1955. In this connection, he read
out the provisiong of section 3 of the
existing Act, which states:

“Whoever, on the ground of un-
touchability, prevents any per-
S0N—

(a) from entering any place of
public worship, which is open
to other persons professing
the gsame religion or belong-
ing to the same religious de-
nomination or any section
thereof as such person, or

(b) from worshipping or offering
prayers or performing any re-
ligious service in any place
of public workship or bathing
in or using the waters of any
sacred tank, well, spring or
water course, in the same
manner and to the same ex-
tent as is permissible to other
persons professing the same
religion or belonging to the
same religious denomination
or any section thereof, as such
person shall be punishable
with imprisonment which may
extend to six months or with
fine which may extend to five
hundred rupees or with both."”.

The nurpose of the proposed amend-
ment, according to Shri Siddiah, is to
have equal religious rights with any
Hindu and equal social rights with any
member of the general public. It
would have the effect of restricting
the scope of the existing Act (which
is applicable to non-Hindus also) to
Hindus only. The question whether
the scope of the Bill should be con-
fined to Hindus only had also come
up for consideration ecarlier. It was
pointed out then that article 17 of the
Constitution which abolishes untouch-
ability and forbids its practice in any
form and provides that the enforce-
ment of any disability arising out of
untouchability shall be an offence in
accordance with law would have been
infringed if any guch discrimination
was made. If the amendmentg zre
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accepted, it will only restrict the scope
of the existing Act which will forbid
the practice of untouchability in any
religion and not merely among the
Hindus, and then the Act would not
be in full accord with article 17 of
the Constitution ang is likely to be
struck down by the courts on the
ground of discrimination.

Shri Siddiah hag also pointed out
that in this country very few temples
beiong to the Hindu community as a
whole. On the other hand, there are
many temples which belong to various
rcligious  denominations and some
which are meant for a section of a
religious denomination to which even
non-Scheduled Cas'e Hindus, if they
do not belong to that particular deno-
mination or that particular section of
a religious denomination, are not al-
lowed the right of entry,

It was also mentioned that this
question was taken up by the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes, who in his report for
the year 1956-57 said:

“The Government of India may
consider the desirability of amend-
ing the Untouchability Offences
Act, 1955, on lines of the Bombay
Hindu Places of Worship (Entry
Auhorisation) Act, 1956 and the
Uttar Pradesh Temples Entry
(Declaration of Right) Act, 1956.”.

This suggestion on examination show
that our Jaw is related to article 17 of
the Constitution which abolishes un-
touchability whereas the Bombay and
UP laws relate to article 25(2) (b) of
the Constitution,

While our law ensures avoidance of
discrimination on the ground of un-
touchability amongst members of the
same religion, the same religious de-
nomination or the same section of a
religious denomination in regard to
entry into places of public worship
open to that religion, that religious
denomination or that section of the
religious denomination, as the case
may be, the UP. and Bombay laws
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go much further and throw open a
place of public worship belonging
even to a section of a religious deno-
mination to all members of that reli-
gion. Shri Siddiah mentioned the
48th Report of the Estimates Commit-
tee which made the following recom-
mendations:

“The Committee suggest that
the Government of India should
undertake a getailed study of the
various legislations on untoucha-
bility and social disabilities and
their comparative usefulness or
failures and as a result thereof,
they shoulq prepare a comprehen-
sive model Bill on the subject.
Alternatively, the Government of
India may advise State Guvern-
ments to incorporate such good
features in their relevant Acts as
are found in the Bombay Hindu
Places of Public Worship (Entry
Authorisation) Act, 1956, and the
Uttar Pradesh Temple Entry
(Declaration of Right) Act, 1956,

16 hrs.
[SHRI MuLcHAND DuBE in the Chair]

This was also examined earlier. A
study was in fact undertaken and full
consideration also given to the views
of State Governments while framing
the existing Untouchability Offences
Act of 1955 which prescribes punish-
ment for the praclice of untouchabi-
lity in any religion, not merely
amongst Hindus. For dealing with
the disabilities arising therefrom and
other matters connected therewith.
Since then no fresh legislation on this
subject could have been enacted by
any State Government as the provi-
sion of article 17 read with article 35
(a) (ii) specifically debars the State
legislatures from making laws for
punishment for those rights which are
declared to be offences under Part III
of the Constitution.

It may also be noticed that section
3 of the Untouchability Offences Act
makeg it clear that no person can, on
the ground of untouchability, be pre-
vented from entering any place of
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public workship. The section, there-
fore, is wide enough to penalise all
discrimination against untouchability
as such. What it does not do is to
throw open places of public worship,
open to one class of Hindus, to all
Hindus generally. However such
exclusion is not on the ground of un-
touchability and as certain Hindus
who belong to non-scheduled castes
will also be excluded, there can be
no practice of untouchability in such
cases. It is a matter for examination
and decision on broader considerations
whether places of worship which are
now open to a section of Hindus
should be open to all sections of
Hindus. FHowever, action is permis-
sible under article 25(2) (b) ang in
fact, Bombay and U.P. have utilised
this provision to enact such legislation.
In this the major thing for us to re-
member is that the TUntouchability
Offences Act of 1955 does not in itself
incorporate any new provision in the
law. The Act of 1955 gives a practical
shape to article 17 of the Constitution
which abolishes untouchability. There-
fore, any matter which has no rele-
wvance to article 17 cannot come under
the ambit of this Act.

Shri Siddiah himself has referred to
the recommendation of the Estimates
Committee in their 48th Report and
says that ‘there is some restriction for
members of the scheduled castes to
enter all temples, whether they are
sectional or denominational They
have taken one plea that even though
there is discrimination, according to
section 3 of this Act the discrimination
is not based upon grounds of un-
touchability.’

Besides, Shri Siddiah pleads for
equal rights for scheduled castes with
any Hindu and equal social rights with
any member of the public. Article 17
is the article on which is based the
Untouchability Offences Act, 1855. The
emphasis is on rectifying the absence
of a right; where all other things are
equal, where a non-scheduled caste
person could have had access to a
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place of worship or a dharmshala etc.,
such access should be made available
to a member of a scheduled caste also.
In other words, if a person belonging
to a scheduled caste is being prevented
from doing something solely because
he belongs to the scheduled caste, who-
ever s preventing him, should be
punished. The Act, it is true, does not
throw open all Hindu temples to all
the sections of the Hindus gencrally,
but that is not on the ground of un-
touchability.

Thus, while under the 1955 Act, no
person can be denied entry into a tem-
ple on th. ground that he is an un-
touchable, yet a restriction by which
a temple is open only to members of
a particular denomination or section,
and not to members of other sections
would be valid, if such discrimination
is not based on the ground of untou-
chability It would seem that it is in
fact open to Parliament to enact legis-
lation providing that all public temples
should be open to Hindus generally
and shou!d not be restricted to any
particular section thereof. Whether
such legislation should be enacted or
not is a different question, But such
legislation would have nothing to do
with the punishment or the prohibition
of untouchability as such. It will be
a general measure of social reform or
welfare and cannot be deemed to be
legislation against untouchability

As pointed out earlier, if it is con-
sidered desirable to achieve such a
thing, it will have to be done by means
of a separate enactment and not by
amending the Act of 1955. It is, how-
ever, likely that conditions in this re-
gard may vary from State to State and
it might perhaps be more appropriate
to leave the question of initiating such
legislation to the State Governments.
We shall also bring this to the notice
of State Governments.

In thig connection, it may be noticed
that section 4 of the Bombay Act which
prescribes penalties for those who obs-
truct sectiong of Hindus from entering
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a place of public worship specially
states:

“Nothing in thig section shall be
taken to relate to offences relating
to the practi'e of untouchability.”

Similarly, there js also legislation
in other States besides UP and Bom-
bay. There is, for instance, the Madras
Temple Entry Authorisation Act of
1947 which is in force in Madras and
in ceriain parts of Andhra Pradesh.
I belicve there is similar legislation in
Kerala also.

Shri Siddiah’s doubt about sertion 4
of the principal Act becomes unfound-
ed, 1f the Act is properly read. The
difficulty arises only if it is misread.
This section is also based on untoucha-
bility. If anyone is prevented from using
the utensils in any hntel or public
place or dharmshala or musafirkhana
on the ground of untouchability, there
is punishment which can be meted gut
according to the Act of 1955,

There has been a lot of eriticism
during the discussion this afternoon
and also last time concerning the im-
plementation of the Act. A number of
Members spoke about the improper
implementation of the Act. Widening
the scope of the Act would only com-
plicate matters. 1 would request hon.
Members to do their best in seeing to
the proper implementation of the Act.
In the recent conference of State Mi-
nisters, a detailed discussion took place.
Rez mmendations have been made.
Probably, it will be premature to
think of widening the scope of the
Act,

During discussion, a number of
points were raised. Shri Basumatari
suggested that Government servants
who practised untouchability should
be blacklisted. We have issued ins-
tructions reently that the practice of
untouchability by government ser-
vants and in government offices would
be viewed as misconduct and punished
ag such,
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Regarding prosecutions for the ob-
servance of untouchability, mention
was made by Shri Vidya Charan Shukla
and answer was given very well by
Shri Yallamanda Redgy, The Report
of the Commissioner for Scheduled
Castes and Scheduled Tribes which
was laid on the Table gives figures.
From 1955 to 1959, there were 2,396
caseg registered with the police; 2,072
were challaned and the number con-
victed was 548, compounded 427 and
pending cases 791. If Members will
go through the Report, they will get
a fair idea of what has been done.

Most of the remarks made by hon,
Members pertained to the improper
implementation of the Untouchability
Offences Act. That has not very much
to do with the amendment that has
been brought forth by the hon. Mem-
ber, Shri Siddiah. Besides, mention
was aliu made by Shri Siddiah about
some of the restrictions placed in reli-
gioug places not under the pretext of
untouchability but under the law
which does not allow them to enter
the temples, We will make special
enquiries gbout this in Delhi first, and
then extend it to other places, and if
there is desirability, we will also take
further steps in this regard.

With these words, I would like to
request the hon. Member to withdraw
the Bill as I do not think there is need
to circulate it for public opinion.

Shri Siddiah (Chamarajanagar):
Mr. Chairman, Sir, I really thank the
Members who took part in the discus-
sion on the Bill, most of whom have
supported it.

The Deputy Minister, while replying
to the debate, was pleased to state
that the present Act really restricted
the religious rights of the scheduled
castes, and that they are prevented
from entering a temple which is open
only to a particular denomination.
That is the reason why I wanted an
amendment.

According to article 17 of the Cons-
titution, untouchability is abolished
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and its observance in any form is
punishable. Before the Constitution
wags adopted, an untouchable could be
prevented, and it could be said that
because he wag an untouchable, he
was prevented, but now after the com-
ing into force of the Conititution and
passing of the Untou-hability Offences
Act, another ground of escape has
been made available to  the caste
Hindus. Now they can say that a man
is prevented not on the ground that
he belongs to the untouchable com-
munity, but beeause he does not belong
to the denomination to which alone
the temple is thrown open. S-, instead
of helping the removal of untouchabi-
lity, we have given an additional point
to rrevent the Harijans from entering
some temples. As a rule, {emples
which are open to Hindus or to diffe-
rent religions are very few and far
betveen, wherecag temples which are
meant for a particular denomination
are very many, and temples which are
meant for a section of a denomination
are innumerable. The main object of
my amendment, was to make the Hari-
jans assimilated with the Hindus be-
cause they are considered to be Hindus,
I do not want them to be considered
as social inferiors. It is a guestion of
self-respect and human dignity, but
the present Act as interpreted by the
hon, Deputy Minister means that they
will be considered as social inferiors,
and the reasn given is that even non-
scheduled castes are not allowed to
enter a temple if they do not belong
to the particular denomination to which
the temple is thrown open. That
means that the progress or the remo-
val of untou~hability is now tied up
with the entry to the other caste
Hindus who form the major bulk of
the Hindu community.

I feel that this untouchability is only
an extreme form of caste, and there-
fore 1 have begun to feel that unless
this caste is removed, untouchability
cannot be removed root and branch in
this country. Our leaders have been
appealing to the country that this
caste i a bad thing and that it is
ruining national solidarity.
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The other day, the President of
India, while making a speech on the
Independence Day Eve, appealed to
the nation to evulve a coherent society
which is very necessary for our coun-
try. He said:

“Wisdom requircg us to be com-
pa.sionate, to be forgiving, to for-
bear judgment, Unfortunately,
we are moryg critical of others than
of ourselves, We preach from
platforms, tolerance and under-
standing; but do not manifost these
qualities in our daily life, in our
dealings with others. If we cling
to caste hierarchy, ifwe do not
treat human beings with  respect
and dignity, if we show oursclves
lacking in sensibility and human
feeling, if we believe that we are
pleasing God thercby, we do off-
ence to God and ourselves.”

This is a very important pronounce-
ment made by the President. He
goeg on ty say further:—

“We cannot live in the 20th
century when we zre handicapped
by institution; and machinery of
our earlier age. This is the source
of our national incoherence, If we
adhere to the principles and the
practice of democracy, we will not
compromise with disruptive, reac-
tionary and anti--social forces.
The recent elections showed that
the system of castes and the feel-
ing for groups, liguistic and com-
munal, had not loosened its hold
on the masses. These have impair-
ed the health of our democratic
structure.”

That goes to show that ev. ybody
is realising that caste is a bad thing
and it should go. I appeal to the
Home Minister to take courage and
bring about legislation. Just as there
is legislation to remove wuntouchabi-
lity, there should be legislation to re-
move caste and then only this untou-
chability which is an off-shoot of caste
will be removed completely,
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The hon, Deputy Minister stated
that it is a matter for consideration
whether we should enact under Arti-
cle 25 (2) (b) of the Constitution to
provide entry into temples to  all
Hindus or any section thereof She
has admitted that the U, P, Govern-
ment and Y, Yo :bay Government
have done il already. T had pointedly
asked what the Government of India
has done s “u uas Delhi and other
Union {er:iio.... *re concerned. But,
she hag now assurod s that crnquiry
will be made and necessary action will
be taken on that. It is really impor-
tant from this point of view, that once
the other non-Harijans, the backward
classes particularly, are allowed to
enter these temples, I think, there will
be no difficulty for Harijans to do it
afterwards.

As I said, the removal of untoucha-
bility is linked with the amelioration
of the conditions of the non-Schedul-
ed Castes and Backward Classes and
their being allowed to enter the tem-
ples and other places, Therefore, 1
appeal to the Home Minister either to
bring in necessary legislation—to see
that the Bill is brought as early as
possible, under Article 25 (2) (b) of
the Constitution—or to extend some of
the Acts which are in force in Bombay
and U.P. to the Union territories. I
also feel. that the Central Govern-
ment should be a mode] to the State
Governmentg in the matter of amelio-
ration work for the Scheduled Castes.
It is no use telling that we have refer-
red the matter to the State Govern-
ment and that they are taking action.
Is it not necessary that the Govern-
ment of India should be a model to
the State Governments in this res-
pect? I hope our Home Minister who
is very sympathetic towards Schedul-
ed’ Castes and Tribes will take some
positive action with regard to this,

When this Act was before the Joint
Committee, they made a valuable sug-
gestion that in each State there
should be a commitiee to review the
implementation of the Act. Except
M. P, no other State, I think, has
taken that action. It is necessary that
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there should be such a committee to
review the progress ang implemen-
tation of this  particular Act
It has been admitted that
this Act has not been implemented
propurly for two reasons, Firstly, the
police are not taking cognisance of
these cases and secondly, e¢ven the
Harijans on account of their economic
conditiong are not able to go and lodge
complaints against caste Hindus who
are usually of richer class. So, 1 re-
quest the Home Minister to issue ins-
tructions to State Governments to im-
plement this Act in all earnestness.
The hon, Deputy Home Minister had
assurcd that acti © is being taken
about these matiers and so I request
the House to permit me to withdraw
the Bill.

Mr. Chairman: Has the hon. Member
leave of the House to withdraw his
Bill?

The Bill was, by leave, withdraun.

16:24 hrs.

HINDU SUCCESSION (AMEND-
MENT) BILL
(Amendment of Section 30) by Shri
Hem Raj

Shri Hem Raj (Kangra): Sir, I beg
to move:
“That the Bill further to amend
the Hindu Succession Act, 1856
be taken into consideration”

Sir, in this Bill I have suggested un
amendment to section 30 of the Hindu
Succession Act. It has been necessitat-
ed due to special circumstances which
obtain jn Punjab. Before I proceed
to the specific points, I deem it pro-
per to bring to the notice of the
House the special differences which
exist in Punjab for which reason this
Bill has been necessitated. As an
eminent lawyer, you, Mr, Chairmun,
know that there are two schools: the
mitaksharg and dayabagha, The
former recognises both devolution of
property by survivorship and by suc-
cession. But survivorship applies to
joint family and succession o pro-
perty held in absolute ownership by
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the last owner. In dayabagha there
is only oneesort of devolution and it
is succession. Every member in a
joint Hindu family under dayabagha
holds his interest in a separate share.
In the Punjab it is the village com-
munity which holds the property in
common. In the Punjab, whether they
follow the agricultural profession or
any other profession, if they were in-
habiting the villages, they were also
governed by the custom. By anc
large in the Punjab it was customary
law that prevailed and it was neither
the Muhammadan law nor the Hindu
law. Whether they were Muham-
madans or Hindus or Sikhs, everybody
was governed not by their personal
laww but by the customary law of the
Punjab.

Section 5 of the Punjab Customary
Law Act, 1872, is to the {following
effect. In questions regard ng succes-
sion, special property of femzles, be-
trothal, marriage, divorce, dower,
adoption, guardianship, minority,
bastardy, family relations, wills, lega-
cies, gifts, partitions, or any religious
usage or institution, the rule of deci-
sion shall be any custom applicable
10 the parties concerned, which is not
contrarv to justice, equity and good
conscience, and has not been by this or
by any other enactment altered or
abolished and has not been declared
to be void by any competent authority,

Sir Rattigan was the first person
who codified the customary law in
Punjab, and he appropriately remark-
ed .that custom in Punjab iz the first
rule of decision in all questions re-
garding all these matters which 1 en-

veraled  above, Consequently, he

“i1ciated four principles of succes=-

These principles which he enun-

ted were these: ‘there are four
leading canons governing succession
to an estate amongst  agriculturists:
firsi, that male descendants invariably
exclude the widow and all other rela-
tions; second, that when the male line
of descendants has died out, it is
treated as never having existed, the
last male who left descendants being
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regarded as the propositus; third,
that a right of representation exists,
whereby descendants in different deg-
rees from a common ancestor succeed
to the share which their immediate
ancestor, if alive, would succeed to;
and fourth, that females other than
the widow or mother of the deceased
are usually excluded by near male
collaterals, an exception being occa-
sionally allowed in favour of daughters
or their issue, chiefly amongst tribes
that are strictly endogamous.”

These are the four principles on
which the whole customary law of the
Punjab was based. That law has
becn interpreted in the high court, as
I have said earlier, to the effect that
al] the castes, whether Muhammadan
or Hindu or Sikh, were governed not
by their personal law  but by the
customary law in the Punjab. Thus,
there was no joint family so far as
Punjab was concerned. If was succes-
sion and customary law that governed
the whole thing.

There was one more feature under
custom. That is, in respect of ances-
tral property in the hands of an indi-
vidual there existed some sort of re-
siduary interest in all the descendants
of the first dwner or body of owners
however remote ang contingent may
be the probability of some among such
descendants even having the enjoy-
ment of the property. The owner in
possession was not regarded as the
sole owner, but when he died, the
property by devolution devolved even
on the farthest possible agnate. It
was an agnatic theory. According to
that theory, the property in the village
ultimately belongs to the village pro-
prietary body who w.re descendants
from the common ancestors, The
owner in possession i3 mnot regarded
as having the whole sole interest in
the property and power to dispose of it
so n: in defeat the expectation even of
the farthest reversioner. So, the
theory in Punjab js that the Jand ulti-
mately belongs to the tribe or the
village community and the owner of
the property for the time being is not
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empowered to alienate it except for a
necessary purpose.

Suppose there was a holder of a
property and he wanted to alienate
that property, His alienation could be
challenged not only by the son, but
even by the farthest reversioner. The
whole village proprietory body of that
village had some interest in the land
of the owner. This right was subse-
quently by legislation circumscribed
to five degrees. That is to say, sup-
posing there was a owner A. If he
alienates some property, that could be
challenged not by everybody, but
under Act I and Act II of 1920, it
could be challenged by anybody upto
five degrees, i.e., up to the great-great
grandson,

What I want to bring to the notice
of this House is that the owner of the
propery did not become the full owner
of the property and if he wanted to
alicnate the property, his rights were
circumseribed and his  great-great
grandson could challenge it in the
direct line. It could also be challeng-
ed by any person who was within five
degrees from  the common  ancestor,
This was the state of affairs in Punjab.

But when we passed the Hindu Suc-
cession Act. we were very chary and
we wanted to make the fair sex or
the female sex a full owner, whereas
shre was only a limited owner till then,
Not only did we make her full owner,
but so far as Punjab was concerned,
the rights of the male owner remained
the same while the rights of the
female owner became unlimited
As I jusi explained, in Punjab, under
the customary law, the male owner is
not the full owner so far as ancenstral
property is concerned. His rights are
restricted by descendants up to fifth
degree or if there is any common an-
cestor by collaterals coming in the
fifth degree. So, if he succeeds he
succeeds not as a full owner, but his
rights are circumscribed by that cus-
tom. Under the Hindu Succession Act

I
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which we passed in 1956, we wanted
to make a uniform code for inheri-
tance. We also wanted to give equal
status both to the males and females.
The third thing was that there the
Hindu female was made the full
owner. The list of heirs has been
defined .as of four categories and un-
der section 30, a Hindu coparcener has
been given the right to will the pro-
perty. But those rights which we
gave under the Hindu Succession Act
did not touch the Punjab customary
law. The Punjgb custom remained as
it was.
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Shri Hem Raj: I was just submit-
ting, Sir, that under the Hindu Suec-
cession Act that we passed in 1956 we
wanted to give more and more to the
fair sex. That we did. But ultimate-
ly what happened was, so far as
Punjab is concerned, the powers of
the males remained rather limited

(Interruptions)
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while the powers of the females be-
came unlimited. What we wanted un-
der the Constitution was that there
should be a civil code and the males
and females should enjoy equal
powers.

Under Dayabhaga mode of devolu-
tion, in dealing with property the
owner could dispose of it in whatever
manner he liked. But under the Pun-
jab customary law, just as I submitted
earlier, the holder of the property
could not alienate it because he was a
limited owner. What I want under
the present circumstances, is that a
male owner in the Punjab should also
have the same rights which are being
enjoyed by the female sex. In the
Punjab, under the Punjab customary
law as it is obtaining today, even after
the passing of the Hindu Succession
Act, the rights of the agriculturists,
the rights of the villagers, who own
property by way of land or house, are
limited.

I would like to make my point a
little more clear. Supposing in the
Punjab a widow succeeds to a certain
property. What were her rights be-
fore? Previously if she wanted to
alienate a certain property she could
not do it unless there was a necessity
for it. Similar was the position of a
male proprietor and he could not also
alienate a certain property unless there
was necessity for it or there was some
act of good management. But what
has happened now? After the passing
of the Hindu Succession Act, the
widow has been given full power. She
becomes the full owner now. She can
sell it, exchange it, gift it away or do
whatever she likes. But what is the
position of a male member? Suppos-
ing he is going to will away a certain
property. I take the instance of will-
ing away bercause willing away of pro-
perty has been provided for under the
Hindu Succession Act. Suppose a per-
son wills away his property; then,
that will can be challenged by his
collateral in the fifth degree. It can
be challenged by his son or his col-
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lateral provided it is ancestral and
the collaterals are in the fifth degree.
Consequently, this has brought a
change. So far as the Punjab Custo-
mary Law is concerned, the Hindu
Succession Act has brought a change
by which the position of the male
owner has been degraded while the
position of the female owner has been
upgraded. The object of my Bill is to
bring the position of the male as well
as the female on par with each other.
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I will now say what I propose to do
by my amendment. Section 30 of the:
present Act reads as follows:

“(1) Any Hindu may dispose of
by will or other testamentary dis-
position any property, which is ca-
pable of being so disposed of by
him, in accordance with the provi-
sions of the Indian Succession Act,
1925 (39 of 1925), or any other law
for the time being in force and ap-
plicable to Hindus.

Erxplanation.—The interest of e
male Hindu in a Mitakshara copar-
cenary property or the interest of a
member of a tarwad, tavazhi, illom,
kutumb, or kavaru shall, notwith-
standing anything contained in this
Act or in any other law for the time
being in force, be deemed to be pro-
perty capable of being disposed of
by him or by her within the mean-
ing of this sub-section.

(2) For the removal of doubts it
is hereby declared that nothing con=
tained in sub-section (1) shall affect
the right to maintenance of any heir
specified in the Schedule...... -

Under this section, a coparcener has
been given the power to will away
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his property. Still, the joint Hindu
family is not dismembered, Ewven if
he wills away his property, that pro-
perty will remain there. So, I sub-
mit that under the Punjab Customary
Law even this power which has been
given under the Hindu Succession Act
has been denied to them.

In this connection, I will just quote
one ruling which has recently bcen
given, only last year, by the Punjab
High Court. It was the case of a
H.ndu Jat agriculturist. He had no
heirs of his. Consequently, he willed
his property to a certain person. Then,
certain interested persons brought a
declaratory suit. Consequently, it was
argued that after the passing of the
Hindu Succession Act, the Punjab Cus-
tomary Law did not apply. But, then,
the High Court held that it was not
80, and, so far as the Punjab Cus-
tomary Law is concerned, the Hindu
Succession Act does not touch it and
alienation of it was set aside. Here
I will read a few paragraphs of that
judgment and case. The heading is:

“Hindu Law—Applicability—
Hindus in Punjab are governed by
Mitakshara—Agriculturists in
Punjab are governed by Custo-
mary Law.”

“Custom  (Punjab)—Ancestral
property—Restrictions on power
to alienate”

“Hindu Succession Act (1956)
sections 4 and 30—Disposal of
ancestral property by will—
Hindu maleholder governed by
Punjab Customary Law—He can-
not will away his ancestral pro-
pm},u

will first read para 14:

“The learned counsel for the
respondent sought to contend that
section 14 of the Act creates no
anomaly for it merely confers full
ownership on the females as dis-
tinct from absolute ownership.
The word “full owner” according
to learned counsel was used to

Bill

equate females with the male
owners, but th.s conten.ion can-
not be accepted because the word
“full owner” has been interpreted
to mean an absolute owner by
their Lordships of the Supreme
Court in Gummalapura Taggina
Matada Kotturuswamy vs, Sctra
Veerayya, AIR 1959 SC 5717.

“Therefore, the anomaly pointed
out by the learned counsel for
the appellant does exist, but then
this may be a case of casus
omissus and it is not in our pro-
vince to supply the lacuna.

“The words of the statute are
clear so far as the female owners
are concerned. As regards male
owWners, no provision has been
made enlarging their estate and
the restrictions on the disposal of
certain property have continued as
such with the only exception as
regards coparcenary property as
set out in section 30 of the Act
As a matter of fact, Sec, 30 itself
enwisages the existence of these
restrictions for in the operative
part it proceeds on the basis that
only that property can be disposed-
of by will by a Hindu, *which is
capable of being so disposed of by
him’, in accordance with the pro-
visions of the Indian Succession
Act or any other law for the time
being in force and applicable to
Hindus. It is well known that in
the Punjab as regards persons
governed by the customary law,
the notion of coparcenary property
is foreign. A clear distinction has
always been maintained between
Hindus governed by the Mitak-
shara school of Hindu law and
Hindus governed by the custo-
mary law of the Punjab.”

Again, their Lordships remarked:

“l agree with the counsel that
if by virtue of section 14 ¢f the
Hindu Succession Act, as has now
authoritatively been laid down by
the Supreme Court in AIR 1959
SC 577, a female Hindu has been
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given a right of absolute owner-
ship over her property, whereas
a Hindu male-holder of ancestral
immovable property governed by
the Punjab custom is still subject
to restrictions on his power of dis-
position, then there does arise an
anomaly, the basis or justification
of which is not easy to compre-
hend.

The anomaly becomes more
glaring when we find that even
the interest of a male Hindu in
Mitakshara coparcenary property
is also to be deemed to be cap-
able of being disposed of by will
We have, however, to see if the
Legislative intent, as is discérn-
ible from the language of the sta-
tute, is helpful in removing the
anomaly, for if it is not so cap-
able, then the remedy does not
lic in interpretation but in its
amendment by the Legislative
branch of the Government, which
alone is invested with law-making
power.”

Then there is another paragraph
which says:

*1 may at this stage also in pass-
ing observe that the proviso to
Sec. 6 and the repealing Sec. 31
of the Act also seem tp suggest
that Parliament while enacting
this statute, felt more concerned
with enlarging the rights of Hindu
women than with abrogating all
limitations and restrictions on
Hindu males in respect of the
disposition of their immovable
properiy. May be that in its
anxiety to'ameliorate the position
of Hindu women, Parliament fail-
ed to notice the anomalous con-
sequences, which have arisen on
account of the provisions of this
Act, but then the remedy for this
omission lies not with us but else-
where.”

“They conclude by saying:

“Before finally parting with the
case, however, it is desirable to
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draw the attention of Parliament
to the anomaly mentioned above
so that if our interpretation is
right and the anomaly does need
removal, the position may be set
right.”

It is under these circumstances that
I have brought forward this amend-
ang Bill. In section 30 after the words
“testamentary disposition” I want to
insert the words “or by transfer inter
vivos” and after the words “or any
other law” I want to insert the words
“or customary law”. I also want that
in the Explanation afier words ‘“n a
Mitakshara coparcenary property”, the
words “or the male proprietor under
the customary law of the Punjab”
may be inserted. If these amend-
ments of mine under this Bill are
accepted, the position of the male as
well as of the female under the
Hindu Succession Act becomes on par
and a male Hindu in the Punjab under
the customary law also enjoys the
same right.

With these words I commend this
Bill of mine for the consideration of
this august House.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Hindu Succession Act, 1956,
be taken into consideration.”

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
Sir, may I at this stage request for
postponement of consideration of this
Bill? 1 quote see the anxietv of the
hon. Member, Shri Hem Raj. He seeks
to remove the ansemalies that have
becn pointed out by Their Lordships
while interpreting section 30.

May I submit in this connection
that the hon. Member's amending Bill
seeks also to introduce something
more? He also wants to introduce in
section 30 which deals with testa-
mentary succession the words ‘or by
transfer inter vivos', which is com-
pletely outside the scope of the Hindu
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Succession Act itself. It is neither
covered by the principles of testa-
mentary succession nor by the prin-
ciples of intestate succession.

Apart {rom that, may I say here that
the judgment referred to has also
been brought to the notice of Govern-
ment. As a m:. . uf fact, the Punjab
Government have appointed a com-
mittee of enquiry, which is going into
the whole question as to how best the
Punjab customary law can be amend-
ed not only to cover testamentary dis-
position of pruperty but also to cover
cases of transfer inter vivos. And
that is already under the consideration
of Government, and it will be better
if a comprehensive Bill is brought
forward, covering both testamentary
succession as well as cases of transfer
inter vivos,

For these reascns, instead of going
through a Bill hastily like this, may
I request. that since the matter is
under the consideration of Govern-
ment, the further consideration of the

Bill may be postponed

Mr. Chairman: It is the request of
the hon. Minister that the further con-
sideration of the Bill be postponed. I
suppzse the House agrees with it

Severai Hon. Members: Yes.

Shri A, C. Guha (Barasat): What
is the reaction of the hon. Mover of
the Bill?

Shri Hem Raj: The hon. Deputy
Minister has just stated the reasons
why he wants a postponement. No
doubt, I had put one question here.

Shri Bade: What has the hon, Mem-
ber got 1o say regarding transfer
inter vivos? The hon, Deputy Minis-
ter has stfated that he is transgressing
the limits and going ahead. What has
the hon. Member got to say regarding
transfer inter vivos? Let him explain
the position in regard to that.

Shri Hem Raj: So far as my Bill is
concerned, according to the version of

22
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the hon. Deputy Minister, such cus-
tom may be prevailng in other
States also, and he has stated that the
Punjab Government have also appoint-
ed a committee of enquiry. No doubt,
that is true. But I had been putting
questions after questions here, when
this amending Bill was to be taken up,
‘but there was no response from Gov-
ernment, and, therefore, 1 thought it
proper that I should move my amend-
ing Bill for consideration, so that the
attention of Government may be pin-
pointed towards this amendment of
the Hindu Succession Act.

Now, if Government are of the view
that after getting the report of the
Punjab Government we should dis-
cuss this Bill, T have got no objection
to the Bill being postponed.

Mr. Chairman: I suppose the post-
ponement is agreed to by the House.
Several hon, Members: Yes.

Mr. Chairman: So, the postpone-
ment is agreed to by the House.

16.54 hrs,

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

(Omiss. .n of section BTB)
by Shri M. L. Dwivedi
Shri M. L. Dwivedi (Hamirpur): I
beg to move:

“That the Bill further to amend
the Code of Civil Procedure, 1908
be taken into consideration.”.
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af & qarar, = & arg Y | qraTT
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Mr. Chairman: The hon. Member
may continue the next day.

17 hrs,

The Lok Sabha then adjourned till
Eleven of the clock on Saturday, the
August 18, 1962/Sravana 27, 1884
(Saka).
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840 Licences for
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import of
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run by Military Can-
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842 Book grants for Schedu-
led Castes and Schedu-
led Tribes
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844 Introduction nf Shariat
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Creation of ‘Dry"  belt .
Heavy  industrics in
Keala . at
Decentralisation of H.S. l
Hutti Gold Mines
.‘:;alco['leac:uusby fu!(‘-
igners

Heavy Machine Bulldmg
Plant ’

Import of refractories
Low off-take in stcel plants
Accumulation of stocks
in steel plants

{.:o;ns to H:ndustan Stccl

875
876

877
878

879

880
RE1
RBz2

883
RE4
883

886
887
BES

889

890
#91
Bg2

893

Seizure of gold

Scheduled Tribes nl‘Wesl
Bengal .

Special pOIICE eqnhll*h-
ment

Buddha Iajrmu
New Delhi .
Fire prevention in Del.hi
Justice for common man
Kolar Gold Mines

o4
895

8a6
897

898
899

I’nrk,

2430

CoLuMNS.

2225-26

2226

2227

L[]
2227-28

2228

2228

. 2229—131

2231
2231-32

2232
2233
2233

2234
2234-35

2235
2235-36
2236-37

2237

2244-45
2245



2431

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q. Subject
No.

901
902
G603
904
905
pob

An:i-Cholera Compaign .
0il explorationin South,
Nayveli Lignite

Study of Hindi

Lapscof L.I.C, busmess

Lime stone from Mus-
soorie hills .

Diyrict Army, Navy and
Air Boards .

Re-Urion  mect at Lon-
don .

Tribal 1ndcht;.dcncxs

Engineering  College in
Orissa . . .

Lok Sahayak Sera ;
Lepalaid for §.C.,and S.T.

Tapartof :\etruh.um prO-
ducts

Nickel dcpmu-: in Mar'i-
pur

Heavy llcﬂrlcnl qull]'\-
ment  Pant in Ardhra
Pradesh

0il and gas products

Assistance 1o afliliated
colleges

Extension
tres

Cut i wagon quuta of
Andhra Pradesh

Ra:dmg of a Delhi Travcl
Agent’s Office .

Iron ard stcel for Onssa

Theftof historic images in
W, Bergal

Closure of coal mines -+
Import needs of steel
Asian games at Djmkarta
Geological Sur\nr of
J.&K,

Qo7
9o

929
910

911
912
913

PI}

915

916
917

918 L:brnry Cen-

919
920

921
922

923
924
925
926

Accident in Gnuhm 0:|
Refinery

Manavi language "
Engineering coilcxcs in
Rajasthan

Punjab Temporary Tln-
tion Bill .

Students getting lhu-d
Division .

Life sketches of I‘m:dom
fighters

Reforms in Gcneul lnt-
urance Business

‘927

928
929

930
931
932
933

[Damwy Dicest]

CoLuMNs

2245
2245
2246
2246-47
2247-48

2248-49
2249

2249
2249-50

2250
2250
2251

2251-52

2252

2252-53

- k2253-54

2254-55
2255
2255-56

2256
225657

2257-58
2258-59

2259
225960

2260

2260-61
2261

2261
2262
226263

2265

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q.
No.

934

Subject

Funds for the welfare of
Scheduled Castes

935
in Tripura

Drilling operations  in
Punjab ; .
Entrance fec atRed Fort .

Judges of I‘umab ngh
Court

Ball and Roller Bl.armga.
Project in Orissa

Oil refineries in India
Tribal schools in Kerala .
Daulatabad Fort

False University results .
Rashtriya Panchangs )

Additional Blast Fl;l'l‘nCt
at Bhilai

C.L. sheets quola t"nr
Punjab
Coal deposits at Korha .

Polyiechnic for women in
Delhi .

I.A.F. planes m\olvcd in
accidents

Hindustan-Tilet road .
Election petitiors

Kurand Sione Factory
Cement production

Soviet  Collaboration for
coal industry .
Directorate of Prosccutions
Third Division in M.A, .
il exploration in Punjab
Qil technicalinstitutes
Wastagein General Educa-
tion

Nl:m-A‘sssmcse in Assam
Oil projects.

Coke for Madras . '
Minerals

Mineralsin Rewa district

Collicries in Mldhyu
Pradesh

Regional Conchmg Cen-

tres

Deposits in Bankl .

Central Fuel Research

Institute

Students sent nbrond for
studies

Printing of Sales Ta:
Forma . . .

936

937
938

939

940
941
942
943
944
945

946

947
948

949

950
951
952
954
955

956
957
958
959
960

961

963
964
966
967

968

969
970

971

972

Land of migrated Muslims

2432

CoLuMNS

2266-67
2267-68

2268
2268

2268-69

2269
2269-70

2270
2270-71

2271
2271-72

2272

2272-73
223

2273-74

2274-75
2276
2276
2277

2277-78

2278
2278-79
2279
2279-80
280
2280
2281
2281-82

2282-83
2283

2283-84

2284-85
2285

2285-86
2286

2287



433 (Dazy Dramit]
WRITTEN ANSWERS TO
QUESTIONS—contd. PAPERS LAID ON THE
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No. (d) G.S.R. No. 1004 dated
973 D.A. for Canteen Stores the 2th July, 196a.
Department (India) . 2287-88 0] GSttl}ANo 1041 t&;imdl
975 Sea-Hawkplane crash . 2288 the 4th August, 29
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. y . secuon (4) of section 43
977 Housing of tribals in
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979 Oilin Narmada river bed 2290 the 16th May, 1962.
980 Gun Shell Factory, Co- () G.S.R. No. 707 dated
ssipore . . . 2200-91 the 26th May, 1962.
981 Disposal of Income tax (¢) G.S.R. No. 972 dated
cases . 2201 the 21st July, 1962.
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() G.S.R., No. 1036 dated
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assawll on the Indian kExpress -
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Snri - Mukha dingh and luugsscctmrl ) of section
others on the cve ol their 28 of the Pubfnc Debt Act,
departure for Djakarta 1944:=—
The Minister of Education (a) The Public Debt (Amen-
(Dr. K.L. Shrimali) made dment) Rules, 1962 pub-
& statement in regard there- lished in Notification
w . . . p . No. G.S.R. 756 dated the
gth June, 1962.
TABLE . . . 2296—98 nsation Bonds) Amendme-

(1) A copy each of the follow-
ing Noufications under sub-
section 4, of section 43B of
the Sea Customs Act, 1878
and section 38 of the Central
Excises and Salt Act, 1944,
making certain further am-
c.nd.menu to the Customs

Duties

T Drawbuk (General)
y 1960i—

Ca) G.S.R. No.
the 26th May, 1961
(¥ G.S.R. No. 706 dated
the 26th May, 1963,
() G.S.R. No. 1003 dated
the 28th July, 1963

dated

nt Rulu 1 pub-

No. G.S. R 757 d.ned the
9th June, 1
() The Puhl.lc Deb: (An-
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endment Rules, 1962 pub-
lished in Notification No.
G.S.R. 758 dated the gth
June, 1962.
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(‘)smi:?;’:y&niﬁc-m (Fourth

Amendment) Ru]ul, 1962
publ.ishcd in Notification No.
G.S.R. B3z dated the 23rd
June, 1962, under sub-
section (3) of section 12 of
the Government Savings
Certificates Act, 1959.
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MOTION RE: STATEMENT

ON RAILWAY ACCIDENT'32298—2364

Discussion on the motion re:
Statement on Railway acci-
dents moved on the 16ta
August 1962, continued.

The Minister of Railways
(Shri Swaran Singh) replied
to the debate; and the dis-
cussion was concluded.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS'

ADOPTED

BILLS AND RESOLUTIONS

Fifth Report was adopted.

PRIVATE MEMBERS’ BILLS
INTRODUCED

(1) The Constitution (Am-
endment) Bill, 1962 (Amend-
ment of Articles 100 and 18g)
by Shri M.L. Dwivedi

(2) The Constitution (Amen-
dment) Bill, 1962 (Amend-
ment of Articles 124 and 211)
by Shri K.C, Sharma

PRIVATE MEMBER S BILL
WITHDRAWN .

Discussion on the motion to
circulate the Untouchability
(Oflences) Amendment Hill,
(Amendment of sections 3 and
4) for the purpose of cliciting
opinion thereon by the 31st
December, 1962, moved on
the 22nd June, 1962, con-
tinued. ' v .

GMGIPND—LS II—1499(Ai) LS—4-9-63—900.

. 2374—2410

[Damy Diszst]

PRIVATE MEMBER'S BILL
WITHDRAWN—cond.

Shri Siddiah replied to the
debate. The Bill was, by
leave, wi ?

PRIVATE MEMBER’S BILL—
CONSIDERATION ro-
STPONED . . .

Shri Hem Raj moved for con-
sideration of the Hindu Su-
ccession (Amendment) Bill,
1962 (Amendment of section
30), Consideration of the
Bill was postponed.

PRIVATE MEMBER'S BILL
UNDER CONSIDERATION

Shri M.L. Dwivedi moved for
consideration of the Code
of Civil Procedure (Am-
endment) Bill, 1962 (Umus-
sion of section 87-8). The
d.is:lusi.on was not conclu-
ded.

AGENDA FOR SATURDAY,
AUGUST 18, 1962/SRAVANA
27, 1884 (SAKA)

Discussion and voting on
Supplementary Lemands
for Grants (Railways) for
1962-63.  Discussion and
voung on Supplementary
Demands tor Grants (General)
for 1962-63 Discussion on
Motions re Reports of Na-
tional Industrial Develop-
ment Corporation.
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2410—2420

2422—26



